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LOK SABHA

Thursday, May 6, 1965/Vaisakha 16,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Study of Life Insurance Problems
Abroad

+
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Finance te
pleased lo state:

*1200.

ta) whether it is a fact that Gov-
ernment deputed Shri 8. 8. Khera,
formerly Cabinet Secretary to under-
take a detailed study of the insur-
ance problems in the United States,
United Kingdom and certain other
countries;

(b) if so, the need for undertaking
such a study; and

(e) the extent to which this study
is likely to help the Life
Corporation in its expansion pro-

gramme?
The Minister of Planning (Shrl B. R.
Bhagat): (a) to (c). Shri Khera is

assisting Government in  the study
of the problems of life and general
insurance. He visited the United
States and the United Kingdom in
this connection to acquaint himsell
with the practices in these countries.

The study will enable Government
to keep abreast with the latest deve-
lopments in this industry, and this

Insurance -
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should be of help not only to Life In-

surance Corporation but also to
General Insurance.

ot fanifer e : & Jee wmE
g f& &0 wmew A o g A @ 30
OTET & FATY HAT UEET F) &9 6
¥ dfwe a9 far fr agi o< a7 Oox
AT ¥ T I & |

The Minister of Finance (Shrl T. T.
Krishnamachari): Mr. Khera has, at
my request, undertaken to review the
working of the LIC and also to sug-
gest changes in the administration
set-up. He has not yet completed the
meport and sent it to me, At the pre-
semt moment I have not asked for my
interim report from him. It is merely
a question of his familiarising himself
with what is being done in other coun-
tries for which he went abroad.

off ey frg : it WY oY
F ware faar fr ot s 461 30

Shri T. T. Krishnamachari: He has
not completed his study and he haa not
submitted a report. I do not know if
he is going to give us these details of
what is happening in other countries.
What he studied in other countries is
to cnable him to make up his mind as
to what he should suggest in, regard
to our own insurance problems. I
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merely said he had not completed his
study, not that he has sent me any
report.

st wo ATo forardt : F gy WY
& e foa =il & s sifeae
wfamm iy gy mt g, o
#faw aga & wadfeez § afz &, av
FAHT TR AT § WL T AF IR
¥z #@r wrwm 7

weqw wEg ¢ foar AT gy
& s ?

st wo ATo fowrt: Tw
¥ agr GO WES #1 Fer O 49t fF
I} W [ AR F, 4 AT qeer
grar &, 99 o¢ faame w17

st fedme s : 3@ A &
T ¥ gw fF A G oow
sevAr sufe 1 otaw dr fom &
WHT FT HGAT FA & {78 qgT wo
mar @ & qg s wmgar g fn o
L A I a8 FaT & 5 ag W
famrioe £ aaq @ a1 w1 9 e
W@ fF ™ www § W1 gEm
wHT aua 74 g5t & i & g fad
X & IA A K AT W W FLAG
ufew fawifowr ¢ 7

Shri T. T. Krishnamachari: 1 have
not indicated any particular type of
work. He was asked to look into the
matters and make recommendations
for the improvement of the adminis-
tration. What he would say, what is
the type of report that he should give,
whether we can place it on she Table
of the House and what action is going
to be taken—all these are things
which 1 cannot say at the moment.

Shri Shinkre: Is the hon. Minister
aware of the fact that what the LIC
primarily Tequires is not so much tech-
nical improvement or administrative
efficiency but 5 personal touch because
ever sinre the establishment of the
LIC. the employees thereof on account
of the monopolies that they are cn-

MAY 6, 1965
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joying have become completely blind,
if not something else, to the real in-
terests of the policy-holders, it so,
what is he contemplating to do?

Mr. Speaker: That has also nothing
to do with the question. The purpuse
for which he was sent was to see
whether something can be done here
with the knowledge that he has gone
there. That is what he has zaid....
(Interruptions,)

off AR WY WTATT ¢ WHT waT
wEEm & F7 fE s gt A ogEe
I9F Wi faor § &1 a0 3 W aE
g fr fom ool & it S dom
froma &  wfemeat wr & 5% fn dvw
oadt #7 a1 forr faedt o Sfraw drov
o % &9 ary gfusra awr
wRET %7 W & ' o3F famal
geafaa gt 97 W aw Avr faea
foqiE m w7

mwuN  wEE
T fr g

Shri T. T. Krishnamachari:
that I have not particularised any
issues. It is a malter of get'ing a
report on the general working.

RN e A

1 said

Waterlogging

+
Shri Subodh HMansda:
*1202. { Shrl 8. C. Samanta:
"L Shri M. L. Dwivedi:

Will the Minister of Irrigation ana
Power be pleased 1o state:

(a) whether it is a fact that the
waler-logged areas are on gradual in-
crease for the last 10 years;

(b) if so, the reasons therefor:

{¢) the States in which the water-
logged area is the largest; and

(d) whether Government propose to
reclaim those water-logged areas?
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The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) Theie was
slight increase in Punjab except in the
last two ycars.

(b) The reasons for water-logging
are essentially due to the unfavqur-
able balance between input and out-
put of water, the main factors contri-
buting to this being excessive rain-
fall, secpage from canals, excessive
irrigation, and inadequate drainage.

(c) Water-logged area is the largest
in Punjab,

(d) Yes, nccessary anti-water-log-
Eing measures are being taken by the
concerned States.

Shri Subodh Hansda: I would like
to know whether any survey has been
made as to what extent of land is
under the water-logged area?

The Minister of Irrigation and
Power (Dr. K. L. Rao): Yes, Sir.
There are five States in which water-
logging is conspicuously present. Of
these Punjab is the worst. We have
got figures for all these States.

Shri Subodh Hansda: Since the
Government is well aware that there
are huge tracts of land under water-
logged conditions, have they taken any
steps to reclaim them and if so, how
tnuch land has been reclaimed so far?

Dr. K. L. Rao: In Punjab through
the constructicn of the draing and
other measures they have reclaimed
nearly 14 lakhs out of 40 lakhs of
acres of land.

Shri 8. C. Samanta: What are the
different measures for dealing with
this problem at present and what mea-
sures have been taken in other States,
except Punjab?

Dr. K. L. Rao: There are standard
measures for dealing with these: they
are three in number. One is the lining
of the canals; the other is the con-
struction of tube-wells and the third
is the construction of wunderground
drains. They are all well-known anti-
waterlogging messures and these are
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being adopted wherever possible in
Punjab. But they are nol being laken
up in a systematic way in the other
areas.

stme wro fgddt : T AT W
e i e gq fe arrenfor & wfw
arg gqfg ft  Tga weiE g A &
s g g & & e g
g fe avqol 3w & wgi wgr Azt
2 FH% 7AW ¥4 & fAg W A
F@ FTW I AT @ &, of= &, A
T Al HEIRW qE ATA TV FI K
fr saw fordem & fag feadr aa-
ofn drga Y @t @ ?

Dr. K. L. Rao: As [ submitted,
waterlogging is keenly felt only in
Punjab. 85 per cent of our water=
logged arca is in Punjab, and they are
doing extensive research and they
have got six pilot schemes in Punjab.

lﬁﬂ’a!ﬂ'ow: ﬁirgwrtn
fe e 2w wT ¥ g% w1 @ fwar m@n
25w o WA A faw omm R

qeaw HAaw : 3T ¥ 99 AL
T & fwrd A8 &

st o w0 fywdY :  wWT O AL
¥ Awoww ¥ g fearomm 7

Dr. K. L. Rao: That is what I sub-
mitted Details about the areas which
are waterlogged have been requested
for from the different States. The
total waterlogged orea in the whole
country is about 3] million acres. as
has been reported by the various
States, and out of this, 85 per cent
ls in Punjab.

Shrl Ranga: I wanted to put an-
sther question; the subsidiary ques-
tiun arises out of what my hon. friend
has just now put. There is need for
making a survey. My hon. friend
contents himuelf hy saying that 85
per cent is found in Punjab and
therefore the rest of it maf not he
important. May T know whether the
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Government are contemplating to
tormulate an all-India . scheme for
salvaging this land whith is water-
logged? It is found that in Orissa,
in certain districts, two or three dis-
tricts in Andhra Pradesh itself, in two
or three disiricls in West Bengzal, at
least two districts in Assam and also
in Kerala, besides so many  ather
places also, walerlogging is present,
I want to know whether the Govern-
ment are contemplating to place suffi-
cient funds at the disposal of the Flood
Protection Board or contemplating the
establishment of a separate Board in
order to salvage thes= areas.

Dr. K. L. Rao: [ may submit 1o
the hon. Members that there is a
distin:tion which has to be drawn be-
tween a flooded area and a water-
logged arca. Waterlogging means that
the water-table rises within five feet
of the ground and then it interferes
with the growth of the crop. That is
what we call waterlogging. Areas
which are affected by floods are treat-
ed separately.

Shri Ranga: In many places, they
also overlap each other,

Shri Surendranath Dwivedy:
about Hirakud?

Dr. K. L. Rao: What I mean to say
is this. We call those arcas as water-
logged areas which have got water
within five feet of the ground in the
month of October. That is the period
at which the water should not be at
that depth, and considered from this
point of view, we have got 27 lakh
arres or 85 per cent of the area in
Punjab; about five lakh acres in Uttar
Pradesh and less than a lakh of acres
in other States like Andhra Pradesh,
Rajasthan and Maharashtra.

Shri Kapur Singh: Are Govern-
ment aware that in so far as Punjab
is roncerned, the progressive increase
in waterlogged areas almost counter-
balances the area reclaimed and, if so,
what do the Government propose to do
about this phenomenon?

What

Dr. K. L. Rao: I must
kindly repeat the question.

apologise;

MAY 6, 1963
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Mr. Speaker: He says that in Pun-
Jab, the same arca reclaimed for irri-
gation, or the sam: exient of irriga-
ed area is bzing waterlogged and so
nothing is being improved.

Dr. K. L. Rao: It is not s0. In
Punjab, the area is more or less
steady. Due to the recent measures
we have taken in the last two or
three years, there is considerable re-
du:tion in the waterlogged aveus
there.

Shri Ranga: The question is some-
thing and the answer is another.

it oyoe fag: o oweww &
a # oaz T wrt ¢ fF oafoew
q ag wam fwar & fF ovs £ omd
28 A & LA w9 E G, A=
TFE T Ay i & AWy & T
& W7 s wemar &fwet A
T g Tw I HEEl A9 o6 A%
g ol zx A uF FOT Wl ag
Fia & ; afz g1, A1 %7 Idt da-adfa
QAT & Wifes % #1 7197 Zh—
qI # THT P A w7 OgW AW
T AT FF AF T3 A 7
Shri Kapur Singh: It is a

matter and the Government
apply their minds to it

Dr. K, L. Rao: [ can inform the
House that the highest priority is
being given to tackle the waterlogging
problem, and the area which we
called the walerlogged area is on the
decrease.

Shri Kapur Singh: He has not ans-
wered the guestion at all. There was
more than one element in that ques-
tion: the progressive decrease in the
heat of the sun, the failure of our
tamily planning measures. and so on,
and how do you co-ordinate them
with the reclamation of the water-

serious
should

logged arcas. That was the question.
Dr. K. L, Rao: I might tell the
hon. Member. . ..
Mr. Speaker: Order, order. He

need not answer.
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Shrimati Ramdulari Sinha: May 1
know whether a survey has been
taken in respect of each State during
the last three years in regard 1o
waterlogging and, if so, what is the
position in Bihar in respect of such
waterlogged areas?

Dr. K. L. Rao: These surveys are
conducted by the State Governments
and we get reports from them, We are
not doing any survey ourselves.

st Ty fay : SRR ame-
sfitr g ST dwd go dte #
gl gL AT WA F A e § )
¥ ag o amgan § o oAl W
WA A F I g W e
go dte # W AR & @ &,
Tgl & ot fwe &1 A ga g
we ?

Dr. K. L. Rao: I might explain the
difference between flooding and water-
logging. What we call waterlogging
is when the water-table is within five
feet of the ground in October. The
other question is what the hon. Mem-
ber referred to, namely, flood control
works. It is true that for flood con-
trol, insufficient width of bridges,
roads and canals are offering some
resistance, a certain amount of con-
gestion in the drainage, and this also
has got an effect of increasing water-
logging. This is one of the aspects
we are attending to.

sft wo fao agmer: 2w & wf
gl ¥ gt @ wr ¥ &
Tg WA 9reat § R oomd it § .
-z afew v #Y drer @t
g ofe g, @ a8 o7 & g 2
o FTFTT IW ArET FY ol & few
qTE A AN FOA ATZAT 1

Dr. K. L. Rao: 1 am afraid I have
already submitted that we have well-
established methods for tackling this
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problem. So far as Madhya Pradesh
is concerned, the area is less than a
thousand acres.

Shri P. Venkatasubbalah: Apart
from waterlogging, there is another
problem. Even after reclamation
from waterlogging, the fertility of the
soil will go and salinity will come.
May I know if simultaneous research
is being conducted so as to restore the
fertility of the soil after reclamation?

Dr. K. L. Rao: It is true one of the
evil effects of waterlogging is the in-
crease in salinity of the soil. We are
trying to reduce the evil effects of
waterlogging.

T u

*1204. st fegvecwr : Wy
fowrf st fagny Wit aE T A
Fq1 w0 fr

(¥) =1 3791 =& 8 Wi,
1965 & "Rraim’ § wwifma ow
T ¥ o e o ¢ fa
g et grar & for arte STt o
T @9 AT faww AavsmE ad)
2

(o) afx g, @ so% *3r T
LA

() sz W@ af@ear @
qF7 T & fad ¥ adarE 1 .
W

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) Yes, Sir, The
article does not, however, state that
the working and progress of the
Damodar Valley Project is not satis-
factory. .

(b) Does not arise,
(c) Does not arise.
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ot fegmae wam ¢ F 7@ AT
g § f& o s W oww
qIETEATA & HI9 T &, A aEET
&t st F g 7 gfaag w6
*1 o arer e & #v uf &, fe fom
wrm # gft ¥ fan e A
o £ eqreAT ®Y 7 O, ot 5§ I
7 # frdy Iy &1 qf 72 & e g—
7 foard 1 Ifew =Eear & A% &
oy 7 g 39 v ¥ Arn 51 fawa
faw a1 ¢ ; ofz g, a1 g gA famw
1 WA qIrdEl W wfEEi €1 70
T & fAn far a=w g o d

The Minister of Irrigation and
Power (Dr. K. L. Rao): I am not guite
clear about the question. We do not
have any specific report about this.
The main question pertaing to an arti-
cle published in the Statesman. 1 do
not have any further reports from the
State,

W WEA ;41 ATEd #THTAR |

it fadrre wamg :  w=me wEEw,
1 @I N FET R

wemd WA : WA §7E I35
Ty v ai s &7 & ga%t A
H /YT g

Shri Bhagwat Jha Azad: When it is
apparently recognised by experts that
instead of four dams that we have in
DVC now, the requirements are eight,
how is it that Government propose to
have a low dam to provide only 450
cusecs for dry weather fiow and when
this is the only available site to the
DVC for a dam, how do Government
reconcile the apparently not realistic
suggestion and proposal?

Dr. K. L, Rao: 1 am afraid the as-
sumption of the hon. Member is not
corregt. This particular Dam is de-
signed for the entire flow of that
place of 900 cusecs and not 450,

MAY 6, 1965
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ot fagva wamy : g gorac &
M mEa g swdm

“Big floods in the future will cause
al]l the more resentment among the
people inasmuch as they are being
lulled inte a false sense of
security. . . . . i

AR WIT WAl Wgmg W o=
mEfaT AT g0 & ST Tz §
X §AT% ®1 I 7719 & fAw 2rqiaT
qE famr #r 3fqF d@rgar o
Fr5 afvada TR &1 FTHRC AT FT
et |

Dr. K, L. Rao: This kind of a state-
ment can be made of any flood control
work in the country. The DVC has
been designed to meet all the flood
discharge of 6:5 lakh cusecs in the
Damodar river. If any extraordinary

flood comes in, once in thousand years,
we cannot help . . .

Shri Bhagwat Jha Azad: [t has come
already. How can the Minister say
that it will happen only once in thou-
sand years?

Mr. Speaker: Order, order. Let him
finish the answer,

Shri D, N. Tiwary: May I know
whether all these troubles are due to
not shifting the hcadquarters of the
DVC from Calcutta to Bihar? Also,
one of the main objects of this Damo-
dar Valley Corporation was for giving
encouragement tp  fisheries and
navigation, May 1 know “whether
these things are being done or not?

Dr. K. L. Rao: Actually, this is not
connected with the settlement of the
headquarters. That is a separate
question altogether. The objects of
the DVC were essentially flood con-
trol, irrigation and power production,
Besides these there are subsidiary
objects, as the hon. Member has said,
of navigation and fisheries ag well.

Shri Raghunath Singh: Sir, he has
not said anything about navigation.
Dr, K. L. Rao: I said that.
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Dr. Ranen Sen: Just now the hon.
Minister said that one of the objec-
tives of the DVC is to have a naviga-
tion canal connecting the DVC area
with Calcutta, May 1 know whether
it is a fact that this navigation canal
has been a total failure due to the
lack of co-operation between the DVC
authorities and the West Bengal Gov-
ernment; if so, what steps Govern-
ment has taken or proposes to {ake
to alleviate the difficulties?

Dr. K, L. Rao: With regard to
navigation we are having discus-
sions with the West Bengal State Gov-
ernment in the last three or four
months. [ have taken up the matter
very seriously and I requested the
West Bengal Government to introduce
navigation. There are quite good
possibilities of using the canal for con-
veyance of coal and sand and thus
remove the congestion on the GT
Road. The last letter I got from the
West Bengal Government was to the
effect that the Central Government
itself may take it up, and we are
going to do that.

Dr, Ranen Sen: My point was that
due to lack of co-ordination bet-
ween the DVC authorities and the
West Bengal State Government this
navigation canal ig not being properly
utilised by the authorities. The ans-
wer he has given is quite different.
I want to know what the Government
is going to do about the lack of co-
ordination between the DVC and the
West Bengal Government?

Dr. K. L. Rao: That is exactly what
T submitted. T said that we requested
the West Bengal Government to take
over the navigation portion of the
canal. They went on saying that they
were considering the matter and then
ultimately they said that it may be
done by the Centre. Therefore that
is being taken up by the DVC. There
is no question of any co-ordination

there.

ot forw Ao mETw o AW R
faw % afawms &1 & s =
g fr a7 ofoimm fafeed & a3
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F¥ warw wrar ¢ fF FART Twamw
& fo M€ S vy &7 @A A,
afzg, s far R §7

Dr. K. L, Rao: The hon.
has put a general question,

Membher

Mr. Speaker: I do not think it per-
tains to DVC.

Dr. K. L. Rao: Generally 1 can say
that the flood control problem of the
country is being given the utmost
attention by the Government,

Shri Prabhat Kar: When the DVC
was formed, a picture was presented
to this House of the complete control
of floods and availability of cheaper
power to the people. Today it is
divided bhetween West Bengal snd
Bihar. I want to know why it is not
possible 1o control it from the Centre,
in the same way as it was done before,
until all the targets are fulfilled?

Dr. K, L. Rao;: The hon. Member has
rajsed the question of the reorganisa-
tion of DVC. The reorganisation is
done only for one reason. The cntire
irrigation by this project will be in

Bengal, and the land belongs to
Bengal. So, that aspect will be look-
ed into by West Bengal. What re-
mains, that is. power, that will be

with the Centre.

Shrimatl Ramdualari Sinha: What
was the estimated command area to
be irrigated by this project and what
is the area that is actually irrigated?

Dr. K, L. Rao: The total area in-
tended to be irrigated by this project
wus BT lakh acres. So far, we have
irrigated 7 lakh acres. We expect
that it will increase in the next two
or three years.

Installation of Statues in Delhi
+

Shri Hari Vishng Kamath:
¢ ‘”5-{ Shrimati Malmeona Sultan:

Will the Minister of Works and
Housing be pleased to refer to the
reply given to Starred Quest'on No.
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362 on the 10th March, 1865 and has been made by the Home Minister
state: in reply to a question by Shri Hari

(a) whether the Committee on ins-
tallation of statues in Delhi to consi-
der the matter in all its aspects has
been appointed; and

(b) if so, its personnel and terms
of reference?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). The subject has recently been
transferred to my Ministry by 1the
Ministry of Home Affairs, The entire
matter will be carefully examined and
decisions taken as carly us possible.

Dr. L. M. Singhvi: Sir, on a point of
order. Is it an appropriate answer to
say that since the matter has been
transferred to this Ministry recently,
therefore, the matter has to be consi-
dered afresh or again? When we
want to know precisely the position
in respect of the constitution of the
committee, that information is not
made available to us.

Shri Mehr Chand Khanna: Sir, may
I say. ...

Shri Hari Vishnu Kamath: Sir, be-
fore you deal with it, may I raise a
cognate point of order?

Shri Mehr Chand Khanna: Sir, I'

would like to say. . . .

Shri Hari Vishnu Kamath: It is a
point of order; not for the Minister
but for the Speaker. Sir, you have
said here often that when a Minister
speaks. he does so for the whole gov-
ernment and it is a government deci-
sion, whether it is tauken by one Min-
istry or another. It is no argument
or excuse for the Minister to say that
this subject has just now been trans=-
ferred to his Ministry.

Mr, Speaker: The Minister was
standing to answer this point when
it was raised.

Shri Mehr Chand Khanna: There
are two aspects to this question. ‘Fhe
first is the appointment of & com-
mittee, about which a commitment

Vishnu Kamath; that is, in regard to
the setting up of these statues in
Delhi, a vommittee should be set up
and that there should be representa-
tives from both the Houses on that
comunittee. That is one aspect of the
matter, The other is the selection of
sites for the setting up of statues.
Two statues have already been instal-
led, one of Shri Motilal Nehru and
the other of Shri Vallabhbhai Patel.

st amyi : wm fag w1 AW
L1 P

sft AT ey wwy ;Ao A,
WA agd A wT A f

Two more sites we have already
selected, one for the statue of Lala
Lajpat Rai and the other for the
statue of Pandit Gobind Ballakbh Pant.
Mow there is a proposal before me
for the selection of sites for flve or
six statues, of Netaji, Jawaharial
Nehru, Gandhiji, Malaviaji and Dr.
Rajendra Prasad. .

Shri Ranga: What about Netaji?

Shri Mehr Chand Khanna: 1 have
said about Netaji. So, I am trying
to select those sites. ] have deputed
my architects and engineers and when
they put up proposals 1 will have
them examined. Regarding the com-
mitment given by the Home Minister
about the setting up of the commiltee
and its personnel, I am looking into
the matter.

Mr, Speaker: Has that committee
been appointed?

Shri Mehr Chand Khanna: Not yet.
As I said, I am looking into the matter
of the personnel of the committee
ete.

Shri Ranga: Sir, generally I do not
raise a point of order but I want to
raise one now. It has become a habit
for quite a number of Ministers to
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think and speak in their personal or
individual capacity:

“I am dJoing this; I am going lo ao
that; I will read this or I am sym-
pathetlic about it”. Is that the way
that Government functions here; or
is Government functioning as one
unit. each one of the Ministers repre-
senting the whole of the Government
and not his own personal self? Isita
maharaja's government or a demo-
cratic guvernment where we  have
united responsibility?

Shri Mehr Chand Khanna: 1 will
say that the Minister of Works and
Housing is going into the matter; the
Minister of Home Affairs has already
examined the matter and Government
would look into the matter. If that
would satisfy Shri Ranga, I am pre-
pared to answer him that way.

Shri Hari Vishnu Kamath: May I
invite your attention to the fact that
this question was first raised on the
10th March, about two months ago and
you were pleased to observe on that
occasion—I shall read from the auth-
entic text of the proceedings—

“This is a fair demand that when
a question has been put clearly and
two names have been mentioned,
the answer ought to have been given,
the answer should be complete, That
ithe Minister should take care of.
When the question is specitic, the
answer also must be specific.”

Now, the matter was raised two
month ago, on the 10th March, and
the Home Minister promised on that
occasion that a committee would be
appointed shortly. Now, today the
Minister says that it was transferred
to him recently. 1 do not know when
this matter was transferred to him
because T remember that the question
appeared in the list "addressed to the
Home Minister some time ago; then it
was later on transferred, very recent-
ly it was done, less than a fortnight
ago. Is the House to understand that
for one and a half months, for
more than a month, the Home Min-
istry was sitting pretty or sitting tight
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over the whole matter, and no com-
mittee was appointed during these six
weeks or 537 What were the Govern-
ment doing?

Mr, Speaker: He has said that no
committee was appointed,

Shri Hari Vishnu Kamath: Why?
The reasons should be given for the
masterly inaclivity for one and a hall
months over appointing a committee,
u small matter.

Mr, Speaker: Members also should
realis¢ what the purpose during the
Question Hour is. What I can do in
the matter is that I could ask for speci-
fic answers; nothing further than thatl.
I asked him that he should answer
whether the committee has been ap-
pointed or not. He says, "No”, If Shvi
Kamath has got some supplementary
to ask, he might do it.

Shri Hari Vishnu Kamath: My ques.
tion was: What are the reasons for the
delay in lhe appointment of the com-
mittee?

Shri Mehr Chand Khanna: Therc
has hardly been any delay. I go on
repeating that even il we appuint a
committee today or tomorrow, the
personnel of the committee has to be
examined and possibly we may have
to consult both the Houses and we
will set up a eommittee, but the main
question ig the selection of sites. Un-
less we have suitable sites in Delhi,
statues cannol be put up. So, what I
am trying to do or what the Ministry
of Works and Housing is trying to do
is that instructions have bheen given
to the Chief Architect and the engi-
neers to suggest some suitable sites
for about half o dozen statucs,

Shri Hari Vishnu Kamath: Is the
Minister in a position to confirm or
stand by the statement made by the
Home Minister on the last occasion
to the effect that this commttev,
which is going to be appointed, will
be representative of all groups and
parties and not be packed to fuffoca-
tion with Congress Party Members.
alone?
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Shri Mehr Chand KEhanna: Shri
¥amath is in the habit of imputing
motives. . . (Interruptions.)

Shri Hari Vishnu Kamath: You need
not talk of my habits. ’

Shri Mehr Chand Khanna: 1 have
read your supplementary and ] came
fully prepared for it. Any ‘ommit-
ment given by the Government or
the Home Minister shall be fully hon-
Qured,

Shri Narendra Singh Mahida: My
point of order was covered by Shri
Kamath, but I remember that the
Home Minister, in answer to a ques-
tion of Professor Ranga, had assured
that early action would be taken. Pro-
fessor Ranga was good enough to say
that there was no statue of Gandhiji
and the Home Minister deflnitely as-
sured us about it. After all, 15 years
have passed and we are not having n
single statue of Gandhiji in the capi-
tal. How many years will it take?

Mr. Speaker: He has said that sites
are being selected. He has also said
that these arc the names,

Shri Mehr Chand Khanna: I men-
tioned the name of Gandhiji amongst
the half a dozen statues.

Y TETHET wreNT: A6g & frgy
wfiawa F w41 wgem § a7 agemar
ot firs afz #1€ dmza et 72 3= Y
afe @ & Fee F T Sqw AT A
qUHTT fa=r FT 541 & | qiEAT AF
F A I G2 & A7 FAT AT
¥ wid A AT F AW wTED Sy
e vy g ¥ qra Awen gy fedr
AN 7 TW EqE 9L A A £
Fa & fadr foaem o sgq grmm 39w
gz w0 w1 gwan fzn 2 afz gl

FtFrEm 1 39 qrg 7 Fa1 gfatear
’;

B

ot A A W wHD AF ar
T3 OWAET HL Ay W AE 1 |IY
qAig er RE T qAfoaw g
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DA et TGO AT F LA
AT FEAT FE AT IF oAt w1
i #t fafee § & o= o Ao
wre & A3 7 wraT)

ot eTIT Tea : feet RS-
T O FT AR )

oft AET W WWT A A IR WA
@i, & 2| ar)

oft sitgerew wmer ;W WERT
& ol 3@ =qET 7T Afvr e #
T FE | gEA T T gf | AT
Y ® ag s =gt § 5 g
FETAT AT AT AT AT AT
F1 it @ a7 fr w1 = fRar
T g FEitE I A gETQ wremEr
&1 argrd ¥ 9T AT T g

sft AP WY weT AT AE A1 AT
ATHA T, ©: ATH 94 9 | W &1 ATH
A Foaee fed § & aA A
¥ o |

= ggdie fog : wedt 7o s s
o T FE AT A oA A
aemn f5 a2 Tt &) aam £T @
¥ foed w9 oF Aoy Twi & fr
et ¥ T ) gfoar §9 oAl §
A § 3T B I F qAAATL H AT
sy | & s e g fE s A
& & §o %) gers w@q & faar
FEE #1 & @ qfadt F Ay

ft g W wwr ;T EET 5
&1 WIqE § F1§ wFa" TE 8

% AFEIT @O ¢ §vaeT 841 Ag
A

it Age wr ww : owe g
oo AT R oAEd @ o g o
ST ¥ @I E 1 T ANl AT & A
o Avry GG )



13387 Oral Answers VAISAKHA 16, 1887 (SAKA) Oral Answers

% AT §TE : 3g dET 6
v A E @

W Ag : A At I
tam ez arr ifEafi T @&

st vy fowd : 3= Fa7 5 IR
T T FE gEE AE 0

weqW WEG : 3q7 3§ GAT RN
FE FFA

sitag fgmd @ o ¥ T A
a7 e )

werg wfvaa ;oW 7E @ § v
waegT g fegwradr 3 & @@m
=eAT § £ #1198 78 7G1 FL q67 |
FTT HIOHT F1§ T § AV GHET FayAT
aE & g avam | AF6T 98 AT @y g
fr w7 &Y 7€ avq

wtwg fqad : ¥ ArTE AT
STEATE |

weqy AR © T TETE AT g9
Srfsrg 1 T8 7 g7eo &t F4T AT 2

ot vy fowd : oA A A7 o7 2
w § fF &5 qmeg T 2

e WEYAE : WeE WAl HERY
oATT 7 A, w1 qEEeT & A8 &

=t s femd : 07 A7 I FaT

fe oqra A8t &1 347 ¥ g A
s Fit fo ot fagorit it v wfead
g qgd TEEY gIIT 9H | AR,
sEsE |1 31 T femmm 3 g
gu 91 sy & Afaum st A o
W1 T THT # T gy e oW
£ 17 & f5 wmgafr w3 & amd o
Wt @ T A qfw & g A A
¥ &9 gErar war wrfza, faft 3
wiedi w1 A1 FH T FA AT ATAT AN
#fra az v feg= Tzar avwrr aw
L

1338%

Shri Raghunath Singh: 1t i very
objectionable to say T3 Tgar HITIT

frrfd

This is very objectionable.
parliamentary.

ot vy fomd : gy wrf @ow dw
TEF &1 7z wrE wATfEAETS dra
T &, AT ATAT A F

TF AAAT qFeW  qvE7 azar A4

It is un-

g1
ot |q fAag : 139 AR wEEH
H 349 SR FE ATA FE A4 0

e wEw i gAwD gweA
TEr T

o T wAT wifgan : & wrvra
&1 TTF IIEAT ATEAT E

wow W 1 mmwr @
AT |

o T AT WYEaT < §77 A
F1 AT 21

woqw WERE ¢ AT AT AE
TATT, AT, T A A A |G FO
&1 AT & gl a8 qrAdig Aoy
F 9w g1 91 Af6T Teia | 9 A
FEA A oS qE E mar T A
fafreer area w13 faar 1 g3 fufarz
ATET AATE % 73 £ AT G2H FAXT A
gq fagr arararfza o s 7 9w w7
g7 AN weET FAE P} ozl e
7 fo ux A #7990 T faema
argarfag am & 1 2T A1 AT war
F¥A 97 WY AgA WM@I, Ay &A
AET /AT w7 TmaATE W ZNTAl
agr gmr e 2z THIE 9v Agr

The Minister might complete  his
answer,

sft armft : 577 OF AT FP AR
#1 wre & TATIE T oA wa famm
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M 7 g7 are g fay gn g w1
W 4T 3G § 1 g W ¥ wgTar e A
aiy w9t & faars, 70 A9 F T
drm, ag wriaé @ fawrw faar

SR SR . FT WA GAT AT
g Hoagr w1 o g oAwl A
T § I8 A gTTAT AT & 1 MY OFA
TH FT 930 A1 A7 Arfan | 90 Y gEr
o7 7 sgTeqr &1 99q F7 fzmrg

oft Agrwr Wt : H wd w7 TEr
gr & 2140 qara sermgRT &0 oF AT
S ZIrt AT T AT IA KT AA
ATIAT W FEIT § A1 43 AAG §
FATH § AM GO F IART A9 A FIIAT
AT A FAT TATT T AT &, §H T
g3 o w197 gTr qF &)

it agare fag ;A AT gErA AT
amam & oA\

Shri Alvares: Both Sardar Patel and
Govind Ballabh Pant died after Netaji
Subhash Chandra Bose and Mahatma
Gandhi. May I know what was the
consideration weighing with the Gov-
ernment to lake a decision to erect
statues of the latter first and to ignore
1he former entirely?

Mr, Speaker: He is arguing.

Shri Hari Vishnu Kamath: He is not
arguing, but he is only asking for the
reasons.

Mr. Speaker: I can gei the informa-
tion as to what statues have been in-
stalled and what others are proposed
to be installed. But if the auestion is
asked why certain statues have been
installed first and certain others are
proposed to be installed alterwards,
then that would amount to an argu-
ment.

Shri Ranga: There must have been
some important considerations,

Mr. Speaker: 1 also think like that.
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Mo TW wAET sifgar ;AT
wTfa W sfere #1 el ¥ oF w1

g7 W AR 47 fagra s
T wier F1 fazrmm g fF S wr
300 %7 & 9 # w9y § SEA A
it AMA ATQ3AT, W ATE ®YA AT
T T2 F401 fF 387 a=+ farar
fF ardr fazeir it gzrdt smo i
Tz oar g AvEr A fE aw AR mraer
w1 S ®ra aefas 7t qfy & arg g0
ag 9T F GTT A F1 AW FERT UFAT
9% @1 &, fraa fa 7 qraar g e
g’

werR /g : wre o Fife faar
ag fasr mar)

Mo T wiET s ;

719 7

LEGL

WEOH WERY ¢ TEA 74T & 619
gEL &I FGT AEIA 41 | HTT 1 g7 A%
gz M arfam oir smw 87

TRl F4T J€®TT g 1

o T AT fgar : 71 arfan
g g, WA w g

WA MR . Jg I A3 21
o TN ‘Fh!".’ sifgar : age
feeat

Shri Mehr Chand Khanna: I could
not understand the reference to 300
years.

wTaw REAQ : IANT 4 Ao @
Fr fom1 a7 AW Y a1 & w9 gu &
IAFY A AT A AT A HT AT FAA
T WY 5 § I At vy an |

o W WY wifgan : fram 0,
AAGT &F, SAMETI F, AT ATFAT
€.,

oft Fr W ey : OF FAE L L L
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WO WEA ;. FAE 3T H4E
ag at o g )
Tlo TW WAET &ifgwn :  wae

wErEm, ¥ F7r 41 fF @ A aw= A
7T 5yTfR oT A &, a1 AwT AT a7
qugT & A1 & IAF et 7 Sy
M, FifE w6 B gz T oI
Hqfqar gzrdr agdfr &1 swify @i
wwg7 | § faw ag wgar wgaT v

N wEEY iﬁﬂ'ﬁl’ﬁ%l

yafa &2t aw= aFar)

o T wAWT Wfgmy ¢ a7 waT

T gATF 2, TAW WAF FI A ALY
g

w-aw =gy ;¥ 9E Fuw awarar
af Auw "wAr)

st §o Hto aat : Fw faw @A
&5 729 # F=1 mar qr & gurr aif=-
FAT FATE T g a4, e g,
T F, MF 23, g fag wfe w5y
afmar st gwe IW F Arg FE=-
& & amd 44 fae 11w § I
At # qeAr TEAl g fE s oy
g A= ¢ 5 ox aga a2 fferr,
41 wary g Sy, w1 owgraar § fE
T qfFar gam ¢ afz g1, A ag 7=
a% 39 qfagl $1 FA1ar mE F6 7

St AT WA W ;AT AF T
ATHT T ATTAT 2, A A1 7T W F A
g afer & qrAar g fF o e T
FTATH F UF FAA FAETZT § W7 TAR!
g7 oF gqrev faar g, = o oW
1@ #70 @ i At fF ga 5w ar
TEr &1 A UF AR A faww
ag WAt ¥ A9 w1 fag ST
az 917 M= avA ® A7 g fem
fea & fag 39000 393 am g7 78
qIA |
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Shri H. N. Mukerjee: May 1 know
whether Government have any <zon-
ception of priorities in regard to the
installation of these statues, and if so,
whether Government would please
vouchsafe the reasons why the cases
of Gandhiji and Netgji have not been
given that kind of consideration which
ought to have been given to them?

Shri Mehr Chand Khanna: It the
matter was being considered by the
Ministry of Works and Housing, we
would certainly have laid down the
priorities. But if the commitment of
the Home Minister is to be honoured
the question of priorities will have to
be considered by the committee that
is proposed to be set up.

Shri 5, M. Banerjee: On a point of
order. . . .

Mr, Speaker: Shri Seo Narain,

st fomwammw . & geee ¥
wTAAT Sgan g fF a7 1857 #1 gArdy
FAIAT AT qEH g W v fag
% qgfeai @R & @t § FAw @
g ¢ 7

WO AERY 47 WY awar
¥ 7 # ag Fm w9 ¥ q9% w7 frn
mar g

off gealh Trw Www ;W A&
USATEZ A1 qTE ¢, A AT qE v
gv & IA% Ag A

WCOR WERY 47 AAA WY
W W gRA R )

Eastern Disiricts of U.P.

+
Shri Rajdeo Singh:
Shri Vishwa Nath Pandey:
| Shri K. N. Pande:

Will the Minister of Planning be
pleased to state:

*1206.

(a) whether it is a fact that the
Planning Commission has stopped the
financial assistance to the four dis-
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tricts of Eastern Uttar Pradesh which
werg undertaken for development on
the recommendations of the Patel
Commission;

(b) if so, the rqasons therefor; and

(c) whether it was stayed on the
advice of the State Government or
Central Government?

The Minister of Planning (Shri B. R.
Bhagat): (a) No, Sir,

(b) and (c). Do not arise.

Shri Rajdeo Singh: Do the Central
Government propose to take direct
responsibility for the development of
the four eastern districts of UP? If
yes, in what form?

Shri B. R. Bhagat: It is the State’s
responsibility. The Central Govern-
ment do not propose to take any such
responsibility,

oft fasmw wE® :  ¥W 93 SR
¥ waia % 3% H7 ST TeaTed @

Wt auA 1 TAR e # ard) =

qT M T OF YT gHF a9 A

qraA @ | & Fem Jngarn g fE A

1 frafa & 7 g 2 FF Tw TifAfes

Soc 9% w7 # Froga 7 F1 ey

B T FT TAAT § TAAT A, 4T A

i ot i@ ar @

s ?

wft ®e o WU : ATEIT T TA
q7 :1% frans 78 fr &0 e =g
&1 HTHIT TG GrAAT F 547 fawrfow
T A g 97 fame g

&1 Wo Wo fﬂ!.‘ ﬁq’g__ ATHAT
azAr § fv o3\ w3w & A fuAl
¥ fa=a ¥ fam T o0 A1 v
T T 2 A 3l dwrm ¥ fAm aEn
#1¢ FET AT T ARAT AT AW
W ¥ R Rt S W oA g w2
ot w8 s F 994 @ & om A 7
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st ¥o o WX : HAT AFV, IS
TET AR & | gy A S a
T a7FC F AT 9@ @Y |

st 710 Ao fwardy: @A F
fF o2 w0 wBW wewT w7 )
w1 3= A foet & faww & +9 &
far  Fw ATEIT W T o@AE
grrg, o v oA feem &
ag WA AvE g fw T owve faw
£ ag F w7 A faw 2 oy &
FT FEEA A AEvEAT ¢, w7 Ard
fagrT & foo, o' T ©9% v
W §% FET /= E g 7
The Minister of Finance (Shri T. T.

Krishnamachari): So far as the four
districts of Eastern UP are concernecd,
this has been treated as an expendi-
ture apart from the plan programme
of UP. The Central Government
have promised to give them the help.

The UP Government are going ahead
with the task,

=it g W wgEy ;& ag sEAr
T ¥ o ome #3 oAaw qfr #Z
FMAT | TAE AT IR Hiv N9
g7 M1 9 & A aq =9
w7

st o o WA :  T7 FiAT A
aF Tl q@ A% TR0 O JEE HAT
qAE AT | Al AT wE A A=A R
1 A O 8 AT AT ST ey
agraaT & fear A @ 917 ew weww
LA AT W R FTI0T 64 719 A FIAT |

ot ®o Alo wANT ¢ ¥ g n@Ey
g @A wgm g fr afs mewam &
gt st & gam wmA #r frafy
A @, A wE wym FvwrT A famr
2 @1 IWS WAl 77 WA F1F @E
oMIT GTAAT WET O W kA
smgm fomd g7 foe w1 fawerm
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37 &1 &%, W17 wre wqar fqan s
#1 fpamr ?

ot Wo Vo WA : 77 AT AW
AT F &) A4 grEAn T oTA A
a7 faar frar stromr

st yrTMA W1 WY ¢ qrfed
v afafy & i ww @ F
nF ALEg ¥ GATA 97 FAO A TEA
a1 qman ® fem gr, WY =g
FTEIT A TALT FAFIE A1 w17 IqH
frifori ®1 #q7 A fwar, AT Ay
T § SATAR §o ufw & o
& amn Arar g froem owvee @
Jumdl 2 fF T8 va7 74 & A4 TAE
g %1 faafg Aama g1 oFom, an
IAFT ANA ARG TT AR AT
o, g7 F9E) ufaw 9T o
qqed w00 | WA 37 Fa4a § fe faw
g TTeT ATRIT Fr wamEdrd @)
T1a A7 3@ AT &, 0F 47 9F qrar !

st qo To WAMA: 14T T Frf
faaE A€ 2 W K T owg
=A% FTH T WY S w0 oAzt AT
AgA ¢ TE TST ATHIT TN AT
AZT AT HETOAT &4 ¥ AW 2 MR &
agA fAem s 3w sdeowma
f& 7 3% qaqr # 39 F fav w=w
FMT § W A FAAT & TRW
FTET, e Em FTRTT W i e
o1 fam w wEAE T

ot morafs ww ;o A A\ oAwAT
g fr @t aafadl onfanr faamr &
am7 % faed g M7 51 wfes 7%
9 fae go av ¢ Iaw1 & T o
7, T@ 9IF wmm o Wz, dq fw
= 50 T A 4T Afad F =
7 <1 R AT 6 w3 GA qT A
#fw 2w 50 9TAT ¥ 97 ®7 25 QA
Fr ik ¥ oW qu oz wE & A PR
596 (Ai) LSD—2
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@A AEm W e ot ¥
ara ¥ %G ¢

oY wo o WA ¢ 77 famE 2t
& ATy q# § afew g7 fqed g
*1 ware ¢ w1 A fag agaar w
1477 FATAT A4 § AR AL 92T WA
T A gae foor § IWF e 9w
faar g

O AT AR v |

=it five areraw ; wser wEEd,
TF T TEEATH AA ¢ g AWt o
gEl w1 g & 1 11 Fae & oame
2 =t fafrer 4 gaw fom
ar

oW REWY : WET, WET |
# gHC FATA 0T 9T A4 E | W
oy Wgse agf ¥ Ar gEo Arfew %
Luc o

Indianisation in Foreign Exchange
Banks

.{.
[ Shri H. N. Mukerjee:
y Shri Rameshwar Tantla:
| Shrl 8. C. Samanta:
‘| Shri Subodh Hansda:
| Shri Madhu Limaye:
| Dr. Ram Mamnohar Lohia:

Will the Minister of Finance be
pleased to state:

*1207.

(a) whether it is a fact that the pru-
gress of Indianisation in the officer
cadre of foreign exchange banks has
heen very slow: and

(b) it so, whether this anomaly is
being rectified?

The Minisier of Planning (Bhri B. R.
Bhagat): (a) No.

(b) Does not arise.

Shri H. N. Mukerjee: May 1 know

it Government's attention has becn
drawn to certain reports in the press
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that Indianisation of foreign exchange
banks has been lagging behind the
trend of Indianisation in other cate-
gories of foreign commercial house:
and that in this regard we have made
lesser progress than Pakistan, that
only about 33 per cent Indianisation
has taken place after nearly 15 years
of effort?

Shri B. R. Bhagat: | am not aware
of that particular press report, but
the factual position is like this, In
1854 Indians holding positions in
these banks on a salary of above
Rs. 1,000 numbered 88, and non-
Indians 320; on 1st January, 1964, the
number of Indians were 307 and non-
Indians 239. It is on this basis we
hawe said that the progress is not
slow.

Shri H. N. Mukerjee: May 1 know
if it is a fact some persons discarded
from foreign bank offices in countries
like Ceylon, Indonesia and even Pak-
istan, are being dumped on India to
the detriment of the advance of
Indianisation?

Shri B. R. Bhagat: I do not have
any particular information, but in
regard to persons drawing high sala-
ries, certainly this matter is scrutinise
by the Reseve Bank.

Shri 8. C. Samanta: May [ know
how many foreign exchange banks
are at present functioning, and the
percentage of Indian officers in 1947
and in 19647

Shri B. R. Bhagat: I do not have
the information just now. I want
notice.

Shri Subodh Hamsda: May I know
whether any final date has been given
to these banks to Indianise the officers
cadre?

Shri B. R. Bhagat: It is a progres-
slve measure. It will take time. There
are certain difficulties in the way, but
we are irying to overcome them,

we T wAge W W@
fadwft awec & 279 wefr mEEw X

MAY 6, 1865

Oral Answers 13398

A, I N OH A A wwET 2
I A qeEg W g § wa
s @ s owenm @ ¢ gfan @
T JAT g AW AT AT gfaam

=t Ao TWo W : K ¥ FEATR £
at § ¥ f& ag 279 A& 229 R
faawiy w7 307 fegmmdr & 1 gg W
UF g § WO aaeTg 9 any

ot W TWo WA : W AT A2
£ oY ag Wl AW oW & F A
AT |

Bhri Prabhat Ear: May | know
whether it is a fact that the foreigners
are being recruited in the bank ser-
vice without any special knowledge of
the banking and are being brought
here on a higher pay than their Indian
counterparts here and till now in Lhe
foreign exchange banks no Indian has
been allowed to hold even a second
position post, not to speak of the first
position, in the banking industry?

The Minister of Finance (Shri T. T.
Krishnamacharl): These are flduclary
institutions and naturally they have a
responsibility. We have necessarlly
to leave it to them to choose their own
people whom they trust. All that we
can generally ask for is to see thal
the proportion of Indians goes up. To
say that we have to determine who
is to be the manager and who Iz to
be their confidential person is a thing
which 1 think is neither proper nur
desirable.
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Shri Prabhat Kar: That is not the
point. I have said that the foreigners
who are brought here without any
knowlzdge of banking are nol cven
put on a par with the Indian who has
got special knowledge of banking and
has even got diplomas and are not
given even second positions, not to
speak of the first position, because of
the colour. I am not talking of any-
thing else,

Shri T. T. Krishnamacharl: As 1T
said the choice whether a  particular
person is fit or not is a thing which
we cannot decide for they have fo
decide it themselves,

oft Wieltw wrem @ i, AT
Far FT T fe o3 frer 1o awt
Fda A A fadei dF W W AT A
oqfqr fFg, &% wWiw wafoer s
w0 dw % & fafew &= & afw
wEEgeE & A AW, aw| W
A% & =T A zooo WX 3000
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aga ¥9 W ¥, verSfen femwéwe ¥
wrf frgmT T A9 2, ST nama.,
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T e omr ¥
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Shri 5. M. Banerjze: 1 would iike
to know whether it is a fact that some

of the officers are holding very high
positions in this Works and that some

of the Americans also are  involved
and thut is the reason why the inves-
treation s peing on without suspen-

aon. 1 would like to know whether
the vestigation can be completed im-
partially without suspension and, if
not, why they are not suspended.

Shri B. R. Bhagat: When the re-
plies to this show-cause notice come,
when the proofs are gathered. then
prosecution can be launched, and when
that process is complete, the Oﬂ.'k‘elts
concerned may be suspended. Eut it
i too carly to do so at present

1965 13402
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Chit Fund Companies in Delhi

e1198, J Shrimati Savitri Nigam:
. Shri R. G. Dubey:

‘Will the Minister of Fimance be
pleased to refer to the reply given to
Starred Question No. 522 on the Isi
October, 1964 and state:

(a) the number of prosecutions
launched against the Chit Fund Com-
panies in Delhi after the extension of
the Madras Chit Funds Act, 1961 to
Delhi;

(b) the extent to which there is an
improvement in the working of such
Companies after the extension of the
aforesaid Act; and

(c) the number of complaints 1e-
ceived from the public from the date
the Act was enforced till the 30th
April, 1965 and the action taken there-
on by Government?

The Minister of Planning (Shri
B. R. Bhagat): (a) Two.

(b) About 365 bye-laws have becn
registered during the period from the
15th July 1964, when the Mad~us
Chit Funds Act, 1861, as extended to
Delhi, was brought into force, It is
expected that all chits started after
the enforcement of the Act and in
accordance with these bye-laws will
he properly conducted and that in
particular the amounts due to the
subscribers will be disbursed without
any delay.

(¢) Since the enforcement of the
Act 144 complaints have been receiv-
ed, but none of them is in respect of
a chit started in accordance with the
provisions of the Act and the rules
tramed thereunder. The complains
have been investigated and wherever
necessary, action has been or is pro-
posed to be taken in consultation with
the police authorities, under the rele-
vant provisions of the Indian Penal
Code.
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Interest on U.S. Loans

*1199. Dr. L. M. Singhvi: Wijl e
Minister of Finaoce be pleased 1o
slte:

ta) whether Government of India
liave been paying interest regularly
for American and otheyr loan assis-
tance to date;

tby it so, the volume of such pey-
muents each year for the last five years
and in which curreney such interest
has been paid; and

(c) whether Government ar:  con-
sidering any proposal to secure liqui-
dation or writing off of thes: loans
or crealing a foundation on the basis
of Indian liahilities in respect of these
loans?

The Minisier of Planning
B. R. Bhagat): (a) Yes Sir.
(b) A statement is placed on the

Table of the House, [Placed in lib-
rary. See No. LT-4362/65].

(Shri

() No, Sir
Mahatma Gandhi's Samadhi

N J Shri Kamachandra Ulaka:
1201 3 Shri Dhuleshwar Meena:

Will the Minister of Works and
Housing be pleased to state:

ta) the progress made in the con-
struclion work at the Samadhi of
Mahatma Gandhi at Rajghat, Delhi;

(b) the expenditure incurrea  so

far; and

(c) when it will be completed?

The Minister of Works and Housing
(Shri Mehy Chand Khanna): (a)
Work has been completed on the
main Samadhi, including the court-
yard, the marble barriers and the sur-
rounding earthen mound. Work on
the development of the surrounding
land with gardens, lagoons, shelters,
ete, is in progress.

{b) About Rs. 38 lakhs.
(e} Within about a year.
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Development of Narmada Water,

7 Shri Harish Chandra
Mathur:
*1203. 4{ Shri Vishwa Nath Pandey:
| Shri Koya:
| Shri Kanakasabai:

Will the Minister ol Irrigation ,ng
Power be pleased 1o state:

(a) the potential of Narbada water :
for power and irrigation;

(b) th.'fher the Khosla Commiti.e
has submitted its report and if «n, ji-
conclusions; and

{e) if not report has been subntlod
the stage at which it resty at presentt

The Minister of Irrigation  .pd
Power (Dr. K, 1., Rao): (u) The nei-
galion potential of Narmada river s
about 8 million acres and power poten.
tial about 2 million KW,

(b) and (¢). The Committe:  has
not yet submitted its report. The

report i= rxpected to be submitied
soon,
Bharat Sevak Samaj
{ Shrl P. C. Barooah:
*1209.¢ Shri Tula Ram:

Shri Vishwa Nalh Pandey:

Will the Minister of Planning e
pleased to state;

(a) whether there s d proposal L
reorganise the constitutional set up
of the Bharat Sevak Samaj so us to
make possible greater Central Gov-
ernment control over {he aeti-
vities of this body, particularly in
regard to its accountability for Gow-
ernment and other public funds
placed at its disposal in view of the
Tecent observations of the Pohiic
Accounts Committee in this RITIR B

(b) if so, the broad outlines of thix
proposal; and

(e) the steps being taken to  imi-
plement this proposal. .

The Minister of Planning
B. R. Bhagat): (a) to (e),

18hri
In there
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34th Report placed on the Table of
the House on 12th April, 1965, the
Public Accounts Committee have in-
ter alia recommended re-organisation
of the Bharat Sevak Samaj under a
scparate legislation. This recommend-
ation is being examined.

e TaTew faww
[t gerare ey
*lzlu.z{aﬁwﬁm:
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Shifting of Government Offices from
Delhi

*1211. Shrimati Maimoona Sultan:
Will the Minister of Works and Hona-
ing be pleased to state:

(a) whether it is a fact that the pro-
posal to shift some Union Governmen®
offices to piaces like Nagpur to re
lieve the shortage of office accom-
modation in Delhi has since heen
abandoned in view of oppecsition ftrum
the concerned Ministries.

(by if so, the object'vns raised by
the Ministries, nnd

‘¢) the alicrnatvv  arrangements
contemplated to relieve the shortage
~f office accommedatiny in the Capi-
tal?

The Minisier of Works and Housing
(Shrl Mehr Chand Ehanma): (a) and
(b). The proposal to shift some
Union Government offices to  places
outside Delhi has not been abandoned
but ronsiderable difficulty has bern
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experienced in implementing the deci-
sion, partly owing to lack of suitable
office and residential aecommodation
al the places to which it was proposed
to shift the offices and partly because
of the reluctance on the part of the
offices concerned to move out of Delhi
on the ground that work will suffer.

(v) Some of the offices to be shifted
out of Delhi are now proposed to be
moved to Faridabad where phase I
of the construction programme is
nearing completion. It is also propos-
ed to accelerate the constructicn ef
office and residentinl accommndation
in Faridabad phase IT and in Ghazia-
bad for such offices.

Central Health Organisation

Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri Yudhvir Singh:
Shri Jagdev Singh
L Siddhanti:

*1212.

Will the Minister of
pleased to state:

Health be

(a) whether Government propose to
set up a Central Health ‘Transport
Organisation in eollaboration with the
UNICEF;

(b) if so, when and at which place?

fc) the estimated amount of ex-
penditure invelved; and

(d) the terms and conditions under
which the UNICEF is ready to set up
the Central Health Organisatlon.

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) In or near Delhi, in 1965-66.

(c) Rs. 1,76,000 per annum recur-
ring and Rs. 20,000 non-recurring.

fd) The terms and conditivns of
UNICEF assistance for the programme
are still under consideration.

Business (ransacted by L.1C.

*1213. Shri Alvares: Will the Min-
ister of Finance be pleuscd to state:

(a) whether the Life Insurance Cor-
poration transacled less business
during 1964-65 than in the previous
year;

(b) the reasons for this l!oss In
aggregate business; and

(¢) the remedies that Goverminent
propose to increase business upto ex-
pectations?

The Minister of Planning (Shri B. K
Bhagat): (a) The new business ccm-
pleted by the Corporation during
the year 1964-65 amounted to Rs. 701
crores as compared to Rs. 702.78 crores
during 1963-64.

(b) The short-fall compared fo the
previous year ls marginal in nature.
No special reasons can be adduced for
this marginal shortfall.

(¢} The Life Insurance Corporation
ia alive to the need to incerase sub-
stantially the volume >f ncw business.
(fovernment are also studying the
position in order to be ahle to Fender
such assistance to the Covrporation as
it may require in this respect.

Water Pollution

Mahida:
Shri Bota Singh:

Health he

Shri Narendra Singh
*1214,

Will the Minister of
pleased to state:

{a) whether Government are¢ con-
sidering a proposal to enact Jeglsln-
tion for the effective control of
water pollution in the country;

(b) whether the recommendation
for such an enactment was made by a2
Committee of three experts:

(c) if so, whether their report
favoured the setting up of -water
pollution Control Boards at the Cen-
tre and in the States: and

(d) ¥ so_ the: Government's decl-
glon in this regard? -
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The Minister of Health (Dr. Sushila
Nayar): (a) to (c). Yes, Sir.

(d) The recommendalicns of the
Committee are under vons:deration.

Unit Trust

1215 Dr. Ranen Sen:
“ 7 Shri Dinen Bhattacharya:

Will the Minister of Finance be
pleased to state:

(a) whether the procedural matters
regarding the resale of units issued
by the Unit Trust have been finalised;
and

(b} if so, the main features thereof?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The pro-
cedure for the resale of units to the
Trust has alrecady been  prescribed
and is not intended to be revised. As
regards the revision of the unit
scheme, the provisions of the Unlit
Trust of India Act, 1563, as they now
stand, do not permit the sale of units
under more than one scheme. The
question of revising the prices, for
sale or repurchase, will be considered
after the books of the Trust have
been closed and a dividend has been
declared, as at the end of June 1865,

Indian Doctors Golng Abroad

©1216. Shri Kapur Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that her
Ministry hawve issued directions de-
barring medically qualified Indians to
proceed abroad for employment under
certain or any circumstances even
when ‘no objection certificate’ Thas
been issued by the State Government
to the intending immiprants: and

{b) if so, the reasons therefor”

The Mimister of Health (Dr. Sushila
Nayar): (a) and (b). A statement
containing the required information 1s
laid on the Table of the House, (Plac-
ed in library. See No. LT-4363/65].

MAY 6,
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Lodi House, Delhi
s1217, J Shri D. C. Sharma:
7 Shri Raghunath Singh:

Will the Minister of Works
Housilng he pleased to state:

(a) whether it is proposed to con-
vert Lodi House, New Delhi int, a
hotel from June, 1965;

(by if so, the
thereof; and

salient  f{eatures

(e) the reasons for this conversion?

The Minister of Works ang Hous-
ing (Shri Meehr Chand Khanna):
(a) and (b), The matter is under the
consideration of Government.

(c) The scarcity of hotel beds in
Delhi.

Stabbing of Government Official in
Rombay

{Shri S. M. Banerjee:
Shri Indrajit Gupta:
Shri Daji:
Shri Sarjoo Pamdey:
! Shri Ram Sewak Yadav:
“1218.4 Shri Kishen Pattnayak:
" Dr. U. Misra:
! Shri Bagrl:
| Shri Yudhvir Singh:
| Shrl Jagdev Singh Siddhanti:
LSIlri C. K Bhattacharyya:

Will the Minister of Finance be
pleased to state:

(a) whether it is u fact that the

Deputy Director of Enforcement
Directorate under the Ministry of
Finance, was slabbed in Bombay

while making a raid to unearth un-
accounted money;

(b) if so, whether any other
ployees were also stabbed; and

em-

(e) it so the action taken by Gov-
ernment in the matter, the number
of persons arrested and the mode of
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protection likely to be

given in
future?

The Deputy Minister in the Minis-
of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.

(b) No, Sir. But four other officials
of the Enforcement Directorate,
Bombay received minor injuries,

tc) A formal report was lodged
with the lecal police, who have regis-
fered u case against the wurcused
PUrsons.

Thirteen persons have been arres-
od so far.

As for the protection of officers in
future, such of the Enforcement
Directorate staff ag are permitted to
carry arms, are being advised to take
them along before going on important
raids like this. I other cases, the
Directorate staff are being advised to
speure the necessary Police aid.

Deficit Budgets of Sthtes

®1219 Shri Harish Chandra Mathuor:
Will the Minister of Fimance be
pleased to state:

(a) whether Government have la-
ken any note of the fact that almost
all the State Governments have defi-
cit Budgets for 1985-66;

{b) if so, their reaction particularly
with reference to setting a pace for
the Fourth Five Year Plan; and

(¢) the advice, if any, given to the
State Governments?

The Minister of Planning (Shri B.
R. Bhagat): (a): Yes, Sir,

{b) The Government are aware
that the Budget deficits, if they
materialise, will result in the Fourth
Five Year Plan being started on a
lower base of resources,

(c) The state Governments have
already been addressed about the
necd for ensuring that proper steps
are taken for mobilising adequate
resources for the Fourth Five Year
Plan
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Development of Urban Areas

*1220. Shrimati Maimoona Sauilan:
Will the Minister of Health be
pleased to state:

(a) whether Government  have
recommended the establishment of
Boards for the development of urban
areas, to all State Governments;

(b) if so, the precise functions and

conslitution of the proposed Boards;
and

(c) State
thereto?

Governments'  response

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A statement is
laid on the Table of the House.

[Placed in library, see No. LT-4364/
85].

(c) The reactions of the State Gov-
ernments are awalted.

Pollution of Jamuna Water

1221 Shrl Harl Vishnu Kamath:
Will the Minister of Health be pleased
to refer to the reply given to Starred
Question No. 803 on the 8th April.
1865 and state:

(a) whether the first report of the
Committee appointed to enquire into

the causes of pollution of Jamuna
water has been received;
(b) if so, its main findings and

conclusions; and

(¢) whether it will be laid on the
Table?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) A statement outlining the main
findings angd conclusions reached by
the Committee is laid on the Table of
the House. [Placed in library. See
No. LT-4385/85].

.
(e) Copies have been placed in the
Parliament Library.
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*‘American Tourlst Traflic Fxpenses

#1222 Shri Alvares: Will the Minis-
ter of Finance be pleased to state:

{a) whether there is a proposal
from the Government of US.A. that
the expenses of American Tourist
Traffic should be adjusted against
PL-480 funds;

(b) the total loss in foreign ox-
change invelved by this proposal; and

(c) the decision Government of
India have taken on this proposal?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). It has been
agreed that out of the rupees accru-
ing to the U. S, Government under
the PL 480 Agreement of 30th Sep-
tember, 1964, as amended, the US.
Governmen! may use a sum not
exceeding the rupee equivalent of $2
million for sale by them to American
tourists angd U.S. Citizens.

Uprooted Persons of Shahdara, Delm

Shri Harl Vishnu Kamath:
{ Shri Hukam Chand
Kachhavalya:
1223 Jl Shri Prakash Vir Shastri:
"9 Shri Onkar Lal Berwa:
Shri Bade:

| Shri Vishram Prasad:

| Shrl Yudhvir Singh:

[ Shri Narendra Singh Mahida:

Will the Minister of Works and
‘Housing be pleased to state:

(a) whether it is a fact that a num-
ber of persons uprooted by police
action from their tcoements on G. T.
Road, Delhi Shahdara and currently
on hunger strike near Shantivana,
New Delhi have submitied a  repre-
sentation to Government setting forth
their grievances and demands;

(b) if so, the broad outlines there-
of; and

(¢) the action taken or proposed to
be tauken thereon?

The Minister of Works and HOusing
(Shri Mehr Chand Khanna): (a) Yes.

MAY 6, 1865
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The strike has since been disconti-

nued.

(b) Broadly their demangd is  that
the tenements from which they have

been evicted, may be allotted to
them.
(e) The tenements on G. T. Road

Shahdara were constructed under the
Slum Clearance Scheme, and are
meant for persons removed from
slum areas, Asg the persons evicted
from these tenements are not eligible
slum dwellers, they cannot be allott-
ed accommodation in these tenements.
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3147, St oy ovEw ;@
Fearf o fey ==t 7@ T@ A
EaiE xo diE
(%) IaT 93w & 1964—65 H
oo fere e F o gum ;Wi

(&) = st & swrdt qur
% fog s wafa § feaft 0w
wgraar & af ?

ﬁ!‘l‘lflﬂ'l'f“p[ ﬂ'ﬁ {‘To !’v
®o T): (F) I WM H FS I
quF Wi # GIF T, A6 gaeaa
arEart Tgd ¥ wgEdt § A agt
aet Tt ¥ fodt & s qfaam
& free o1 9 @, o= wET
qHET T TEY § W IR 1w ¥
ety wfr swrfaer g% @ & &1 =%
e dare ad) Fear mam ) g At
# wiwd uHfaa fow o @ & 1 @
&9, T AT #§ A aut Wi angl
& F ¥ W e e faE
# fw way ¥ sww 3.7 A
UFT 9T WM™ qEA &7 geEer faedr

|

(@) I AW AEFE R 1964-
65 au & far aw fdaw, = swm-
i ot v e = g aw



13415

1 % fad 15,81 9 T w7
o fear T qr

Family Planning Clinics

3148 Shri Veerappa: Will the
Minister of Health be pleased to
state:

(a1 the number of family planning
clinics functioning at present in
Mysore in the rural and Urban
areas; and

(b} the number of clinics proposed
to be opened in that State during
1965-667

The Minister of Health (Dr. Sushila
Nayar): (a) The number of family
welfare planning centres functioning
in Mysore State at present in rural
and urban areas is 164 snd 43 res-
pectively.

(h) The number of family welfare
planning  centres proposed to be
opcned during 1965-66 in rural and
urban areas is 107 and 10 respec-
thvely.

wge aw § it § faordt s

3149 siveireqr: w7 Feerf
wie fagy w4t a8 T & g oG
f¥ :
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Pariyaram T. B, Sanatorium

3150. Shri A. K. Gopalan: Will the
Minister of Health be pleased to
state:

(a) the strength of the nurses in
the Pariyaram T. B. Sanatorium
(Kerala):

(b) whether it is a fact that the
strength is insufficient;

(c) whether it is a fact that the
work of the sanatorium is paralysed
due to shortage of staff; and

(d) if so, when and what reme-
dial measures are going to be
taken?

The Minister of Health (Dr.
Bushila Nayar): (a) There are 2
Head Nurses and 17 Staff Nurses in
the Pariyaram T. B. Sanatorium.

(b) Yes.
fc) No.

(d) The posting of additional staff
at the Sanatorium is under consi-
deration of the State Government.

Ernakulam Drainage Scheme

3151, Shri A. K. Gopalan: Will the
Minister of Health be pleased to
state:

(a) when the work on the Erna-
kulam Drainage Scheme started;

{b) the progress made therein;

(c) the expenditure incurred so

far; and

(d) when it is going to be com-
pleted?

The Minister of Health (Dr.

Sushila Nayar): (a) The wotk on the
Ernakulam Drainage Scheme was
started in February, 1858
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(b} The progress made uplo Sep-
tember, 1964 is a3 under:—

(1) Sewage
completed.

Treatment  Plant

(2) Reclaiming the area acquir-
ed for the construction of
operators quarters and fill-
ing up the low-lying area
of the Sewage Treatment
Plant compound completed.

te) A sum of Rs. 18.30 lakhs was;
expended upto September, 1964.

td) By the end of Third Five Year
Plan.

Land Tribunals in Kerala

3152. Shri A, K. Gopalan: Wil the
Minister of Planning be pleased to
state:

(a) the number of petitions filed
before the Land Tribunals in Kerala
after the Kerala Agricultural Re-
forms Act was implemented;

(b) the number of petitions in
which decisions were taken;

(c) the number of petitions which
are kept pending; and

(d) the number of petitions filed
and decided on the basis of the
Kerala Agricultural Relations Act?

The Minister of Planning (Shri B.
R. Bhagat): (a) 14,838 petitions have
been filled before Land Tribunaty
since April 1, 1964 under the Kerala
Land Reforms Act.

(b) 1,900,
(c) 12,936 are pending,

(d) 54,376 petitions fleld under
Section 16 of the Kerala Agrarlan
Relations Act are being dealt with
under Section 132(4) of the Kerala
Land Reforms Act. 25200 of them
have been disposed of.

T.B, Sanatorium in Korala
3158, Shri A. K. Gopalan: Will the
Minister of Health be pleased to state:
(a) the number of T.B. Scuatorla
it Kerala and the total number of
bed; provided therein;

MAY 6, 1965
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(b) whether it .: a luct 'aat Thaltil
Koehuvareed T.B, clinie building in
Trichur, Kerala has been dvmolished:

(ep if o, the rewsons therefar ood
Gove: nawesl poo
ase the numbher of

(d) the 'ieasures
pose to take o i
beds?

The Minister of Health (Dr. husiuta
Nayar): (a) There are three I'B, S:na-
toria in Kerala with 1,018 beds.

(by and [e¢). Xo. A portion of the
ward was reported to be unsale due
to cracks in  the  building, for
admitling patients and tl e in-paticns
in the ward wer, transfeced to the
K. V. Sanatorium, Mulankunnathu-
kavu, situation about three miles
away.

(d) Patients needing in-patient care
are regularly directed to the TB
Sanatorium, Mulankunnathukavu

During the Third Five Year Pian.
500 T. B. Isloation beds are prupusud
to be constructed of which 224 hed:
have already been started and the

construction work on the remaining
beds are in progress. During the
Fourth Five Yeur Plan, 300 more

beds are proposed to be added.
Rural Housing in Bihar

3164, Shrimati Ramdulari Sinha:
Will the Minister of Works and Hous-
ing be pleased to state:

(a) the amount allotted and utilised
by Bihar for rural housing scheme du-
ring 1963-64 and 1964-65:

(b) the reasons for the shortfall in
the utlilisation of the allotted amount;

(c) whether there is u varlation in

the conditions laid down by vacious
States for the utilisation of such allot-

ments;

{d) whether any procedural defect
has been noticed in the disbursement
of such loans in any State; and

(e) if so, in which State and of what
type*

The Minlster of Works and Houslng
(Shrl Mehr Chand Khaana): (a8} The
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proviston made by the State Govern-
ment in their Annua] Plansg for 1963-
64 and 1964-85 was Rs. 1.40 lakhs and
Rs 1.55 lakhs respectively, but the
amount getually utilized by the State
Gevernment from 1st April, 1883 to
315t December. 18684 is Ms. 2.14 lakhs
onlv.

{%) The reasons for shortfall in the
expenditure under the Village Housing
Proucts Scheme generally are (i) low
priority given to the Scheme, (ii)
shortage of technical personnel for
giving technical guidance at site to
villagers and (iii) the low loan repay-
ing ~apacity of the average villager on
account of his weak cconomic condi-
tion,

“e1 The State Governments  have
been left free to drow up their own
Rulas for the implementation of the
Schame in the light of local conditions.
The Rules have, however, to be in ac=-
cordance with the broad framework of
the Seheme

iy No.

f% Does not arise.

Rural Savings

3155, Shrimati Ramdulari Sinha:
Wil. the Minister of Finance b
plensed tn state the comparative ad-
vantoges of various machineries that
are wied for the purpose of tapping
rural savings?

The Minister of Finance (Shri T. T.
Krishnamachari): The institutions for
tapping rural savings include the
Post Office savings bank, branches of
the State Bank of India and other com-
mercial banks. lang mortagage banks
which float rural debentures at or
about the time of the harvests, and
vo-operative credit or thrift societies.
The activities of these institutions are
(omplementary to each other and there
is, therefore, no question of any one
institution being more effective than
the others.

e w7 fawrw

3156, sft ¥o foro mfem :  am
e WY O A ¥ SO WA
fiv :

(%) 1964-65 # WETOT T
= U § agEr w1 faew v &
far aeg: feadft ofw &t of o
aerm ¥ fert asl gt | WO

() 1965-66 ¥ 37 TsW #1
W w0 & fay feadr ofw 23w
frerr 3 7

e wat (o geitET @) ¢
(%) wdz =7 7 awfgw  w9-
A gremmsl wr feorfafa & fadr
TR ATHT A A A
TAATAT § TH & WAL T 7T FIETT
#1 1964-65 T HOqTHY ®7 & 0. 84
AT w97 F7 afe HAT ¥ 7f ¥ qvy
IaF1 wfem 7 7 a9 1965-66
# g ¥ Oww g o§ a0
gt & for welm wfewt &
HTeqw & Wt £7 OF W & | X7 qrormay
#, o1 YA ¥ ATY ATq ewdfy
fafeen gafeat d& wwqaw, o,
wirfas fafemm, gm o greanddy
%1 fawrw ot afeafam & 1 g g
¥ fay sygoqr Tow awE Ay € ¥
W AT SETEAT % qE ST A
WA R ) 1964-65 F TIOA AVET
F 127.52 WM T T ALEAEA
qeqTit ® ¥ g7 fear mav g oo
wrga faw Fafae agfar & frers & oy
% &= feaer ofw & mf aar 9w
a1 7w % fAg fewd nfm o
Frinr fear oz wAw A &

(&) 196566 a¢ & famw wwy
a% ®rf wrvesr AgY fear wfn § o
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Calicat Medical College Hospital

3151 Shri A, V. Raghavan:
" Shri Potiekkatt:

Will the Minister of
pleased to state:

Health be

(a) whether it is a fact that no X-
Rays are being taken in the Calicut
Medical College Hospital Kerala, for
the last three months for want of X-
Ray films;

(b) if so, the steps taken to supply
X-Ray fllms to the hospital; and

(c) the average number of X-ray
films required per day for this hos-
pital?

The Minister of Health (Dr. Sushlla
Nayar): (a) No. The taking of X-Ray
films has been restricted to emergent
cases only for the last three wecks;
because the approved supplier Thas
failed to keep up the supply.

(b) Firms outside the rate contract
have been contracted and normal
work will be resumed as soon as an-
other contract is concluded.

() 150-200 filmg per day are used in
this hospital.

Investment by UK & US.A.
J’.\'hri S. M, Banerjee:
" 7 Shri Yashpal Singh:

Will the Minister of
pleased to state:

3158

Finance be

(a) the total investment by the
U.SA. and UK. in India as on the
1st December, 1064;

(b) how does this compare with

1963 figures; and

{c) the profits repatriated by these
countrieg during 1963 and 19647

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
total outstanding business investments
by the US.A, and the UK. as at the
end of 1961 were Rs. 85.9 crores and

MAY 6, 1065
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‘l_’l.s. 447.8 crores respectively. Similar
information for subsequent dates is
not avaijlable.

Between 1960 and 1961 the US.A.
and UK. investments increased by
Ra. 22'9 crores and Rs. 15.3 crores res-
pectively.

(c) The amounts remitted to these
countries by way of profits—both cur-
rent and accumulated are as under:—

(Rs. crores)
1963 19
(Jan.=Sep1.:
U.5.A. o84 o-66
U.K 12-66 R-62

Natlonal Consumer Service

J Shrimati Savitrl Nigam:
s188. q_ Shri R, G. Dubey:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 507 on the lst
October 1964 and state whether the
Mational Consumer Service will be
opening laboratories to test the var-
ious items which are suspected tu be
adulterated?

The Minister of Planning (Shri B.
R. Bhagat): There is at present no
propusal for opening of such labora-
tories through the National Consumer
Service.

ad Wz
JE L F
st gew W wma
wo1 faw w7 o7 wAe AT g
w4t e
(%) war ag g9 ¢ fo s Al
ft i Al #7 A fawr w R
L#

3160.
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(=) afx g, 4 ¥ i ferd
feam wqat & A1 & @Y,

(W) qv may A7 A E wuy g

n '

(%) #ar 57 u A o feft T
A= F R T AR

(%) afz gr, & foa w1 7

faren wesit (it fero wo yoormTATYY):
(%) & (7). =9 faww § "7
faqr & @ & ) 7% A= I & g
* g11, AfeT 37 & e # 8 afady
Zh o

(9) ®EAT AEY & frama #
freat it AT FY AvT ¥ FT oA
TIET q# R0

(%) =% sare da1 & A6y @

Reald Aatl In

tia] A
Chandigarh

3161. Shri Yashpal Singh: Will the
Minister of Works and Housing he
pleased to state:

(a) whether Government are aware
that there is acute shortage of resi-
dential accommeodation in Chandigarh,
Punjab; and

(b) if so, the arrangements Gov-
ernment have made to provide gquar-
lers to the employees of the Central
Government Offices located there?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) A proposal to construct resi-
dential accommodation in the general
pool for Central Government em-
ployees at Chandigarh is under con-
sideration,

P. W. D. And
Islands

3162, Shri Yashpal Singh: Will the
Minister of Works and Housing be

and Nicob

13424

pleased to refer to the reply given to
Unstarred Question No, 1876 on the
24th December. 1964 regarding the ir-
regularities in the stores and work-
shop division of the PW.D. of Lhe
Andaman and Nicobar Islands and
state:

(a) whether the investigations into
the irregularities have aince been
completed; and

(b) if so, the action taken against
the persons concerned?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). The enquiry is in its final stages
The question of fixing responsibility
will be taken up as soon as the com-
plete repory of the investigation 1
available.

Army Units for Flood Emergency

3163. Shri Yashpal Singh: Will the
Minister of Irrigation and Power b:
pleased to refer to the reply given
to Unstarred Question No. 1855 on the
24th December, 1864 regarding the
formation of Army Units for food
emergency and state!

(a) whether the proposal has since
been finalised by Government; and

(b) it so, the broad outlines there-
of?

The Minister of Irrigation and Yower
(Dr. K, L. Rao): (a) The proposal has
been dropped.

by Does nol grise.
Patlents of Irwin Hospital

3184, Shri Yashpal Singh: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1856 on the 24th December,
1964 regarding patients missing from
Irwin Hospital and state:

(a) whether the police investigation
report has since been received by
Government; and

(b} if =0, the details thereof”

The Minister of Health (Dr, Soshila
Nayar): (a) Yes,
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[,b’ Despite their best efforts, the
police authorities have stated that it
has not been possible for them to
trace Shri Kanshi Ram go far,

Smuggling of Communist Propaganda
Literature

3165 [ Shri P. K. Deo:
" "\ Shri Kapur Singh:

Will the Minister of Fipance be
Pleased to state:

(a) whether it is a fact that com-
nunist propaganda literature is being
smuggled into the country under the
cover ol 'publicity material’; and

(b) it so, the number of such cases
detected so far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
question is not clear. Only objec-
tionable literature of the nature specl-
fied in the Government of Jndia noti-
fications Customs 77 dated 22-9-56,
158 dateq 26-11.59, 25 dated 9-3-60,
and 152 dated 21-11-84 is not allowed
to be imported into the country.
Such Communist propaganda litera-
ture cannot be imported inte the
country even as ‘publicity material”

No specific case of attempted im-
port of objectionable literature as a
part of general “publicity material”
has been noticed, although a large
quantity of objectionable propaganda
literature has been seized by the
Customs authorities during the last
two years.

Sudy of Adminisirative Procedures

3166. Shri P. R. Chakraverti: Will
the Minister of Planning be pleased
to state:

ia) whether it is a fact that the
Planning Commission has decided to
undertake a continuing programme to
study problems of development admi-
nistration;

(b} whether the Commission has
sought the cooperation of the Central
Ministriegs and the State Governments
and RBesearch Institutions for the
purpose; and

1965 Written Answers 13426

(¢) whether these studies will again
be examined by the Ministry of
Home Affairs to give a practical bias
to administrative procedures?

The Minister of Planning (8hri
B. R. Bhagat): (a) to (c¢). A Manage-
ment and Administration Division has
been set up in the Committee on Plan
Projects, Planning Commission, for
undertaking a continuing programme
of studies in cooperation with the
Central Ministries and the State G-
enments as well os universities, re-
search institutions and professiona!
organisations working in the field of
management and administraton. In
the field of Administration, the main
emphasis is on problemg of Develop-
ment Administration rather than on
what is commonly described as Pub-
lic Administration.

2. To start with the Division has
been engaged on studies concerning
materials planning in relation to
development programmes,  perfor-
mance budgeting. analysis of prob-
lems of planning and coordination in
relation to area development plans,
analysis of reports in key areas from
the States to the Centre and the con-
tent and methods of training of mon-

official citizens leaders at different
levels in relation to development
work.

3. The Munagement and Admuinis-
tration Division is not concerned with
the usual O&M studies. Tt will keep
in touch with the work undertaken
in Ministry of Home Aflairs and in
the States and will give such assis-
tance to other agencies as may be
asked of it. Its special effort is to
stimulate administrative research in
the States and promote greater colla-
boration between State Governments
and Departments for Public Admin-
istration, Political Science and relat-
ed fields in the various universities.
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Panchayat Samit] Industries in Urissa

ne f Shrl Ramachandra Ulaka:
" 7 Shri Dhuleshwar Meena:

Will the Minister of Planning be
pleased to state:

(a) whether any financial assistance
was given to the Government of Orissa
for establishment of Panchayat Samiti
Industries in the State during 1964-
65:

(b) if so, the details thereof; and

{c) the amount allocated to Orissa
for the same purpose during 1965-667

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). As in " the
<ase of other States, the Central assis-
tance has been allotted to the Orissa
State Government for all their sche-
mes relating to village and small in-

grants) and this includes assistance
for the establishment of Panchayat
Samiti Industries also.

(c) Central assistance to Orissa for
1965-88 will be finalised and intimated
shortly by the Ministry of Finance.

Nature Cure Centres

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Ram Chandra Mallick:

Will the Minister of Health be
pleased to state:

3168,

(a) whether any financial assistance
was given by the Central Government
to various nature cure centres in the
country during 1964-65; and

(b) it so, the details thereof?

_The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Financial assis-

dustries. The total amount allotted tance has been given to Nature Cure
for 1964-65 is Rs. 85 lakhs (Rs. 53 Institutions during 1964-65. as
lakhs as loans and Rs 30 lakhs as under:—
Amount
Serial Name of Institutions Rs.
R — S — - Y —
1. For research work
1. Nature Cure Hospital, Amirpet, Hyderabad 10,000
2. The Founder Trustee, Gandhi Nature Cure Clinic, Bapatla 3,000
4. Mature Cure Centre, Dibrugarh 2,637
4. ‘Tapovardhan Prakritik Chikitsa Kendra, Bhagalpur 2,000
<. Sarbajanik Prakritik Chikitsa Grih, Muzaffarpur 2,730
&. Athura Seva Sangham, Kottayam 2,000
7. Prakritik Chikitsa Kendra, Nagpur | 4,500
#. Prakritik Chikitsalays, Bapu Nagar, Jaipur 2,000
f1. For Training
1. Shri Ramakrishna Prakritik Ashram, Bhima varam 12,000
2, Prakritik Chikitsa Kendra, Varanasi 10,000
70,000

3. Prakriti Niketan Trust, Calcutta

396 (A LS—3.
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State Bank of India Branches in far in regard to the construction of

Orissa residential guarters at Cuttack and

Rayagada for the non-gazetted staff of

3169 f Shri Ramachandra Ulaka: the Central Excise Department in
"\ Shri Dhuleshwar Meena: Orissa?

Will the Minister of Finance be
pleased to state tHe number and the
location of the branches ef the State
Bank of India fulictioning at present
in Orissa?

The Minister of Finance (Shri T. T.
Krishnamachari): The State Bank of
India has 32 branches in the State of
Orissa at the following places:—

1. Angul

2. Aska

3. Balasore

4, Bargarh

5. Baripada !

6. Berhampore (Ganjam)
. 7. Bhadrak

8, Bhanjanagar

9. Bhawanipatna

10, Bhubaneswar

11. Bolangir

12. Chatrapur

13. Cuttack

14, Dhenkanal
15. Jajpur
16. Jeypore
17. Kendrapara
18, Keonjhar
19. Khurda
20, Koraput
21. Nawapara
22. Nayagarh
23, Parlakimedi
24 Phulbani
25. Puri
26. Rairangpur
27. Rayagada
28. Rourkela
29. Sambalpur
30. Sundargarh
31. Talcher
32, Titilagarh

Quarters for Central Excise Depart-
ment Employees in Orissa

hri Ramachandra Ulaka:
w0 d S hot
\ Shri Dhuleshwar Meena:

Will the Minister of Fimance be
Pleased to state the progress made so

The Minister of Finance (Shri T. T.
Krishnamachari): The construction of
residential quarters for the non-
gazetted staff of the Central Excise
Department at Cuttack and Rayagada
has had to be deferred.

Survey of Mental Patients in States

[ Shri P, R. Chakraverti:
Shri Chandak:
3171 iShﬂ Bibhuti Mishra:
Shri K. N. Tiwary:
Will the Minister of Health be
pleased to state:

(a) whether the Central Govern-
ment have made a survey of the
causes accounting for a rise in the
number of mental patients in various
States;

(b) whether it is true that, in Rajas-
than, the number of mental patients
has recorded a cent per cent increase
during the period from 1955 to 1865;
and

(¢) the findings of experts who have
had occasions to study the different
factors, bringing about this psychic
malady?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Although steps
have been taken to assess the inci-
dence of mental illness there is no
data on which it could be said that
there has been an increase in the
number of mental patients in Rajas-
than or elsewhere,

(c) Mental illness js the result of
complex interaction between heredi-
tary, physical, psychological and so-
cial factors. Some of the major causes
of the illness are:

(1) Lack of emotional security,

(2) Maladjustment to the social
and economic order and struc-
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ture and consequent frustra-

tion. J
(3) Rapid industrialisation and
urbanisation, leading to

changes in social environment
and resulting in increased
tempo of life,

(4) Worries and anxiety arising
out of different reasons,

{5) Alcoholism which may be the
cause of the result of mental
imbalance.

(6) Indiscriminate use of Psycho-
tropic drugs by general prac-
titioners. '

(7) Partition of India and the re-
fugee problem which has
taken away the security of an
ancestral home in the village
from large numbers, to which
a man could turp in the event
of sickness, being out of job
and any extra-ordinary eir-
cumstances of stress and
strain, and absence of any
other wide-spread system of
social security.

Assessment of Unaccounted Money

31712, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 25 on the 16th February,
1965 and state:

(a) whether any assessment of the
extent of black money existing in the
eountry has since been made, if 8o,
the result thereof; and

(b) whether the data collected by
the Sadachar Samiti in this connec-
tion has been secured by Government
to verify the correctness of their esti-
mates and to arrive at more precise
eatimates in this regard?

The Minlster of Finance (8hri T. T.
Krishnamachari): (a) It ia not poasi-

ble to make any accurate estimate of
the extent of black money in the
country. !

(b} In view of (a) above, the ques-
tion does not arise,

Principal Appraisers’ Posts

3173. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
State:

(a) whether the Customs Re-
organisation Committee, 1858 had re-
commended that the posts of Principal
Appraiser should be of Class I atatus;

(b) It so, whether the recommenda-
tion has been implemented; and

(e) it not, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) and (c). A scheme was drawn
up for the re-organisation of the
Appraising Department, but it had to
be dropped in the wake of the emer-
gency in 1962. The matter is being
reconsidered now.

Appraisers in Customs Department

3174, Ehri Shree Narayan Das: Will
the Minister of Finance be pleased
1o state:

(a) whether the Santhanam Com-
mittee on Prevention of Corruption
made any recommendation to im-
prove the status, rank and pay of the
Appraisers in the Customs Depart-
ment;

(b) if so0, the action taken by Gov-
ernment in this regard?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir.

(b) The matter is under* consi-
deration.
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Electric Power Survey Committee
Codrnes
(Shri Subodh Hansda:
Shri 8. C. Samanta:
3175. ) Shri M. L. Dwivedl:
Shri P. R. Chakraverti:

Will the Minister of Irrigation and
Power be pleased to state:

(a) when the Electric Power Sur-
vey Committee is likely to submit its
final report;

(b) whether it has submitted any
interim report; and

(e) if so the salient features there-
of?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The re-

port of the FElectric Power Survey
Committec is exnocted to be received
during this month [ ETIE:
(b) No. e
(¢) Does not arise,
AT T AEHT ST
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gart ¥ org o), WM 2 A I
& g0 w1 9L ATATT T |

(=) 7@t o aegdl F wR
 TF § ¢

Faa
%o Ho  faatw (v0 #)
1. 92 87,855.00
2. ¥ 27,000. 00
3. WEIHT ATGTH 28,425. 00
4. AF-FeHA 1,800.00
5, W% 35,220. 00
6. wifugi 1,750. 00
7. afent & v 19,885, 00
8. FrIEA-4F 675. 00
9. fafaw awqu 4%
trg, @ ¥
i geaE 141,00
2,02,751. 00

(7) Aver ! waq Frar war qr
YT q&T aTfa® AT we g ArAF w0
freh T fRAT AT 9T | ARA FY AT
TEN § EYA
World Bank Ald to Steel Plants

3177. Shri P, R. Chakraverti: Will
the Minister of Finance be pleased to
state:

(a) whether World Bank has in-
dicated its willingness to aid the ex-
pansion of two private sector Steel
plants;

(b) its attitude towards the pro-
posed fifth public sector steel plant;

(e) whether the Bank has remark-
ed that the problem in India was
that commercial interest rates were
too high and the repayment period
too low; and
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(d) if so, Government's reaction

thereto?

Th: Minister of Finance (Shri T. T.
Kristinamachari): (a) Proposals for
balancing production andjor expan-
sion in the two private sector steel
plants are under consideration for
financing by the World Bank. No
decisions have, however, been taken

(b) World Bank has nol expressed
any opinion on the proposed fifth
Public Sector Stecl Plant.

{c) Government are not aware of
any such opinion having been ex-
pressed by the Bank.

(d) Does not arise,
amrEs w9
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Low Income Group Housing in Blhar

3179. Shri Shree Narayan Das: Will
the Minister of Works and Housing
be pleased to state:

(a) the total amount sanctioned so
far to the Government of Bihar for
disbursement as loans under the Low-
Income Group Housing Schemes;

(b) the extent to which
amounts have been utilised;

(c) whether the Government of
Bihar have asked for more money for
the purpose; and

these

(d) if so, the amount demanded?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). A sum of Rs, 362,76 lakhs
was sanctioned wupto the end of the
year 1964.65 to the Government of
Bihar under the Low Income Group
Housing Scheme. Out of this amount,
Rs. 329.04 lakhs had been utilised up-
to the end of December, 1964

(e} No.
(d) Does not arise.
Industrial Development Bank

3180, Bhri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether the Industrial Deve-
lopment Bank of India has estab-
lished a special fund called the Deve-
lopment Assistance Fund; and

(b) if 8o the purpose for which this
fund ‘will be utilised?

The Minister of Finance (Shri T, T.
Erishnamachari): The  Industrial
Development Bank of India hasg esta-
blished, with effect from the 27th
March, 1985, a special fund called
the “Development Assistance Fund".
The Fund has been establishgd in
exercise of the powers conferred by
Section 14 of the Industrial Develop-
ment Bank of India Act, 1864,
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2. This Fund, which will have con-
tributions mainly from the Central
Government, is intended to help
“key" industries and such other in-
dustries which may not be able to
get effective assistance from the exist-
ing financial institutions on strict
commercial considerations and yet
such assistance is considered neces-
sary as a matter of priority in the
industrial development of the coun-
try.

3. The purpose for which the fund
will be utilised has been detailed in
section 16 of the Industrial Develop-
ment Bank of India Act, 1964 It
provides that the Industrial Develop-
ment Bank may, with the prior ap-
proval of the Central Government,
disburse or spend from the Develop-
ment Assistance Fund, any amount on
account or in consequence of the
grant of any loan or advance or on
account or in conseguence of entering
into any arrangement, under clauses
(d), (e), (f) and (g) of Section 9 of
the Act. Before seeking the appro-
val of the Central Government for

disbursing any amount from the
Development Assistance Fund, the
Industrial Development Bank shall

have to satisfy itself that banking or
other financial institutions or other
agencieg are not likely to grant such
loan or advance to the industrial con-
cern or to enter into any such ar-
rangement with or in relation to the
industrial concern in the ordinary
course of business. Befdre giving its
approval, the Central Government
also have to satisfy itself that such
lnan, advance or arrangement is
necessary as a matter of priority In
the interests of the industrial deve-
lopment of the country.

Rajasthan Canal Project

3181. Bhri Harish Chandra Mathur:
Will the Minister of [Irrigation and
Power be pleased to state:

(a) the particulars of the major pro-
jects which Government are taking
over from the State Governments for
implementation;

MAY 8, 1065
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(b) whether the Rajasthan Canal
Project has been taken over, and, if
50, the conditions and terms thereof;
and

(c) the changes, if any, made in its
administrative set up?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) No decision has
yet been taken in the matter.

(b) The question of taking over of
the Rajasthan Canal Project by the
Central Government is under con=
sideration.

te) Does not arise.

Western Kosi Canal

3182. Shri Shree Narayan Das: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the alignment of the
Western Kosi Canal has been finalised;
and

(b} if so, when the work on the
canal js likely to be started?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Not yel, Sir.

(b) Soon after the alignment is
finalised and lands arranged.
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Plot allotted to Ford Foundation im
Delhi

3188, Shri Vishwa Nath Pandey:
Will the Minister of Works and Hous-
Ing be pleased to state:

(a) whether Government
allotted some plot of land at
to the Ford Foundation;

(b) if so, the purpose thereof and
the termg on which the land has been
allotted; and

have
Dekhi

(c) the exact acreage of land allot-
ted to the Ford Foundation?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(c). It has been decided to allot a
plot of land measuring about 3 acres
in Lodi Estate, New Delhi, to the
Ford Foundation, free of charge, on &
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nominal ground rent of Ke. 1 per
annum for the construction of their
office building and guest house on con-
dition that the property will revert to
the Government of India, free of cost,
when no longer required for their
own use. The period of allotment
will be 20 years subject to  further
extension, if necessary, by mutual
agreement. Allotment will be made
to the Ford Foundation after the site
has been demarcated,

State Homoeopathic Boards

3189. Shri Mohan Nayak: Will the
Minister of Health be pleased to state:

(a) whether Government are aware
that the Stale Homoeopathic Boards
in the Union Territories where Homeo-
pathy is recognised have majorilty of
unqualified persons as their mcmbers;
and

(b) if so, the action Government
propose to take in the matter?

The Minister of Health (Dr, Sushila
Nayar): (a) Only the Union Territory
of Delhi has a Homoeopathic Board
which is constituted under the Delhi
Homoeopathic Act, 1956, The Board
has been constituted in accordanre
with the provisiong of the Act.

(b) Does not arise.
Homooopathic System of Medicine

3190, Shri Mohan Nayak: Will the
Minister of Health be pleased to state:

(a) whether Government have re-
cognised the Homoeopathic system
of medicine for purposes of medical
relief to Government employees in-
cluding Railway employees; and

(b) if not, the reasons therefor?

‘The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) The Government of India are
working on the principle that modern
scientific medicine ghould be the basis
for the development of National
‘Health Services in the Country.

All India Institute of Medicial
Sciences

3191, Shri Narendra Singh Mahida:
Will the Minister of Health be pleas-
ed to state:

(a) the total area in one contigu-
ous block of the All India Institute of
Medical Sciences, New Delhi;

(b) whether thoroughfares have
been provided for in this  Institute
area and if not, the rcasons therefor;

(e¢) if the reply to part (b) above be
in the negative, whether there is any
proposal for the removal of the In-
stitute gutside the busy arca of the
Capital to obviate inconvenience to
the general public; and

(d) it so, the action so far taken or
being taken at present?

The Minister of Health (Dr, Sushila
Nayar): (u) The present total area of
the All 1ndia Institute of Medical
Sciences Campus is 143 acres which is
saparated into two b ocks with the
Mchrauli Road running in between.

(b) Since the Western block meas-
ures oniy 25 acros no necessily is fell
for providing a thoroughfare within it.
The Eastern block is surrounded by
the roads on all the four sides
(Mchrauli Road, Ring Road and a ser-
vice road from Ring Road via Gautam
Nagar to Yusaf Sarai connecting It
with the Mehrauli Road). If thorough
fares are provided within the campus
they will very much interfere with the
hospital and co lege work. Moreover
they are unnecessary because the
above mentioned ru.ds already exist.

(c) No.
(d) Does not arise.

Upper Krishng Project

3192, Shrimati Lakshmikanthamma:
Will the Minister of [Irrigation and
Power be pleased to state:

(a) whether the Central Govern-
ment were approached by the Govern-
ment of Andhra Pradesh to include

certain areas in Mahsboobnagar Dis-
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trict in :Andhra Pradesh in the first
stage of the Upper Krishna Project
before giving clearance; and

(b) if so, their reaction thereto?

The Minister of Irrigation and Power
{Dr. K, L. Rao): (a) Yes.

(b) The matter is under consider-
ation,

Rajolibunda Diversion Scheme

3193 Shrimati Lakshmikanthamma:
Will the Minister of Irrigation wnd
Power be plcased to state:

(a) the number of acres that  will
be irrigated in Mysore and Andhra
Pradesh under the Rajolibunda Diver-
sion Scheme;

(b) whether the Government of
Andhra Pradesh have requested the
Central Government to ask the Gov-
ernment of Mysore tp transfer Head
Works to Andhra Pradesh; and

(c) if su, the steps the Ceniral Gov-
ernment  have taken towards the
same?

The Minister of Irrigation ane
Power (Dr. K, L. Rao): (a) 5900 acres
of land in Mysore and 87,000 acres in
Andhra Pradesh.

(b) The Government of Andhra
Pradesh have requested the Govern-
ment of India to issue orders placing
the headworks and common portion
of the Rajolibunda Diversion Scheme
Canal under the control of the Tunga-
bhadra Board under the powers vest-
ed in them under Section 108(2)(b) of
the States Reorganization Act, 1956,

({c) The matter is under consider-
ation,

Tungabhadra Left Bank Canal

319%4. Bhrimati Lakshmikanthamma:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that in
1980 & memorandum was submitted to
the Government of India by the Gov-
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ernment of Andhra Pradesh regarding
the use of waters from Tungabhadra
Project Left Bank Canal to benefit
Alampur and Gadwal talugs; and

(b) whether steps have been taken
to convene a conference of Ministers
of Irrigation of the States of Mysore
and Andhra Pradesh to settle the
issue?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes.

(b) The suggestion is under
sideration.

con-

Tungabhadra Project High Level
Canal

3195. Shrimati Lakshmikanthamma:
Wil] the Minister of Irrigation and
Power be pleased to state:

(a) whether clearance has been
given tp the Tungabhadra Project
High Level Canal Stage-II: and

(by whether work will be taken up
in the first year of the Fourth Plan?

The Minister of Irrigation und Power
(Dr. K. L. Rao): (a) Tungabhadra
High Level Canal Stage Il has been
considered technically acceptable,

(b) Stage II is expected to be taken
up on completion of Stage 1. The
first stage is expected to be completed
by the middle of 1967.

Investigation of Power Projects

3196. Shrimati Lakshmikanthamma:
Will the Minister of Irrigation and
Power be pleased to state:

fa) whether the allotted equipment
under the United Nation. Special
Fund Assistance has been supplied to
the Andhra Pradesh for investigation
of power projects; and

(b) it not, the steps being taken in
the matter to avoid delays in  the
investigation work?

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) Yes, the equip-
ment is being supplied according to
the schedule of supply.

(b) Does not arise. ,
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Durgapur Canal

3198, Bhri Subodh Hansda: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Durgapur Canal has
been taken over by the Guvernment of
West Bengal from the Damodar Val-
ley Corporation for coal transport;

(b) it not, the objections raised by
the State authorities; and

(e) the name of the present operat-
ing agency and whether Government
are making any sizable income from
it and, if so, the extent thereof?

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) No

(b) The State Government have in-
formed the Government of India that
they have neither the experience nor
the resources to undertake navigation
in the canal departmentally. They
have however, proposed that the ques-
tion of taking over the cannl  should
wait till the general scheme of reor-
ganisation of DVC is finalized. Pend-
ing finalization of the reorganisation
proposals they are ugreeable to  the
DVC formulating a suitable scheme for
starting navigation in the canal  to

which they are willing to lend  their
support.
(c) No operating agency @ias  been

set up as yet and navigation on a com-
mercial scale has not developed so far.
The question of accrual of any income
from the navigation cunai does not,
therefore, arise.

Properties on Mathura Road and Rouse
Avenue, New Delhl

{ Shri Dajl:
Shri Indrajit Gupla:
Shri 8. M. Banerjee:
Shrimati Vimla Devi:
Shri Prabhat Kar:
Shrimati Renu

i Chakravartty:

Will the Minister of Works
Housing be pleased to state:

and

{a) whether Governmrnt have #x-
empted properties on Mathura Road
and Rouse Avenue, New Delhi, from
any additional payments «ven though
they have rented out accommodation
to private parties on market rates
against the agreemenl enfered into
with Government; and

(b} if so, the number of such cases
and the reasons therefor?
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The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) No.
Notices are being issucd ic the lessees
in question to pay additional premium
and ground rent for changing the
purpose of the land,

(b) Does not arige,

Drinking Watsr for Dharwar

3200. Shri Mohsin: Will the Minister
of Health be plcased to state:

(a) whether it is a fact that hun-
dreds of villages in the eastern part
of Dharwar District have no drinking
water facilities even to-day;

(b) whether it is also ; fact that
drinking water wells cannot be dug
in that area as there is loose black

soil;

(c¢) whether any scheme of provid-
ing filtered drinking water from
Varada river for those villages is
under contemplation;

(d) if so, at which stage it ig pend-
ing; and

(e) if not, the alternative scheme to
provide them with the drinking water?

The Minister of Health (Dr. Sushila
Nayat): (a) to (e). The information is
being collected from the State Gov-
ernment and will be laid on the Table
of the Sabha when received.

All India Mayors' Council

('Shri Hukam Chand
Kachhavalya:
Shri Jagdev Simgh
Biddhanti:
Shri Sarjoo Pandey:
| Shri Hari Vishou Eamath:
lShrl Yudhvir Singh:

201,

Shri Kanakasabai:
Shri Koya:

Will the Minister of
pleased to state:

(a) whether the Executive Com-
mittee nf All India Mayors’ Council,
which met in De’hi on the 10th April,
1983, have communicated to Govern-

Health be
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ment the various resolutions adop.ed
by them;

(b) the reaction of Government to
each of them; and

(¢) whether copies of all the resolu-
tions will be laid on the Table?

The Minister of Health (Dr. Sushila
Nayar): (a) No

(b) and (c). Do not arise

Tax Credit Certificate Scheme for
Exports

3%02. Shri Kanakasabal: Will the
Minister of Finance be pleased to
state: A

(a) whether it is propesed to set up
a Committee to advise Government
from time to lime on the implemen-
tation of the Tax Credit Certificate
Scheme for Exports; and

(b) if so, the constitution and func-
tions of the Commitlee?

The Minister of Finance (Shri T. T.
Krighnamachari): (a) Yes. It is pro-
posed to set up an Advisory Board
on Tax Credit: for Exports,

(b) The Seceretary to the Govern-
ment of India in the Ministry of Com-
merce will be the Chairman of the
Advisory Board. A senior officer of
the Ministry of Finance and a senior
officer of the Ministry in charge of
the export commodily concerned will
be the members of the Advisory
Board. The functions of the Board
wi:l be to determine the export com-
modities for which and the rates at
which Tax Credit Cerlificates may
be given in relation lo exports, keep-
ing in view e objectives of the
scheme as enunciated in the Finance
Minister's Budget Speech of 27th
February, 1965, The Board may,
whenever it considers necessary, in-
vite the interests concerned to present
their views before it. The functions
of the Board will be advisory, final
decisiong being taken by the Central
Government.
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Bharat Sewak Samaj
S Shri Tula Ram:
" | Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) the total amount of financial aid
given by the Central Government to
the Units of the Bharat Sewak Samaj
in different States during 1964; and

(b) the items of work for which such
financial aid was given?

The Minister of Finance (Shri T. T.
Krishpamacharl): The information ia
being collected and will be submitted
to the House in due course.

faeeit & wmr wwTON

3205. st wierT s wow o=y
e Gd! 4F @AY FY F e
s

(%) w1 ag &= § f& o A
€8 30 O §T A% W, 699

(@) afz gi, @ &% T FA ¥
fad wowrc g wa srdETE Ay o
Pugn s AT ¥

wreen Aot (W gften ama)
(%) foeft o= @9z Y s T ¢
agrfa sifa o ot & wefas @ &
wTw §9 afedl 7 gA 3w 1 afaay
H W T T £ ZATT AT FE-5H T
fagr FTAT FTT TEAT ¥ g
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(&) o #1 gfa w9 F fag
fredt wx fomm g faafefaa
IIT T@ MY

(1) 4,00,00,000 = wfa fa=
% v safifea =iz w1 fwin ge
Ffearmarg @ #¥& 1,00,00,000
e vy f 1 e 6 9D, 1965
¥ smEETaay | wE, 1265 ¥
6T TF, I TF TAT A T L 9
W FTA T A1 JY afigor faae A
afemit #Y S wferw qre faad e
wfaf ¥ &7 0% fom vy fem w1 o
caree, sTam & T i, 1966 F% T
§ A W} 3w & a @6 s
® At & i oo ® w1 e Al
Leu il

(2) 35 am@ d=m et wfa fem
T A 20 WIET A AT GH
L

et fawel &1 aeeT wTTT

3206. Y WiwTC @S don : v
faer oeft ag Tam & o w4 o

(F) w1 ag w9 & f& 1 =i,
1965 T T7E & WET q€ 9X ¥4
fawmi & aiw a1 ow T, o Fadw A
I °;

(@) afx g, @t o fawsi 1 5=
e ¥ AT 9§ fem s oA oGS
qM W@

(7) wT 7 W e afed
Wl 9r1; Wi

(7) o A & 747 FEAE 1
!
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faw q‘lﬁ' (Uﬂ fao ®@o YT
wd) (%) & (%) wooy

T 1 gfam § 8-1-65 W (7 fF
1-4-65 ) AT goEE, T=E A
M ez T sqa qwe 7 fag &
widm fesd @ 1 18,937 WE &
e & @ fewt 21 gfew & wafasa
o F w # ¥ fomr a1 wgraw o
gfere ATHE Y FATT-TEATH T @ |
Wie-qEaEl ¥ g0 @ W 9x, afx
Sfea gam Y a7 oEw ST § A
afaw FraTt e 1 e

Irrigation and Hydro-Electric Projects

3207, J 8hri Kindar Lal:
7 Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be plecased to state:

(a) whether it is a fact that India's
river development schemes and elec-
tric generating capacity will be ex-
panded as a result of new agreements
for loans and grants signed between
the Governments of India and the
Uniteq States in March, 1965;

(b) if so, the main features of such
agreements;

{c) the total amount of such loans
and grants; and

(d) when the scheme will be im-
plemented?

The Minister of Irrigation and Power
(Dr, K, L, Rao): (a) Yes.

(b) and (c). Three project agree-
ments in respect of Irrigation and
Hydro-clectric projects were  signed
with the U.S, Government under PL.-
480 during March, 1965:—

Name of the Project

Amount Whether
allocated loan
(Rs. crores) or grant

1. River Va!luy I)e\'elnprnen: (Supp]l:mtm No. 10) Agreemenl
No.

14°92 Loan

2. Rihand Rwu’ Vallc) D:velopmcnl (bupplment Nn 4)

Agreement No. 20

3. Sabarigiri Hydro-electric Project &gn:ement No. 12§

3-29 D,
1R 40 Deo.
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To relate to supplementary alloc-
ations under the existing agreements
for River Valley Development and
Rihand Valley Development Schemes.
The third agreement for Rs. 184
crores, however, relates o Pamba-
Kekki (Sabirigiri) Hydro-Electric
Project.

The main PL-480 Commodity Agrec-
ment provides that a specified portion
of the rupees accruing to the U.S.
Government would be made available
to the Government of India as loans
and grants to flnance mutually agreed
projects of economic development.
Separate operative documents known
ag "project agreements” are according-
ly being signed between the two
Governments from time to time al-
locating specific loan and grant funds
to each project. The loans bear In-
terest at 497 and are repayable in 73
six-monthly instalments commencing 4
years after they are drawn. The total
allocation made under March, 1965
agreements is Rs. 56.81 crores.

(d) The schemes are under execu-
¥ion.

e gt #  y-famie

rﬂwm
3208, { St gwR W FEATT :
(it wrmiter Fery Fergreeft -
w fafw st o 5 0 m
T FY FO1 w4

(%) @l agautE gremT = &
W ¥ g dat § fEaA A aww
LEic il T c i B

(%) s fod w A T g
aqr 9Ty TneAmfE ® w oaw fee
o WA TE oW # owm §;
L1

(7) v w * fAr grem R
feeft i fauifoe & mf ft @ oW
Ay e d oot am g g ?
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frrwior e v W (S AT
) (%) dar e i demr &
fafaez 8, asftor wyramer & F 1,25, 000
TETAT &7 7T |

(&) =] Frorn wafe & 3= s
25,000 A T4 FT WIAT HT AT §,
@ ¥ ot 9% a9 g W 18,500
TET WA AT AT A g

() & AT qufh gETE
SoETE & qeer & fag 1207
FLE §TY ¥ F SqaEqT §, €6 & HIATC
T fHY Tew fa1 ¥ g By W
gt § fawret o ofr A 2086

FE T ¥ 1 1965-66 & fad,
Wt 6 g #1 owfaw ag g, W
sAeqT 1021 FOT AT §

3 € qF w1 gnrw

rti'll!‘l'ﬂ'(ﬁm
S R W W
ﬁ*ﬂﬂi‘iﬁ!f&!ﬁﬁ:

3209.

1 TR Wl 77 q@T4 FoFAT
woi &

(%) w1 ooy mETG F fada
e 2 &0 fF ¥ O ) mwer w6
@ T 77 F 1 # A frr-
" ¥ A%

(@) afz &, &1 s@F ST A
v & okt feer am 33 &1 fame
2

wrree WAt (We gt M) ¢
(%) uefg 9= e qF gk A
% weria el o AT wET & wfafoRr
wré fadre wpE 23 &1 qe frarendta
g oE

(&) =g w1 4t 330 )
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Finance Minister's Visit to U.P,

3210. Shri Kindar Lal: Will the
Minister of Finance be pleased to
stale:

(a) whether it is a fact that he
visited Uttar Pradesh in April, 1865
and had discussions with the Minis-
ters of U.P. about the financial mat-
ters of Fourth Five Year Plan;

(b) whether it is also a fact that the
Government of Uttar Pradesh demand-
ed financial assistance for the work
of draught in that State because due
to water logging annually crops are
damaged seriously in the province;
and

(c) if so, the Central Government's
reaction thereto?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) and (c). Th: problems of
water-logging and drainage in parts
of the State were discussed, including
the arrangements for financing
schemes in thig behalf. The State Gov-
ernment was asked to prepare a com-

Name of State
B.ih-lr
Gujarat
Jamrmu and Kashmir
Kerals
Madhya Pradesh . L
Madras
Maharashtra
Mysore .
Orissa
Punjah
Rajasthan
Uttar Pradesh

“West Bengal
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prehensive plan, in consultation with
the Planning Commission, to deal
with the problem.

Slum Clearance Schemes

" Shrimati Maimoona Sultan:
3211, { Shri Yudhvir Singh:
Shri Jagdev Singh SBiddhanti:

Will the Minister of Works and
Housing be pleased to state:

(a) whether Government have
sanctioned a sum of Rs. 330.20 lakhs
to various States for their slum clear-
ance schemes;

(b) it so, the State-wise allocation
of this aid; and

(c) the number of slum dwellers
and slum dwellings in each State?

The Minister of Works and Hounsing
(Shri Mehr Chand Khanna): (a) Yes,
during the year 1964-85.

(b) A statement giving the requir-
ed information is as follows:

(Rs. in lakhs)

Amount released
Loan Gramt  Total
T s isas weso
17:07 17:07 3414
600 fi-00 1200
33 2°6% 499
617 616 12°33
2250 22-50 4501
4500 45°00 99-00
222 2-22 4 44
1-88 1-87 375
225 2-2% 4-50
o3k 6-37 0-7%
903 900 18-00
I1-40 140 62-80
16495 165-2%5

33020
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(c) No regular or complete survey
of slum dwellers or their dwellings
has so far been made by the Central
or the Stale Governments, However,
according to the report of the Ascka
Sen Committee on Slum  Clearance
published in 1958, the number of
houses unfit for human habitation was
Pplaced at 11.5 lakhs,

Teachers for Medical Colleges

3212. Shrimali Maimoona Sulian:
‘Wili the Minis er of Health be pleased
to slate:

(a) whether it is a fact that there is
an acute shortage of teachers in  the
Medical Colleges in the country;

(b) if so, the extent thereof; and

(c) the steps taken to overcome the
shortage

The Minister of Health (Dr, Sushila
Nayar): (a) There is a general short-
age of teachers in medical colleges
owing to rapid extension of medical
education in the country.

(b) The shortage of tcachers varies
and is greater in pre-clinical depart-
ments. Its extent may be upte 25
Per cent.

(c) Financial assistance has hcen
given by the Central Government for
the development of Pos'-graduate
medical education during the Second
Plan and the Third Plan. The scheme
is proposed to be included in the
Fourth Plan also. Action is being
taken to develop Post-graduate In-
s itutes at Pondicherry, Hyderabad
and Bombay in addition to the exist-
ing ones in the country during the re-
maining period of the Third Plan
and to establish three more such in-
stitutes during the Fourth Plan. M.Sec.
Courses in Anatomy and Physiology
have been started in some places.
Advances by Banks to Business Houses

3213, Shrimati Malmoona Saultan:
‘Will the Minister of Finance be
pleased to state:

(a) whether the Reserve Bank has
recernitly issued a warning to banks for
being careful in making advances to

596 (Ai) LSD—4.
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business houses which have been raid-
ed for black money; and

_ (b) if so, the specific  instructions
issued in this behalf and the circum-
stance thercof?

The Minister of Finance (Shri T, T.
Krishnamachari) (a) and (b). No
Certain  general instructions hawe,
however, been issued to the banks,
asking them to ensure that financial
accommodation  is not provided 1o
shroffs or to other parties, against
hundies which may not be genuine,
Banks have also been asked to be
careful in checking up the addresses
and other particulars of individuals,
who may be investing money in fixed
or short-term deposits, in circums=
stances in which ¢vasion of income tax
may be suspected.

Selzure of Watches in Bombay

Shri Kindar Lal:
Shri Brij Basi Lal:
3215. { Shri Vishwa Nath Pandey:
| Shri Onkar Lal Berwa:
| Shri P, C. Borooah:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that wrist
watches valued at eight lakh rupees
were geized al Bombay on the 17th
April, 19€5 from the gang of smug-
glers; and

(b) if so, the action Government
propose to take in the matter?

The Minister of Finance (Shri
T. T. Krishnamacharl: (a) and (b).
Six packages containing 5145 wrist
watches, valued at Rs. 55 lakhs (ap-
prox), were seized by the Muaharash=
tra State Police, as smuggled, on
17-4-65. The packages were aban-
doned by six persons, who managed to
escape under cover of darkness. Mo
arrests hove so far been made, but
further investigations in the matter

are in progress.
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Energising the Tube Wells of Punjab

3216. Shri Hem Raj: Will the Minis-
ter of Planning be pleased to state:

(a) whether the Punjab Govern-
ment have approached the Central
Government for the grant of aid or
loan for the supply of electricity for
energising tube wells for agricultural
production: and

(b) if so, the amount asked for and
the amount granted during 1964-65
angd that proposed to be given during
the current flnancial year?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) The Punjab Government had
requesied the Central Government for
a central assistance of Rs. 3 crores for
supply of electircity for energising
6,000 tube-wells. The Central Gov-
ernment have sanctioned a loan of
Rs. 1 crore. The State Government's
request for an additional assistance
of Rs, 2 crores in 1965-66 is  under
consideration.

Yoga Ashram, New Delhi

3217, Shri Hem Raj: Will the Minis-
ter of Works and Housing be pleased
to stale:

(a) the area of land given to the
Yoga Prasar Samiti, Yoga Ashram,
Mandir Lane, Mandir Marg, New
Delhi and the terms thereof;

(by whether the said Samiti appro-
ached Government tg make the allot-
ment permancent; and

(c) if s0, the decision taken there-
on?

The Miuister of Works and Housing
(Shri Mehr Chand Khanna): (a) St-
ructures consisting of t{wo tennis
courts, foir servants’ gquarters, one
out-house, one pavilion, one swimming
pool and two cloak rooms measuring
2827 sguare feet, of the Old Ridge
Club on Mandir Lane, New Delhi, were
allotted on licence to the Samiti at a
nominal rent of rupee one per month.
The Sarniti is required to maintain
the prernises at their cost. The lic-
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ence was last extended upto the l4th
July, 1964,

(b) and (c). The Samiti requested
permanent allotment of the premises
but as the area is “green” under the
Master Plan of Delhi, no permanent
allotment can be made. The question.
of alloting an alternative site to the
Samiti is under consideration of the
Government.

Ald to Yoga Institutions

3218, Shri Hem Raj: Will the Minis-
ter of Heallh be pleased lo refer to
the reply given to Unstarred Questicn
No. 1538 on the 25th March, 1965 re-
garding the research in Yoga therapy
and state:

(a) whether the requirements of the
three institutions referred to thercin
have been examined;

(b} if so, the amount of grant each
institution is entitled to;

(c) when these institutions were
asked to submit their returns and
accounts; and

(d) the year for which the grants
will be recommended, sanctioned and
given?

The Minister of Health (Dr. Sushila
Nayar): (a) The requirements of the
two Yoga research institutions in Bom-
bay are still under examination. The
requirements of the Yoga Prasar
Samiti, Mandir Lane, New Delhi have
been examined.

(by As per estimates, it has  been
proposed to give a recurring grant of
Rs. 28,000 per annum and non-recur-
ring grant of Rs. 9,000 to the Yoga
Prasar Samiti, Mandir Lane, New
Delhi.

(e) On 27th February, 1965,  the
Yoga Prasar Samili, New Delhi  was
asked to furnish the audited state-
ments of accounts with balance sheet
of the last year, the up-to-date state-
ment of expenditure gnd an audited
statement of assets and liabilities.
These have not been returned so far.
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(d) The grants will be sanctioned
during the current financial year pro-
vided, the Samiti furnishes the reguir=
ed information.

wiafa grdt gevea

3220. St SwTC TS qTAT 2 @
wTee WAl g a9 ® F9 HO0
s
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Former Chief Minister of Orissa

3221. Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 885 on the 1st
April, 1965 and state:

fa) whether enquiries have been
made in order to ascertain whether
Shri Biju Patnaik, former Chief Mi-
nister of Orissa hadq paid income tax
on Rs. 10 crores which he had boast-
ed to have amas:ed;

(b) if so, the outcome thereof;

(¢} whether enquiries have been
made in order to ascertain from the
Postal authorities the number Re, 1

money-orders which Shri Biren Mitra,
former Chief Minister of Orissa, re-
ceived in response to his offer to part
with his assets and liabilities for Re.
17

(d) if so, the result thereof; and

(e) whether Shri Mitra has paid

the tax due thereon?

The Minister of Finance (Shri
T T. Krishnamachari): (a) and (b).
Enquiries made show that the news-
paper reports regarding Shri  Pal-
naik's claim to have amassed Rs. 10
crore; are not correct. His claim
appears to have been that he con-
trolled concerns with a capital of
about Rs. 10 crores.

Enquiries regarding the tax liabi-
lity of Shri Patnaik are in progress.

(¢) to (e). Such receipts, being
casual in nature, would not be tax-
able So, the question of making en-
quiries from the postal authoritics
about the number of such receipls or

payment of tax thcreon does not
arise.
YAqE wET swAl € w § A

qrETe
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Health Education Centres

( Shri D. C. Sharma:
| Shri Yudhvir Singh:

3223 { Shri Jagdev Singh
| Siddhanti:

Will the Minister
pleased to state:

of Health be

(a) whether it is proposed to start
three Post-Graduate Health Educa-
tion Training Centres in Delhi, Cal-
cutta and Madras; and

(b) if so0. the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), It is proposed
to start Post-graduate courses lead-
ing to the grant of a post-graduate
qualification in Health Education at
three centres, each centre training
about 30 candidates annually. One of

these centres will be the All-India
Institute of Hygiene ang Public
Health, Calcutta. The question of

selecting the remaining two centres
(one of which is proposed to be
established in Madras), is under con-
sideration of Government.

The Diploma Course in Health
Education of 10 months duration at
the All India Institute of Hygiene
and Public Health, Calcutta, will
start during the academic year 1965-
#8. The course will be open to gra-
duates in Medicine, or graduates in

MAY 6, 1965
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Arts, Science or Education, or Nurs-
ing with two years experience in
community work, or M.A. or M.Se. in

any of these subjects of a recognised
University.

The approval of the Calcutta Uni-
versity to the affiliation of the course
has been applied for by the Director,
All India Institute of Hygiene and
Public Health, Calcutta,

Agricultural Refinance
Corporation

3224, Shri Chandriki: Will the Min-
ister of Finance be pleased to state:

(a) whether il is a fact that the
Government of Mysore have submitt-
ed a scheme for financial assistance
from Agricultural Refinance Corpora-
tion to agriculturists under Tunga-
bhadra Project in the District of Rai-
‘hur; and

(h) if so, whether thig scheme has
been approved and necedsary sanc-
tion accorded?

The Minister of Finance
T. T. Krishnamachari): (a) Yes,

(Shri

(b) The scheme is being examined
by the Corporation.

Vithalbhai Patel Hostel for M.Ps.

3026, | Shri Narendra Sl.n.xh Mahida;
. Shri Buta Singh:
Will the Minister of Works and
Housing be pleased to state:

(a) whether Government have
fixed the rents for flats in the Vithal-
bhai Pate] House, New Delhi for
Members of Parliament;

(b) if so, the particulars thereof;
and

{c) whether it is a fact that Memb-
ers of Parliament at present staying
at Western Court, New Delhi are not
willing to shift to the Vithalbhal
Patel House?
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The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)

Single room flates
Building
Furniture

Gevsers
Servives

Double room flares
Building
Furniture

Geysers
Services

Servants
Quarters
Garager

(¢) The wisheg of the Members are
being ascertained,

“Gold Detector Equipment”

( Shri Narendra Singh
3227.) Mahida:
ism Buta Singh:

Will the Minister of Finance be
pleased to state:
(a) whether Government propose

to acquire for the Customs Depart-
ment & whistling gold detector to foil
gmugglers, as invented recently in
USA.; and

{b) it so, whether this can be de-
gsigned ang manufactured indigenous-
1y?

The Minister of Finance tSh!-I
T T. Krishnamacharl): (a) Thc}-e is
no proposal at present to acquire a
whistling gold detector.

1887 (SAKA) Written Answers 13464

Yes.
(b) The rents are as follows:i—

Net
Rent Rebate  chargeablc
(In rupees)
5000 12°%0 3750
18-27 4*57 13-7u
6:12 153 459
13:45 336 1000
8784 2196 65 BA
(Rs. 66/- p.m.)
7500 1875 5625
36-04 g-ar 27+03%
871 21K 6°53
2290 £-72 1718
142-65 35°66 10699
(Rs. 107/- p. m.)
. 15 50
. 1250
(b) Enquiries are being made
about the device said to have been

developed in the US.A.
Grants for Conferenceg

£ Shri D. D. Mantri:
3228 Shrl Yashpal Singh:

Will the Minister of Finance
pleased to state:

be

(a) whether Government gave any
financial assistance either as grant or
subsidy for the holding of Interna-
tional or National Conference during
1960, 1961, 1962, 1963 ang 1964; and

(by if so, whether a statement
showing the amounts given to each
Conference will be laid on the
Table? .

The Minister of Finance (Bhri
T. T. Erishnamachari): (a) and *(b).
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The requisite information is being
collected from the various Ministries|
Departments and wil] be laid on the
Table of the House ag soon as avail-
able,

Asiap and Pacific Accountants
Conference

3058 J Shri D. D. Mantri:
"\ Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether the Conference Com-
mittee of the Fourth Conference of
Asian and Pacific Accountants, 1985,
has approached Government for any
finuncial aid for holding the Fourth
Conference of Asian and Pacific Ac-
countants in India;

{b) if so, the financial assistance
ang other facilities being given to
them in thiz connection, and

(c) If not, the reasons therefor?

The Minister of Finanoe (Shri T. T,
Krishnamachari): (a) Yes. A request
from the Conference Committee was
received on the 23rd April, 1965,

{b) and (c). Only financia] assist-
anee has been asked for by the Con-
ference Committee  which  consists
of representative: of the Institutes of
Cost and Works Accountants and of
Chartered Accountants. The Com-
mittee hag informed Government that
the Institute of Cost and Works Aec-
countant; has agreed to make a con-
tribution to the conference funds, but
no such offer from the Institute of
Chartered Accountants has been
communicated. Government are con-
sidering the request for financial
assistance, and also why the Insti-
tute of Chartered Accountants, who
are one of the joint hosts of the Con-
ference, should not make a suitable
contribution to the conference funds.
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Non-Banking Finanee
Companles

[ Shri D. C. Sharma:
ssp. ) Shri Yudhvir Singh;
"7 Shri Jagdev Singh
L Siddhanti:

Will the Minister of Finance be
pleased to state:

(a) whether a regulatory code to
enable Government to exercise effec-
tive control over the funclioning of
non-banking finance companies is
being drawn up by the Reserve
Bank; and

(b) if so, the broaq featlures of tne
code being drawn?

The Minister of Finance (Shri T. T.
Krishnamachari}: (a) and (b). The
question iz still under consideration
and it is not possible at this stage to
indicate the provisions of the regula-
tions or directiong which may be
issued by the Reserve Bank,

House Bullding Cooperative
Bocieties

3231 f Shri Butz Singh:
"L Shri Yashpal Singh:

Will the Minister of Works and
Housing be pleased to state:

(a) the steps being taken to en-
courage the movemen{ of vooperation
in the building of houses in Delhi;
and

(b) the particular facilities being
provided to the House Building Co-
operative Societies already in exist-
ence in Delhi?

The Minister of Works and Housing
(Shri Mchr Chand Khanna): (a) and
(b). The facilities given to Housing
Cooperat:ves in Delhi, in the mattlar
of allotment of land have already
been indicated in the Statement
(parag 2 IIT and IV there)f) laid on
the table of the Lok Sabha on  23rd
March, 1961, by the Minister for
Home Afairs in reply to a Call At-
tention Motice under Rule 187 given
by Shri P. G. Deb. As for flnancial
assistance for construction of houses,
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the Societies can get it under the
various Housing schemes wviz.  the
Subsidiseq Industrial Housing, Low
Income Group Housing, Middle In-

-come Group Housing and the Village
Housing Projects Schemes,

Jalsindhi Project

Shri Jashvant Mehta:
sm,{ Shrl Yasbpal Singh:

Will the Minister of Frrigation and
Power be pleased to state:

(a) whether Maharashtra and
Madhya Pradesh have agreed for the
development  of a common  trans-
boundary hyde] project at Jalsindhi
on the Narmada river;

(by wiether any assistance hes
‘been sought from the Centre for the
‘project; and
react.on

(e} if su, Governments

‘thereto?

The Minister of Irrigation and
Power (Dr. K. L Rao): (a;. Yes
According to information, received
from the Government of Maharash-
tra they and the Governmen* of
Madhya Pradesh have erlered in'o
-an agreement for the construction of
Jalsindhi Hydel Scheme s a  jomnt
venture,

{(b) and (c). The project report fur
‘the scheme is still under prepara-
tion by the State Governments and
the question of any central assist-
.ance does not arise at this stage

‘Prioit & wewaret § AT #F fawt
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Water Shortage In Calleut

3234 S Shri A, V. Raghavan:
" Shri Pottekkatt:

Will the Minister
pleased to state:

of Health be

(a) whether Government are aware
of the acute shortage cf drinking
water in Calicut in Kerala;

(b) whether the Calicut Co"poru.-
tion have restricted the use of pipe
water; and L

(c) the steps taken ty meet thw
shortage?

The Minister of Health (Dr. Sushila -
Nayar): (a) to (c). Information is -
being collected from the State Gov-
ernment and will be laid on the
Table of the Sabha when received.

Water supply scheme in Kerala

[ Shri A. V. Raghavan:

3235. { Shri Pottekatt:

Will the Minister of Health be

pleased tp state:

{a) whether any finul decision has
been taken in the matter cf provid-
ing a comprehensive water supply
scheme to Cannanore, Tellicherry
an{ Mahe Municipalities in  Kerala
and Pondicherry; .
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_(b} whether any of the municipali-
ties had paid their contribution 1o
this scheme; and

{c) when the scheme will be taken
up?

The Minister of Health (Dr. Sushila
Nayar): (a) Details of a comprehen-
sive water supply scheme for Telli-
cherry and Cannanore which includes
water supply scheme for Mahe (Pon-
dicherry) are stil] awaited.

(b) ang (c). Information has been
called for from the State Govern-
ments and will be laid on the table of
the Sabha in due course.

State Housing Ministers’ Conference
at Srinagar

3236, Shrl Eanakasabai: Will the
Minister of Works and Housing be
pleased to state:

(a) whether it is proposed to hold a
conference of State Housing Minis-
ters at Srinagar in June, 1965; and

(b) if so, the proposed agenda of
the conference?

The Minister of Works and Housing
(8hri Mehr Chang Khanna): (a) Yes.

(b) The agenda is still to be fina-
lised. The main items for considera-
tion at the Conference would, how-
ever, be the proposals for integration
of urban housing schemes, speeding
up of land acquisition proceedings,
establishment of the Central Housing
Board, and the provisions made by
the States|Union Territories for So-
cial Housing Schemes in their Fourth
Five Year Plans.

Pay scales of Doctors

Shri Dinen Bhattacharya:
:".S‘I’-{ Dr. Ranen Sen:

Will the Minister of Finance be

pleased to state:

(a) whether the Das Commission's
recommendations on the pay scales
for varioug categories of Central Gov-
ernment Doclors have been uniform-
ly implemented; and

(b) it so, the details thereof?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b), The
Jagannadha Das Commission's re-
commendations on the pay scales for
Doctors affected various grades of
staff employed under several Minist-
ries including Ministries of Health,
Defence and Railways. Information
regarding their implementation is
being collected and wil] be laidg on
the Table of the House in due course.

Allotment of Government
Accommodation

3238 Shri S§. M. Banerjee: Will the
Minister of Works and Housing be
pleased to state:

(a) whether it i a fact that the
son of a government employee hav-
ing Government accommodation when
getg the Government employment is
entitled to keep the same accommoda-
tion allotted to his father though
being not eligible for the same;

(b) if so, whether similar facility
exists for the wives of the Govern-
ment emplovees; and

(¢} if not, the reasons therefor?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). When a Government servant who
hag been allotted residential accom-
modation from the genera] pool re-
tires from service or dies in service,
hislher son, daughter, wife, husband
or father is allotted accommodation
from the general pool on out-of-turn
basis provided that the said relation
ig a Government servani eligible for
general pool accommodation and has
been sharing accommodation with the
retiring or deceased officer for at
least six months before the date of
retirement or death,

(¢) Does not arise.
e W ® TER T e
3239. =t WieTC WTW ATV w®H
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Hospital in Motibagh, Delhi

3240. Shri D. C. Sharma: Will the
Minister of Health be pleased to
gtate:

(a) whether the only hospital that
the New Delhi Municipal Committee
owns is languishing for want of offi-
cial attention in Moti Bagh, New
Delhi although it is well cquipped;
and

(b) if so, the steps proposed to be
taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise,

Foreign Exchange for Ukal Dam
Project

3241. Shri Jashwvant Mehta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have re-
ceived the demand for the release of
foreign exchange for Ukai Dam Pro-
ject during the Third Plan;

(b) whether it is a fact that the
work hag been delayed due to  the
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non-availability of foreign exchange
for this project;

tc) the total forcign  exchange
asked for during the Third Plon
period; and

(d) the steps Governmen:  have
taken to allocate the foreign  ex-
change for completion of the Third
Plan targets for this project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes,

(b) Yes, to some extent.

(c) Rs. 395 lakhs upto 30th April,
1965.

(d) Forvign exchange to the tune
of about Rs. 53 lakhs has been je-
leased during the Third Five Year
Plan period. The foreign exchange
position continues to be difficult and
the prospects of additional allocation
of foreign exchange in 1965-66 are
not very bright.

Bund on Barl Gandak

3242. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Nepal Bund Project
on the right bank of Bari Gandak has
been undertaken;

(b) if so, when it is expected to be
completed; and

(c) the cost and other details of
the scheme?

The Miinister of [Irrigatlon and
Power (Dr. K. L. Rao): (a) Yes.

(b) The construction of the Bund
is in good progress and is expect:d
fo be completed before the com-
mencement of the next monsoon.

(c) The scheme is estimated to
cost Rs. 30 lakhs and involves 2.62
crore cft. of earthwork over a nine
mile stretch along the right bank of
the river Gandak. *
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Death of School Children near Hubli

( Shri Jagdev Singh
| Siddhanti:

se4s. | Shri Yudhvir Singh:
[ Shri Yudhvir Singh:

Will the Minister of Health Le
pleased to state:

(a) whether it is a fact that cleven
children died of suspected food poiso-
ning at Gadag near Hubli;

(b) whether they were tuken il
after taking mid-day meal provided
by the school; and

te) 1f so, the results of enquiry if
any, conducted?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). Ten children are
reported 1o have died due to an oul-
break of gastro enteritis which took
place among children in schouls serv-
ed with meals under the Mid-day
Meals Scheme.

The outbreak has been investigated
by the Distirct Health Officer, Dhar-
war, the Dean, Professor of Preven-
tive Medicine and Professor of Medi-
cines, Karnatak Medical College Hos-
pital and also by the Deputy Direc-
tor of Public Health. Bureau of Epi-
-demiology, Mysore,

The first case of Gastro-enteritis
occurred in  the Gadag-Bettigeri
‘Municipal area on the 24th March,
1865. Upto the 28th March, 1965
there were 86 cases (of whom 53
were children below 13 years) and
8 dcaths. Most of these cases occur-
red in Bettigeri area of the Munici-
pality around Primary School: wiz.
Kannada Girls School No 3. Kannada
Boy's School No. 3, Kannada Boy's
School No. 2 and Kannada Girls
‘School No. 4. Out of thesr 88 cases,
‘54 had partaken the food verved at
the mid-day school lunch. After 20th
March. 1885 the incldence changed
its pattern and tended to become
generalised and not limited to the
child population. Upto the 2Gth April,
1965 there were 333 rages and 15
Aentha. 74 of these cases have heen

MAY 6, 1968
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among the children below 13 years of
age,

The cases thal were hospitalised
during the first two days revealed the
presence of cholera wvibrios in  the
stools specimen, both s phologically
and culturally. The infection seemed
to be due to conlaminaticn of school
lunch sent to the abuve-mentioned
four schools in Bettigeri area of the
town either during transpoert or cur-
ing distribution of lunch.

The following preventive and cura-
tive steps have been taken by the
State Health Authoritics;

(i) Hospitalization of almost all
the cases.

(ii) Provision of proper modern

{reatment.

(iii) Anti-cholera inoculations in
the infected locality.

(iv) Strict control aver the hotels
and other food and Jrinking
establishments.

{v) The School Lunch Programme
was stopped after 25th March,
1965.

(vi) Tharough disinfection, chlo-
rination of drinkine water
sources, residual insecticldal
spraying of fly breeding pla
ces.

(vii) Appointment of additional
staff. and supply of equip-
ment and materials te under-
take preventive and curative
measures.

forwrf gy
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Customs Authorities of Cochin Port

3245. Shri Hari Vishnu Kamath:

Will the Minister of Finance be
pleased to state:

(a) whether his attention has been
drawn to an article captioned “An
American view of Indian Graft" in
the “Indian Review"” of February,
1965, wherein charges of corruption
have been levelled against the Cus-
toms authorities of Cochin Port;

(b) if so, whether the charges are
correct; and

(c) if not, whether any action is
contemplated against the journal for
publication of false charges?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir. The
article is an exact reproduction of a
“letter to the Editor" written by Mr.
Bruce W. Branick, which appeared in
the “Indian Express" of 28th October,
1964.

(b) Preliminary enquiries indicate
that the allegations are sweeping in
character or highly exaggerated.
Further enquiries are, however, in
progress regarding some of the
specific instances of corruption given
in the letter.

(c) The question will be considered
after the investigations are complet-
ed,

Counterfelt Coins

3246. Shri D. C. Sharma: Will the
Minister of Finamce be pleased to
state:

(a) whether his attention has been
drawn to the flve paise coin being
counterfeited into the shape of 25
paise coin after cutting its edges and
passing it on &g 25 paise coins;

(b) if so, the number of such casex
that have been reported so far; and

(c) the action proposed to be takem
in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) and (c). Do not arise.

Assistance from
U. K.

3247. Shri P. C. Borooah: Will the
Minister of Flnance be pleased to
state:

{a) whether the President of the
British Board of the Trade who
recently visited New Delhi indicated
that the UK. was willing to extend

Non-Project
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non-project assistance to Tndia dur-
ing the current year; and

(b) if so, the terms on which this
assistance is expected?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) At the Aid
India Consortium Meeting held on the
21st April, 1965 at Washington, the
United Kingdom indicated that half
of her contribution of £30 million
would consist of general purpose aid
and of the other half, some part
would be available for financing non-
project imports. Mr. Douglas Jay,
President of the British Board of
Trade, was reported by the Press to
have referred to this during his Press
Conference at New Delhi on the
23rd April, 1965.

(b) Detailed terms of assistance
will be settled during bilateral nego-
tiations.

Delhi Master Plan
3248. Shri P. C. Borooah: Will the

Minister of Health be pleased to
state:
(a) whether Government have

found the Delhi Master Plan as an
impracticable document;

(b} if so, in what respects; and

(c) the steps, if any contemplated
to revise or modify it?

‘The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.

(c) None at present. Provision,
however exists in the Delhi Develop-
ment Act, 1957 and the Delhi Deve-
lopment (Master Plan  and  Zonal
Development Plan) Rules, 1959 for
the modification or amendment of
the Master Plan as and when the
need arises.

Raw Materials for Village and Small
Industries

3249. Shri Vishwa Nath Pandey:
Will the Minister of Planning be
pleased to state:

(n) whether it is a fact that the
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National Development Committee  on
Industry, Power and Trunspo:t hus
recommended the adoplion of effec-
tive measures to  ensure supply of
raw malterials to Village and Small

Industries during the Fourth Plan
period: and

(b) if sv, the Government’s rcac-
tiun thereto?

The Minister of Planning

(Shri
B. R. Bhagat): (a) Yes, Sir.

(b) The question of allotment and
utilisation of scarce raw materials to
the large, medium and small scale
industries is already being examined
by the Committee on Scarce Raw
Materials which has been set up by
the Ministry of Industry and Supply,
and its recommendations are expect-
ed to be received shortly.

Kosi Project

( Shri P. Venkatasubbaiah:
Shri Vishwa Nath Pandey:
Dr. Mahadeva Prasad:

; Shri P. C. Borooah:

3250.7) Shri D. C. Sharma:

| Shri Yashpal Singh:

| Shri Kella Venkaiah:

[ Shri M. N. Swamy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Nepal have proposed to our Govern-

ment to amend the Kosi Project
agreement of 1954; and

(b) if so, what are the amend-
ments suggested by them?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The amendments provide for
a clear expression of the right of His
Majesty's Government of Ncpal to
withdraw for irrigation and for any
other purpose in Nepal such supplies
of water from the Kosi river and
from the Sunkosi river or within the
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Kusi basin from any other  tribu-
taries of the Kosi river, as may be
required from time to  time. The
Government of India shall have the
right to regulate all the balance of
supplics in the Kosi river at the bar-
rage site and to generate power in
the Eastern Canal,

The amendments also provide that

all the lands acquired by His
Mujesty’s Government of Nepal for
the Kosi project shall be leased to

the Gowvt. of India for a period of
199 years from the date of signing
the amendments, al a nominal rent.
There ore a few other omendments
of minor nature,

Foreign Exchange

3251. Shri Raghunath Singh: Will
the Minister of Finanee be pleased
to state the reasons for the with-

drawal of powers from the Ministries
of Hailways, Industry and Supply
and Petroleum and Chemicals to
release foreign exchange?

The Minister of Finance (Shri T. T.
Krishnamachari): It is not correct
that there has been any “withdrawal
of powers" to release foreign ex-
change, from the Ministries of Rail-
ways, Industry and Supply and
Petroleum & Chemicals as  such,
There was, however, a1 withdrawal of
such powers on 20-3-65 in respect of
free forcign exchange from all Minis-
tries in view of the stringent foregin
exchange situation and the steep fall
in our foreign exchange reserves,
This withdrawal was further to my
announcement in Parliament on 17th
February 1965 that we would review
all commitments for Government
imports against free foreign exchange
with a view to achieving all possible
cconomies in this regard.

Residential Flats Used for Commer-
cial Purposes
3252, Shri N. Sreekantan Nair: Will

the Minister of Works and Housing
be pleased to state:

(a). whether any of the residential
flats are being used for commercial

purposes in Pandara Road, New Delhi;
and

(b} if so, whether Government's

permission has been obtained in this
behalf?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). Only one flat allotted to the
Central Government Employees Con-
sumer Cooperative Stores is being
used for commercial purposes.
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Dearness Allowance

3253-C. Shri A. P, Sharma: Will
the Minister of Finance be pleased
to state:

(a) the basis for the grant of addi-
tional dearness allowance according
to the latest announcemen! of the
Government, when the last dearncss
allowance granted covered 145 points
whereas the rise in the living index
at present has gone upto 163 points:
and

(b) the reasons for noi granting
dearness allowance to the employees
drawing salary belween Rs. 1000—
1290 p.m. when the Das Commission
had recommended the exilension of
dearness allowance benefits in respect
pay ranges Rs. 600—12,00 pm.?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) According to
the recommendations of the Second
Pay Commission, rates of dcarness
allowance are not revised on  the
basis of monthly price index but on
the basis of the average of the index
over a period of 12 months. The
rates of dearness allowance from the
1st October. 1964 were related  to
the average of 145 points, The rates
have been revised from the Ist
Muorch, 1865 on the average reaching
155 points in February, 1965.

(b) The recommendations of S5. K.
Das Body in respect of pay ranges
600—1200 which related to the
average index of 145 were not accept-
ed as its terms of reference could
not be held to cover these pay ranges.
However, in the context of the further
rise in the price index and afler
conslderation of all relevant factors,
Government! have cxtended dearness
allowance to those drawing salaries
upto Rs. 1000 (with marginal adjust-
ment upto Rs. 1080). Rs. 1070 was
also the limit envisaged by the
Second Pay Commission.
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Registration of Firms in Delhi

3257-D, Shri A. 8, Saigal: Will the
Minisfyr of Finance be pleased to
-stato*

(a) whether Government are aware
that 1% Registrar of Firms, Delhi
Admin'stration, Delhi, takes nearly
two to four months in issuing the
registrution certificates wunder the
Indian Partnership Act;

(b) whether owing to undue delay
in  issuing necessary certificates
several cases have become time-bar-
red aml dismissed by the law courts
for want of registration certificates;
and

(c) the action Government propose
to take to remove the serious public
grievance and make good the losses
sustaned by the persons affected due
to negligence of the Department.

The Minister of Finance (Shri T. T.
Krishonmachari): (a) There have
been instances of delay, generally not
excee ling six weeks, in the registra-
tion «f firms.

(b) Mo such case has been brought
1o the notice of the Government.

(e) (Government propose to look
into the matter and consider suitable
sicps to expedite the pace of regis-
tration,

Hill Areas Committee

3250-E. Shri Hem Raj:
Minister of Planning be
state:

Will  the
pleased to

(a) the number of meetings held
by the National Development Couneil
Committee on Development of Hill
Arees set up by the Planning Com-
miss'on so far;

(b) ‘the main subjects
discussed and conclusions
therein; and

(c) whether this Committee has
coired any deﬂnitpn or criteria for
hill areas?

and items
arrived

MAY 6, 1965
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The Minister of Planning (Shri
B. R. Bhagat): (a) One, on March 12,
1965.

(b) The Committee discussed the
general problems of these areas and
the ways in which planning of these
areas should be carried out. The
main conclusions arrived at are the
following:—

(i) Working Groups should be
set up by the Central Minis-
tries for the development of
hill areas on Education,
Health, Khadi and Village
Industries, Handicrafts and
Small Scale Industries and
Transport Tourism besides
Agriculture.

(ii) Steering Committee should
be set up in the Planning
Commission on which should

be represented all the con-
cerned Ministries.
(iii) Separate cell for the deve-

lopment of hill areas should
be created at the Centre in
the Ministry of Food and
Agriculture,

(iv) The Working Groups should
visit the hijll areas. There
reports should be made
available to the Planning
Commission by the end of
May, 1965. A seminar should,
thereafter be convened by
the Planning Commission
after which it would be pos-
sible to draw up a&n outline
for the development of the
hill areas.

(v) A Central Team should wvisit
the hill areas after the Semi-
nar for the purpose of dis-
cussion and finding out diffi-
culties in the implementation
of these programmes.

(vi) The Planning Commission
would address two letters,
one to the States where hill
areas were co-extensive with
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the States boundaries and  12.01 hrs.
the other where hill areas
formed a part of the State. QUESTION OF PRIVILEGE

In the case of the former the
States|Union Territories would
be  requested to  incor-
porate the special problems
of hill development in their
plans and in the case of the
latter they would be request-
ed to draw a sub-plan for
the development of hill areas
which should be identified.

{vii) For the development of hill
areas, there woulq be a long-
term fifteen year plan with
a macro-objective along with

Five Year Plans. Over-
riding priorities would be
given to communications.

Other important programmes
are soil conservation, water-
shed management, hill areas
research, animal husbandry,
training of technical person-
nel and surveys.

(viii) It would be desirable +tn
create a deputation reserve
in Central cadres of various
services for long-term depu-

tation in hill areas. The
exact details about these
Services would be worked

out after the Working Group
Report became aavilable and
had been considered by the
Seminar,

{ix) The Planning Commission, in
consultation with the Minis-
try of Food and Agriculture,
would work out & program-
me for surveys and training
of personnel required for
thege areas.

(¢} No, Sir. The Committee has
accepted as Hill Areas the areas
classified as such in the Census of
India Report.

596 (ai) LS—5.

Shri §. M. Banerjee (Kanpur): Sir,
I move a motion of privilege against
the newspapers, The Hindu and the
Indian Nation who gave the version
of Shri Nanda's speech which he had
delivered in Arrah and referred to
the Bharat Sevak Samaj and said
something about the Public Accounts
Committee. They did not realise that
later on Shri Nanda contradicted it
and said that he had not said like
that, Therefore, I move privilege
motion against the two newspapers,
and I would like to know the posi-
tion.

Mr. Speaker: We
notice to the newspapers concerned,
the Indian Nation and The Hindu.
(Intérruption): We had asked them
if they had to say anything in this
respect. We did get a very prompt
reply from The Hindu, which has
expressed regret. It says:

had sent that

“The original report of Mr.
Nanda's speech in Arrah was
received by us from the United
Press of India and published in
the usual course. In the light of
Mr. Nanda's denial of any refer-
ence to the PAC report on BSS,
we have already asked the news
agency concerned as to how the
wrong report was issued by it to
its newspaper subscribers. Mean-
while, we have published the
Minister's contradiction and can
only express regret for having,
inadvertently but bona fide, attri-
buted to the Minister remarks
which, it transpires, he never
made. We would also ask you
to convey to the Hon. Speaker
our nssurance that it was not our
intention to commit a breach of
privilege of the Lok Sabha or
its Public Accounts Committee.”

1 think that regret is sufficient so far
as this is concerned. (Interruption).
Let me finish. So far as the gecond
one is concerned—the Indian Nation—
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[Mr. Speaker]
we wrote a letter to the Indian Shri Harl Vishnu Kamath: It is

Nation on the 23rd April, 1965. But
he has not shown even the courtesy
of acknowledging the letter or send-
ing any reply to us. Under these
circumstances, I think the House
would like to refer this matter to the
Privileges Committee so far as this
is concerned,

Shri Hari Vishnu Hamath (Hosh-
angabad): Both.

Mr. Speaker: The Indian Nation
case would be referred to the Pri-
vileges Committee.

Several hon. Members: Yes.

Shri J. P. Jyotishi (Sagar): What

about the agency that distributes

such news? (Interruption).

Shri Hari Vishnu Kamath: On a
point of clarification, Sir. I have got
the copy of the Hindu of that date
with me here, and the observations
made by the hon. Minister as repont-
ed. It is not said that “the Minister
said” and all that. What he said is
reported in quotes. It is  within
quotation marks. I am sorry to say
that some Ministers are in the habit
of contradicting the reports made in
newspapers when they are in a tight
corner or something like that. So,
the House would like to know what
exactly the hon. Minister said. Let
us have the correct version of what
he said there.

That has been con-
We are not

Mr. Speaker:
tradicted in the papers.
concerned with it.

Shri Hari Vishnu Kamath: Tt is
very wrong, Sir. It is bad for demo-
cracy. (Interruption) Let us hear the
Home Minister; he is present here.

Mr. Speaker: Order, ord.'er_

Shri Hari Vishnu Kamath: What is
this “Order, Order"?

Mr. Speaker: Tt is very strange, Mr.
Kamath.

mutual; I am also
turbed.

feeling very dis-

Mr. Speaker: Whenever I am on
my legs, can't I call the member to
order and he might sit down?

Shri Harl Vishnu Kamath: T was on
my legs and I could not sit down
immediately, Sir.

Mr. Speaker: When did I commit
the fault, just when I said “order,
order"?

Shri Hari Vishnu Kamath: I only
said this matter cannot be settled
by calling me to order, because it is
a serious matter.

Mr. Speaker: Rather he
that remark of mine.
ridiculing is not good.

ridiculed
That wav of

Shri Hari Vishnu Kamath: It is not

ridiculing, Sir. If you think I am
ridiculing, I am sorry.
Shri H. N. Mukerjee (Calcutta

Central): I wish to ask your direction
in this regard, because the House is
in possession of what was reported
in the Hindu of a particular date, On
another date, that paper printed a
contradiction by the Home Minister.
of which the House has no notice.
We have taken no cognizance of it,
We do not know in what terms, in
what manmner, he contradicted the
previpus report and how far that
contradiction went in order to purge
the report of any possibility of con-
tempt of this House. Therefore, is
it not desirable that the contradiction
also is made available to you and
therefore to the House, so thal you
can tell us a little more about the-
nature of the contradiction and
explain to us that in view of the
contradiction and expression of apo-
logy by the paper concerned, no fur-
ther steps should be taken? Other-
wise, when the other matter is being
referred to the Committee of Priwvi-
leges, the committee might look into
this matter also and give a line-clear-



13495 Question

as far as the Home Minister and the

paper are concerned.
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T wifgw 91 | §HE Affeq qgA W
L

of Privilege

FgT A% WAATE FEET %1 TA
sifgw 1 awaw ¢ 5 Gfe v
F wgr & fF gH @ oEe 7 fomd
4 ¢ wive S i 7 e
AT AT IG ATHA FIH AR H
qF A, § awEAr g o owa Aw
Tt oqr 721 fear amr fE g faEr
A fraz uggd e 77 f3u1, AT fo7 off
7/ amA &1 a7q frar aan

stog famd :f fem & a7 o
AR TR TR E | AT oA & AT
LR AR

wmaw Agw : WT wf fraz
TERGH W RATE, A1 Wi AHAFZIfAA
q Iael w7 g7 fAm Amr Fd
g fromark g gosn gy
T7H & AETT Y & TR A gmT
SEAT AT TEAE §, AT AAAT AGH
* 9T WATAT TETE A AT A
a7 fravd o o7 {7 imA A
oAt #nit e Az gAe i 7 AT WE
L

Shri Hari Vishnu Kamath: May 1
entreat you, Sir, with the deepest
deference to your judgment and wis-
dom, whether in a case like this,
because it would be a precedent for
the future, the minister, when he con-
tradicts a report emanating from a
well-established paper in the country.
should not tell the House and you,
Sir, what exactly he said on that
occasion, in the interests of democracy
and proper functioning of the parlia-
menlary process?

weqw WY : TEE ORI 97

sit £ faewr wmw - fredi 37 0
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Privilege /
SRR WERT A wEET § |
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I8 A1 919 &1 gfq70 & Fam

Mr. Speaker: Papers to be laid on
the Table—The Finance Minister—

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, 1 beg to lay
on the Table, (In:erruptions) .

Mr. Speaker:
hon,

Order, order. The
Minister may resume his seat.

sy femg (wiv) ;& e
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%1 g ¢
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RE: MOTION FOR ADJOURNMENT
(Querry)
Shri H. N. Mukerjee (Calcutta Cen-

tral): Sir, we have given notice of
an adjournment motion.

Mr. Speaker: [ have noi given my
consent to that.
Shri H. N. Mukerjee: Sir, the

Prime Minister is here. I do not know
if he is going to make a statement.

There are certaln reports in the
papers,

Mr. Speaker: That is for him tlo
decide.

Shri S. M. Banerjee (Kanpur): Sir,
it is a serious matter.

Shri H. N. Mukerjee: Sir could we
not find out from you the reason why
you have been pleased to disallow our
adjournment motion?

Mr, Speaker: That he need not ask
me now. Every day he knows. . .

Shri S. M. Banerjee: Why does not
the Prime Minister make a statement.

Shri Hem Barua (Gauhati):
since you have allowed
Mukerjee. . . .

Sir,
Shri

Mr. Speaker: I have no!l given him
any apportunity to raise it

Some hon. Members rose—

weaw  WEIRE : w9 A5

=9 FEAT |IEA Wl &5 AT

AT )

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Sir, after 1 had made my
statement yesterday some questions
were raised and it seemed that there
were some misgivings. 1 consider it
essential that on an issue such as
the one that faces us today there
should be ny misapprehension or mis-
understanding. In the statement that
I have made during the last few days
in this House, I have made the posi-
tion of the Government absolutely
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clear and unequivecal. I have also
reiterated that there is no question of
any departure from the basic stand
we have taken. [ have stated repeat-
edly that there can be no ceasc-fire
without a simultaneous agreement
about the restoration of the status quo
ante. In this context, as I said the
other day, we categorically rejected
a suggestion that there should be a
cease-fire even for the limited dura-
tion of a week. I had also indicated
that in case there is any effort for a
peaceful approach Government will
certainly consider it. But I had
always added that if these hopes were
belied then we would be left with
no alternative except to consider how
best we should defend our territory
and in what manner we should repel
the aggressor. In fact, this is our posi-
tion, this is our resolve and we stick
1o it. . (Interruptions.)

Shri 5. M. Banerjee: There is some-
thing ir. his sleeves.

Shrimati Renu Chakravartty (Bar-
rackpore): We have to look at it
from the point of view of the whole
of our borders. If we accept arbitra-
tion here, we will have to accept it
in Kashmir, in Bengal and other
places. The whole question has to be
considered as a whole and the Anglo-
American conspiracy has to be seen.

Shri 8. M. Banerjee: Sovereignty
is not arbitrable.

Shri Lal Bahadur Shastrl: At pre-
sent there is no question of going
beyond the cease-fire and the resto-
ration of the status quo ante. When
it is done, when it is restored, then
we can consider other matters. . .
(Interruptions.)

Shri 8. M. Banerjee:
the reports. . .

Mr. Speaker: Order, order. He will
resume his seat,

What about

Shri Surendranmath Dwivedy (Ken-
drapara): I want to ask ons question.
About the cease-fire the Prime Minis-
ter has reiterated that unless the

siatug quo ante is restored, there is
no question of any acceptance of
cease-fire. I would like to know whe-
ther it is only restoration of status
quo ante or we would be free to send
our patrols even to Kanjarkot, as we
wera doing before. If that is not
agreed upon, will he agree for a
cease-fire? We want an assurance on
that.

Shri Lal Bahadur Shastri: Earlier
our police was patrolling that area
and it would certainly patrol that area
in case status guo ante i3 restored.

Shri 5. M. Banerjee: From the
statement of the hon. Prime Minister
it appears that he is not going to con-
sider anything unless the status quo
ante is restored. I welcome jt. But
when he was asked about the
British proposal of arbitration, he
said  “not at  present”. I would
like to know whether the proposal
has really come from the Anglo-
American bloc for pressurising Indiu
and whether the acceptance of this
proposal will not mean that our
sovereignty will become arbitrable?
So, will this proposal be rejected in
all seriousness?

Mr. Speaker: I would not allow il,
Shri Hem Barua,

Shri S. M. Banerjee: Let him at
least say whether there is a proposal
or not.

Mr. Speaker: I will not
Prime Minister to answer it.

Shri S. M. Banerjee: It has
in the papers.

ask the
come

Mr. Speaker: It might have.
will not allow it.
his seat.

Shri S. M, Banerjee: These persons
who have bled our country white and
have divided our country are again
out to divide our country..........
(Interruptions.)

But I
He should resume

Mr. Speaker: In spite of my repeat-
ed requests, he is not resuming his
seat. So, his speech will not be
recorded.
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Shri S. M. Banerjee: * . -
Sir, you are a citizen of this country,
like me. May be, you are more
nationalist than I am. But I have
every right to ask the gquestion whe-
ther there is any proposal or not.

Mr. Speaker: I am
that question.

Shri Hem Barua: When I listened
to the Prime Minister's statement
yesterday, I had certain apprehension,
and that is why I humbly submitted
an adjournment motion, It was done
with the fullest sense of responsibi-
lity by me but you, Sir, in your
wisdom, have disallowed it, and I do
not make a grudge of that. But, may
I draw the attention of the Govern-
ment to the reports in the newspapers
this morning of what is supposed to
be the statement of a Pakistani
official at Karachi that Pakistan has
rejected the British proposal? My
apprehension is like this. Now we
have a ccase-fire. The BBC has been
telling us during the last three or
four days that there has been de
facto cease-fire in the Rann of Kutch
We have said nothing about that
But, after hearing the Prime Minis-
ter yesterday, 1 find that the broad-
cast of the BBC has been confirmed
and we have entered into a sort of
de fucto ccase-fire with the enemy on
our soil. May 1 tell you that never
in the military history of the world
has there been any cease-fire with
the enemy on the soil of the aggriev-
ed party, unless and until of course,
the aggrieveg party formally acknow-
ledges defeat? We have not formally
acknowledged defeat and yet we
have de facto cease-fire today with
our territories in the possession, if I
may borrow the expression of Mr.
Bhutto, the adverse possession, of the
enemy.

Mr. Speaker: The

not allowing

Prime Minister

has said......
Shri Hem Barua: He has not said
it (Interruptions) May I say-...

“s**Not recorded,
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Mr. Speaker: Yesterday he made
the statement and I allowed the gques-
tions. Now, again a discussion on the
statement that he made is wanted.

Shri Hem Barua: Members
apprehensions.

have

Mr. Speaker: But I cannot remove
them. Again and again the same
things are being said. These ques-
tions were asked yesterday.

Shri Hem Barua: This was not
asked.
Mr. Speaker: Order, order. All

these apprehensions were expressed.

Shri Hem Barua: The position is
not clear,

Mo TN AAET Afgar  (FEar-

are) w1 owE faegE oA f o

W wgham : & T oWy a1 AE
qamar 2

¥o TW WAL Sifgar : TAId

amE
WO WA ;K T W9 fi ®ET
f& gedt 7 Zre 7 2 fem &

Shri Hem Buraua:
lish,

Speak 1n Eng-

Mr. Speaker: Somebody will say
that I should speak in Hindi. Only
vesterday the Prime Minister made
that statement and he tried to make
the position of Government clear.

Shri Hem Barua: It was not clear
for us........ (Interruption).

Mr. Speaker: I am sorry. Whether
he makes it worse or not is for the
House to decide,

Shri Hem Barua: Today they may
be having a de facto cease-fire in the
Rann of Kutch.
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Mr. Speaker: The House may oust
the Government. 1 cannot do it. 1
have 1o accept what he says.

Shri Hem Barua: Would you not
agree with us that today there is de
facte cease-fire?

Mr. Speaker: I am not to give any
interpretation. What the Prime
Minister has said is before the House
and the House has to decide whether
it wants to agree to it or to take any
action or do whatever it wants to
do. 1 have only said that the ad-
Journment motions were not admis-
sible. The statement was made
yesterday and, therefore, I have dis-
allowed them. There is nothing
more that can be discussed, .. . (Inter-
ruption). No, Sir, I will not allow.

Shri Hem Barua: We are not speak-
ing on the adjournment motion,

Mr. Speaker: 1 am not
that.

allowing
Now he will resume his seat.

Shri Hem Baruwa: Throughout last
night I was thinking of this particular
point. 1 could not sleep even.

Mr. Speaker: I am as restless as
he is; but there ought to be some
order.

Shri Hem Barua: I am completely
in the dark.

Mr. Speaker: should T do

1hen?

What

Shri Hem Baruva: What shall we do?
‘What shall we tell our voters when
‘we go to the country?

Mr. Speaker: What shall I do

then?

Shri Surendranath Dwivedy: We
should give them sleeping tablets!

To TW AW wWifgEr ;o oem
wgEa, 771w faepa wAm 2o
aq A Hfaw

**Not recorded.
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X | HE FOF AT WTAT A oA @
2, w7 w9 oy fom weT &1 g o
7 &, Ag g M A A 21 g
wel S T R fFogw 3@ @m0 d@
33" T wedl w1 sAw fear mor &
wieE F AT Ay & 1 g
ot ot wfag ot 9= 77 7% @T oA
T2 fF 20 7 A wiSt FT 39
24 ¢ fr ag & st w1 o @
f& mifezana gm* 3n7 AmART 7 T
% | wg W9 wgd & B ogw 3w
ga g At fafr 2 agemr e
n% d21 &7t & | wa 719 & ot feafa
a1 1% & fam § w19 9 A9t s OF
foar & 1 €& T @t s g W
FT WIT WOAT AT FT SEAWA K[

Dr. L. M. Singhvi (Jodhpur):. Sir,
we have some misgivings about the
so-called de facto cease-fire. We
would like to know whether there
was any agreement on the part of the
Government of India to observe a
de facto cease-fire or an undertaking
to preserve the present lull in the
fighting and, secondly, whether the
Government is aware that Lhere
have been some incursions on the
Rajasthan border and that there have
been actually planes flying over
Barmer district, according to the new
item appearing this morning, and,
thirdly, whether the Government has
considered the question of referring
this matter to the World Court al the
Hague without even reference io
this House and, lastly, whether they
propose to give command of thic
area to the military, particularly, the
Rajasthan border which is adjoining
to this area, to the Rajasthan Armed
Constabulary. This is a serious mat-
ter of national seeurity.
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ot wy femd - afcfeafa et
TR ) ¥ & T W OF ft ITEer
Fagmg o9 F qEeErd § S F7
UF FAA AT § | GoAW EEe |
319 ¥ o7 M @ AT S A qifee
1 arg fam & A fggem &1 oy
AT W wwEr 4 R 3= e
@Y Y AL T AT I T G Aga
T BN | FF AATHT T a5 WAl
A FgEE A AR gE AN WA
Tz Mt ot 5 wEard & 3o ot a8
FE ST | FW A g § AT A
T | ¥99 HIS AT § g9 A Fgr fF ;=0
g | & gy T WA oA
1960 F1 ot dfo @ wifemm o
fegam & ¥ wr 9w F gt @
g F A w1 R wwe ®, G
TRAAS 4T 9 ¥ AR TEA #T
T BT W AE A AT ) e
g1 A AT TR AT § 39 & a4
feeit g% & 1 OF g5 faom, gga
gz 9% faafq dv 57wt s=w fem
sy W} |t gg f& @ & A
o "fg g% df 99 § W= AT
fa=dt 9= & @ W= faar 9w 1 g
ad @ ¥ & ar adf, gg AT wrd
ooy AR & g wEw AT fe oW
wTEdY St 7 T ara w1 A fear g
Fifs it 3 7 97 @ feafa &7
w4 FAem fF ooF e ook Ay §
AT gen Wi AR § gifeeE #
#91 gE AAAT | FEA AR AT AT
z faagr”’ wgr | & oA W §
& w1 ag feweefwe fageaes #t
g #g1 & o o § | ¥ we
T FARGT g A1 9§ OF A, &l
T a% 99 & TZ g T | wEfan
a0 A qg ¢ T T gefaow sk
qIfeITAT FATHT FT ZEAT TF §T9 O

ar ggd F A # Faw wrf awwE
ZNT 1 T #t awrd & o wfed

Shri Kapur Singh (Ludhiana): As.
I understand the matter, the Prime
Minister has given us a solemn assu-
rance here that he will not take any
firm step except with the prior con-
currence of this Iouse. Secondly,
the Prime Minister has also made a
solemn promise here on the floor of
this House that not an inch of our
territory shall be bartered away
under any circumstances whatever.
If these two presumptions arc cor-
rect, and the Prime Minister is pre-
pared to reiterate them, for such a
reiteration appesrs necessary in view
of the apprehensions which are being
entertained, thep it would scem that
it is unnecessary for us to push the
Prime Minister into any further tight
corner, for that is likely to do nobody
any good,

Mr. Speaker:
Minister,

st ama(feare) ey w2,

oW WERW . AR, §H 99 @A
difor, sy & Y Wiy AW gE

oWt TmMP . TE AT FOoqv

Now, the hon, Prime

WEqH W 1T @5 o o

Shri Lal Bahadur Shastri: I would
like to make it clear that there is no
de facto cease-fire at all. It is true
that there is a lull. But in gpite of
the lull, there are shellings going vn
somelimes, and sometimes when they
shell we also retaliate. So, it cannot
be a ceage-fire,

It is quite clear that if a ccase-fire
is agreed to, then a formal declara-
tion ag such will have to be mude.
Besides that, it is also quite clear
that the principle of the status quo
ante has also to be agreed to along
or simultaneously with the crage-fire.
These two things go together. But
as I did make it cleur. ...
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it gErmET wedt : agfaoe &
St ¥ e ot A # Y gon wifs
ag W AT ZAT a9 97 = fEm
FAS A

Shri Lal Bahadur Shastri: .. in the
physical withdrawal as such of the
Army it might take a few days,
which 1 think everyone here, as a
practical person, will have to accept.

In so far as this question of any
kind of arbitration is concerned, it is
true that there is on agreement
arrived at in 1960 between Shri
Swaran Singh and Col. Sheikh of
Pukistan. ...

Shrimati Renu Chakravartty: Can
the hon. Prime Minister please read
ovut that particular clause because
we have not found it in the com-
munique?

Shri Lal
reads thus:

Bahadur  Shastri: It

“Both countries agree to collect
further data in respect of the dis-
pute regurding the Kulch-Sind
boundary, and discussions will be
held later with a view to arriv-
ing at n settlement of this dispute.”.
Shri  Hari Vishnu Kamath
(Hoshangabad): They have violated
it

Shri Hem Barua: For collecting it,
Pakistan has attacked us. They have
violated the agreement. So, the so-
called agreement does not exist,

Shri Hari Vishnu Kamath: Repu-
diate the agreement now,

Shri Lal Bahadur Shastri: That is a
different matter. At present, the point
is that the status quo ante has to be
restored. .. .

Shri Hem Barua:
questioned it

Shri Lal Bahadur Shastri: If the
status quo ante is satisfactorily res-
tored, and is restored to our complete
satisfaction, then this further ques-
tion will arise....

But Pakistan has

6, 1965 Re: Adj. Motion 13510
sty fowg : awm ffr ¥
IeAUA & a1 A Aa FIAT R L.

Shri S M. Banerjee:
violated it

They have

Shri Lal Bahadur Shastri: Just at
present, as I said, we will make it
absolutely clear that the status quo
ante has to be restored before any
further matter is considered,

Shi Hem Barua: Pakistan
questioned the status quo ante.

e T AATET Wfgar * *

ot 7y fmg ;. * *

weaw iRy - a7 frard a fa
ELLAN

has

Shri S. M. Banerjee: A White
Paper should be laid on the Table
of the House on this.

Shri Rajeshwar Pate] (Hajipur):

On a point of order. This urises out
of the reply given by the hon. Prime
Minister, I have  been terribly
worried because I find that you are
only engaged in discussing with those
Members who are unnecessarily dis-
turbing you, and you have not heen
able to look at me and call me,

ot ayq femg ;. gy w9
ZATT 377 fadtrawg AGA FqT AW 7

Mr. Speaker: What is the point of
order?

Shri Rajeshwar Patel: My point of
order is this. The Prime Minister has
just now read from a portion of a
document supposed to have been
signed by the present Foreign Minis-
ter....

Shri S. M. Banerjee: Why sup-
posed?
Shri Rajeshwar Patel:.... in which

it is saig that in January 1960, in the
opinion of this Government, that
urea, that boundary in the region of
Kutch and Sind was a disputed one.

**Not recorded.
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Last time, when the hon. Prine
Minister 'made a statement, he said
there is no question of any dispute
about this boundary. I would like
to know whether the Prime Minister
had the benefit of the knowledge of
the existence of the good document
that Shri Swaran Singh had very
kindly committed the Government to.

Mr. Speaker: It is not a peint of
order on which I am required to give
a ruling. That is for Government to
answer.

To T wANET Wifgar : w7 4%
T a1 v AR ¢ At gfn # e
T AT 1 I F ARAT & 7

Shri S. M. Banerjee:
this, this Government

In view of
should resign.

Shri Lal Bahadur Shastri: I had
know about this agreement, Secondly,
1 had made it clear yesterday itself
thut we do not agree that any terri-
torial dispute is  involved in this
matter,

Shri Hari Vishnu Kamath:
boundary dispute,

Shri Lal Bahador Shastri: A
boundary dispute, what is the line of
demarcation—that is the point. I
had made that clear.

It is a

Mr. Speaker: Papers to be laid on
the Table. Shri Krishnamachari.

s vy fowg : adww ferfy &
FeATT § AL A FAW I &, T[w®

afqu | TE FraET ERT ATET F7 WT
2w OET |

SSUW WENY | Ag A# TI0 A0

12-38 hrs,

PAPERS LAID ON THE TABLE

RerorTs UNDER DEePOsIT INSURANCE

CorrORATION AcCT

The Minister of Finance
T. Rrishnamachari):

(8hrl T.
I beg to lay on
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the Table a copy of Reporlt on the
working of the Deposit Insurance

Corporation for the year ended 3lst

December 1964, along with  the
Annual Accounts and the  Audit
Report thereon, under sub-section
(2) of section 32 of the Deposit

Insurance Corporation, Act, 1961,

[Placed
4355 /65].

in Library, See No,  LT-

ANNUAL REPORT, AUDITED ACCOUNTS,
Review erc, me. JanraTH HoTeLs

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): [
beg to lay on the Table a copy each
of the following papers:

(i) Annua] Report of the Janpath
Hotels Ltd., New Delhi, for
the year ended 31st March
1964, along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon, under
sub-section (1) of  section
819A of the Companies Act,
1956; and

(ii) Review by the Government
on the working of the above
Company,

[Placed in Library. See No. LT-
4356/65].

ANNUAL ACCOUNTS AND AUDIT REPORT
or ArL Inpma INSTITUTE oF MEDICAL
ScrencEs

The Minister of Health (Dr.
Sushila Nayar): I beg to lay on the
Table a copy of Annual Accounts of
the All-India Institute of Medical
Sciences, New Delhi, for the year
1963-64, along with the Audit Report
thereon, under sub-section (4) of sec.
18 of the All India Institute of Medi-
cal Sciences Act, 1958,

[Placed in Library. LT-

4357/65.]

See No.
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NorrrrcaTioNs UNDER ExpENDITURE Tax
AcTt, Customs Act, CENTRAL Excises
AND SaLT Act

The Minister of Planning (Shri B.
R. Bhagat): On behalt of Shri
Rameshwar Sahu, I beg to lay on the
Table—

(i) a copy of Notification No. 5.
0. 1106 dated the lst April,
1985, under sub-section (3)
of section 41 of the Expen-
diture Tax Act, 1957,
[Placed in Library, See No. LT-
4358/65].

(ii) a copy euch of the following
Notifications under section
159 of the Customg Act, 1962,
and section 38 of the Central
Excises and Salt Act, 1944,
making certain further amend

ments to the Customs and
Central Excise Duties Export
Drawback (General) Rules,
1960:—

(a) G.S.R. 503 dated the 3rd April,
1985,

(b) G.S.R. 549 dated the 10th April,
1885.
[Placed
4359/85].

in Library. See No. LT-

(iii) a copy each of the following
Notifications wunder section
159 of the Customs Act,
1962:—
(a) G.5.R. 550 dateq the 10th
April, 1865.
(b) G.S.R, 551 dated the 10th
April, 1965,
{c) GSR. 552 dated the 10th
April, 1965,
[Placed in Library. See No. LT-
4360/65].

12:39 hrs.
ESTIMATES COMMITTEE

MmuTeg
Shri C, K. Bhaitacharyya (Rai-
ganj): 1 beg to lay on the Table a

MAY 6, 1965

Proclamation
regarding Kerala
and Kerala State
Legislature ete., Bill
copy of the Minutes of Sittings of
Estimates Committee relating to the
Seventy-fourth Report on the Minis-
try of Home Affairs—Directorate of
Manpower and Institute of Apolied
Manpower Research, New Delhi.
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12.39} hrs,

COMMITTEE ON PUBLIC UNDER-
TAKINGS

NINTH AND TENTH RurorT:

Shri P. G. Menon (Mukunda-
puram): I beg to present the foHow-
ing Reports of the Committee on
Public Undertakings:

(i) Ninth Report on action taken
by Government on the re-
commendations contained in
the 157th Report of the Esti-
mates Committee (Second
Lok Sabha) on National
MNewsprint and Paper Mills
Limited, Nepanagar; and

(ii) Tenth Report gn action taken
hy Government on the re-
commendations contained in
the 36th Report of the Esti-
mates Committee on  the
Industrial Financial Corpo-
ration of India.

12:40 hrs.

RESOLUTION RE: PROCLAMATION
IN RELATION TO KERALA AND
KERALA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Mr. Speaker, I beg to move the
following Resolution:

“That this Housc approves the
Proclamation issued by the Vice-
President of India, discharging
the functions of the President, on
the 24th March, 1985, under arti-
cle 358 of the Constitution in rela-
tion to the State of Kerala".
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Mr. Speaker: He may move the
second one also, so that the two
wmight be taken logether.

Shri Hathi: I beg to move:

“That the Bill to confer on the
President the power of the Legis-
Jiture of the State of Kerala to
make laws be taken into conside-
ration,”

Shri Hari Vishou Kamath (Hoshan-
gabad): How can we discuss both
together? The Bill eannot be discussed
with the Proclamation.

Mr. Speaker: Of course, when we
vome ultimately to voting, that would
ve different, it cannot be at one time,
but we can discuss them together,

Shri Hari Vishnu Kamath: There
ure amendments to the Bill,

Mr, Speaker: If there gre amend-
ments, 1 will take them separately.
st wy fewa (§7%) @ ag @

q#FeT ¢ T & 97 A1 s few omy
g = ¥ wmrgTm ¢

weay WERT : 9gH I A
71 W3 dfer a9 TJam S

st ny famq : fow Sfem awg
97 w9 F9ar qE W ¥4 % fAv

AT |

Shri  Hathi: 1  may recall
thut  following :1 vote of no
confidence against  Sankar  Minis-

try in September 1964 and the in-
ability of any other party to form a
Government, Kerala was  brought
under the President’s rule on 10.9.64.
Resolutions approving the Proclama-
tion dated 10-9-64 were passed by Lok
Sabhg on September 23, and by Rajya
Sabha on September 30, 1964, In
terme of chause (4) of article 356 this
Proclamation was to remain in force
for a period of 6 months ie. upto
30365 The mid-term elections were
held in Kerala, as the House knows,
on 4-3-65  Acvording to the results
announced, no party secured an abso-
lute majority or any thing approach-
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Legislature ete. Bill
ing it and no party by itself was in a
position to form a Government. The

party position as iz known to the

House was as follows:

Communists (Leftists) . . 40 (29 of them
were  then
under
detention)

Congress . 36

Kenla Congress 3

plus 1 (Independent
supported
by theKerala
Congress)
plus 1 (Swatantra
who  had
alj; him-
sel with
Kerala Con-
S.8.P, L. 13 grees)
Muslim League .. 6
plus s (I n-
dents who
subsequent-
ly joined M.
I.. Party).
Independents .. 4
unist Party of India , 3
Rightist) .
ndependent 1
Total 113

This wag the composition of the
various parties as a result of these
mid-term elections.

In order to explore all avenues like-
ly to lead 1o the formation of a stable
Government, the Governor had been
in touch with the various party leaders
from March 8, and on March, 16, he
held datailed consultations with the
leaders of Communist (Leftist) Party,
Indian National Congress, Kerala
Congress, Samyukta Socialist Party
and the Muslim League. The Gover-
nor did not seek the views of the Right
Communist Party of India as they had
secured only 3 scats. The position
that emerged from these consultations
briefly was that although Shri Nam-
boodripad felt it possible for him to
negotiate with the various groups and
individual legislators and evolve the
basis on which a non-Congress Gov-
ernment could be formed, the leaders
of the Kerala Congress and the Muslim
League made it clear to the Governor
that they would not join or support
any Ministry that might be formed or
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[Shri Hathi]

sponsored by the Communist Leftists.
The attitude of the Congress was that
it would act as a “constitutional oppo-
sition" to whatever Government might
be formed, supporting it to the extent
its policies were in line with those of
the Congress, but not otherwise. The
leadery of the Samyukta Socialist
Parly, while desiring that the leader of
the largest party should be called
upon to form g Government said that
they would not agree to be in a Mini-
stry formed by the Communist
(Marxist) Party and would function
as ap opposition,......

st wy fowdt - w7 I AN R
fasrdt &= & A0 4340 0| A wfgw

Shri Hathi... .taking however, a
responsive altitide towards such a
Ministry. Thus, except for Samyukta
Socialist Parly who were not opposed
to a Ministry formed or sponsored by
the Communist (Marxist) Party, the
other parties were clear that they
would neither lend suppory to, nor
scek the support of that party in
forming a Government., In the ecir-
cumslances, the Governor found no
possibility of the Communist Party
commanding a working majority even
if those of their members who were in
detention were free to funclion as
Members of the Assembly. Nor was
any other party able {o command
a working majority. The Governor
did not. therefore, call upon the lea-
der of that party to form a Govern-
ment.

The Governor explored other possi-
bilities too. but in view of the decision
of the Congress Party not to join with
any other party to form a Govern-
ment and the combined strength of
the Kerala Congress, Muslim League,
ete. being only 27, the Governor came
to the conclusion that there was no
possibility also of anv other party be-
ing able to form in combination with
other parties and groups available a
‘Ministry.

Shri Harl Vishnu Kamath:
would have joined them.

SSP.

MAY 6, 1965

regarding Kerala
angd Kerala State
Legislature etc., Bill

13518,

Shri Hathi: Accordingly, in his re-
port dated March 18, 1965, to the Pre-
sident, the Governor stated that it was
not possible for a representative Gov-
ermment to come into existence as a
result of the electlons to the State
Assembly and recommended o the
President the issue of g Proclamation
under article 356 of the Constitution.

After a careful consideration of all
these facts, it was decided that the
Vice President discharging the func-
tions of the President should be advis-
ed to revoke the Proclamation dated
Scptember 10, 1964 and issue a fresh
Proclamation assuming io the Presi-
dent all functions of the Government
of Kerala and all powers ve-ted in or
exercisable by the Governor of that
State. The Vice President discharging
the functions of the President revoked
the proclamation dated September 10
and jssued a fresh proclamation on
24th March, 1965. Copies of this pro-
clamation and summary of the Gov-
ernor's report to {he President were
also laid on the Table of the House on
24th March, 1965. That is the back-
ground.

As I mentioned earlier, the question
had been discussed a number of times
not directly but indirectly, when, for
instance the Kerala Budgel ways being
discussed and when the question of the
detention of the communists was also
discussed and there were a number of
interpellations and  discussions, [
would, therefore, not like to go into
those details because the objections
put forward by certain Members were
then gone into and the reasons justi-
fying these have been given on a
number of times, but if there were
any further points that the Members
would raise, I will certainly reply to
them later but at present I would not
like to deal with this.

I would cnly mention that now that
the President has assumed to himself
the functions of tne government of
the State of Kerala. it becomes the

responsibility of the Government
of India to look to the develop-
ment of the State, 1o look to

the interests and welfare of the
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people of Kerala and for that purpose
I may assure the House that we will
take all measures and see that the
people of Kerala do not suffer in the
development, in welfare activities and
that their interesiy are well preserved
and maintained. I may also add in
this connection that in order that the
development schemes and other pro-
posals may be processed quickly, a
sub-committee of the Cabinet has
been appointed with the Home Mini-
ster, the Finance Minister, the Minis-
ter of Food and  Agriculiure, the
Minister of Industries. and the Depuly
Chairman of the Planning Commission
will be invited; whenever the Gover-
nor of Kerala is here he will also be
welcome to attend the meetings of
this sub-committee and this commitiee
will help the Kerala Governmeni in
processing and pushing through all
the development schemes, and this is
a step which will certainly be of great
help to us. Some of the Members,
especially Prof. Ranga, suggested that
we might have a parliamentary com-
mittee for this purpose. [ very much
appreciate his idea. In the Bill that is
coming up we have a consultative
committee, I am proposing in this
that nol only Members from Kerala
but other Members also, thirty Mem-
bers of this House and 15 from the
Rajyva Sabha, may make up this Com-
mitiee,

Shri Eoya (Kozhikode): Its powers
arc limited.

Shri Hathi: T am coming to that.
That is why I am mentioning it. I
ereferred to Shri Ranga's proposal. I
would very much wish that this Com-
mittee comes up not only for the pur-
pose of legislation but for other
purposes also. I am saying this be-
cause I do not want that the Members
of Kerala or the people of Kerala
should feel that they have no opportu-
nity of dealing with or participating
or offering suggestions in regard to
the various development schemes or
other problems of Kerala. For that
purpose I am making that point here.
Shall T deal with the Bill also now?
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Mr. Speaker: Yes.

Shri Ranga (Chittoor): Does that
mean only Members who come from
Kerala or some others also?

Shri Hathl: Yes. That is the idva.
30 Members from Lok Sabha and 15
from Rajya Sabha. We have not
thirty Members from Kerala in Lok
Sabha. 1 am. therefore, associating
other Members,

After the discussion on Proclama-
tion, the Bill becomes & formal affair.

Shri Hari Vishnu Kamath: Is it =«
parliamentary Committee? Parlia-
mentary committees can be formexd
only by the Speaker.

Shri Hathi: I am not talking of such
parliamentary commiltees. There is a
consultative committee provided in
sub-clause 2 of clause 3 and it says
that the President shall, whinever he
considers it praclicable {0 do so, con-
sult 3 committee constituted for the
purpose consisting of thirty Members
of the House of the People nominated
by the Speaker among whom shall be
included all members who for the
time being fill the seats allotted to
the State of Kerala in that House. So,
they are to be nominated by the
Speaker: we are not going to nominate
them. Then, there are fifteen mem-
bers of the Council of Stalex nomi-
nated by the Chairman among
whom shull be included all members
who for the time being flll the seats
allotted to the State of Kerala in that
House.

That means Members from Kerala
plus other Members who do not repre-
sent Kerala. [Its functions will be
legislative. Certain suggestions were
made by some Members; we have re-
ceived letters and [ mention the name
of Shri Ranga because he is here and
others are not here,

Shri Vasudevan Nalr (Ambala-
puzha): Congress should not have a
majority in that Committee.

Shri Hathi: We ulilise this commit-
tee for other purposes also so th-t i!
would be a small committee dealing
with questions about Kerala.
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IShri Hathi]

There is another important point. 24th March, 1965, under article
Under article 357 the President has 356 of the Constitution in relation
the power {o legislate alter consulta- 1o the State of Kerala."
tion with that committee. Even then .
this legislation will not be absolute. 1 shall also place the other motion

‘There are clauses 3 and 4 in the Bill before the House. Motion moved:
which say that every Act enacted by

the President under sub-section (2) “That the Bill to conter on the
shall as soon as may be after enact- President the power of the Legis-
ment be laid before each House of lature of the State c‘;! Kera]al to
Parliament and that either House of rna!te E?ws, be taken into conside-
Parliament may, by resolution passed ration.

within seven days from the date on

which the Act has been laid before it st ’Y fewd : &7 s wow
under  sub-section (3), direct any

modifications to be made in the Act, .lﬂ b G ﬂ ?ﬂ
and if the modifications are agreed to o0 T & gy T 97 7 o qunE
by the other House of Parliament dur- faaw g&ar 177 & ATdEd 9w fear
ing the session in which the Act has 3 I

been so laid before it or the session 113' wE a7 ﬁﬂ T ;_{
succeeding, such modifications shall be T HH qaT S f -S'E"F! ot g7
given cffect to by the President by ¥ doraT aw fer & T T
enacting an amending Act under sub b h , L
section (2). That means that the mar fR iﬁ T HWA FT WHT -

enactment or the Act which is passed TeHE EIT § EATAT §H RONA FT
by the President will not be an abso-

lute authority. It will be subject to  Fodd HGIad q f‘"""‘-' ) ?’_ |
this clause, that it should be laid be- @t & & &1 aF = ¥ Ao @A
fore Parliament. Then, they will have Sicci A

the right to suggest amendments an;:

whatever both the Houses agree wi . PR
be carried out through an amendment FE“Q IF.(T w ¢ from ‘_'"q TFET t
according to the resolution of the ey # wawr fow g, HA TN "I
House for amending or{&olng wha:.- fir Zae wrfeT A a& A w3
ever they want to do w respect to = s o .

the Art.yThereforr:_ these are the v ¥ T # a1 af@wq §:‘" ? "‘T
pointe. There are in all only three @Y g g% o F| &1 34T F

clauses in the Bill, and sub-clauses P :
(2) to (4) of clause 3 are the clauses ATETT 9T W F T W

which are rather important. T do not AFfm ATt af g IwE Fard

think the Members from Kerala aar faaa A& ovar £ o & e wm
shonld have any apprehension what- '

soever =o far as the legislation is con- R T " R 2T W -
eerned and so far as the proclamation aFTOHE WHT w0 a2, H owaa

is concerned, we will take every cal:e HOA F7 W fAATT w0k AT £
10 sce that because of the President's

rule the Kerala people do not suffer. T ar & E'*T 'lFl' w IAFT THAT
ATEAT AT AT GFHET HaAl qRIRG & A

13 hrs, < T 8, 99 7 @ T ¢ fw oegafy
Mr. Speaker: Motion moved. F g 9T &1 T Il FT oAEA
“That this House approves the AT FTAT ¢, TEF IA & gAqa
Proclamation issued by the Vice- ATAT HYWEA AT ATEAT 97 AfRA aE

President of India, discharging the - .
functions of the President, on the # % g fr g 39 F1 &Y Hfl‘
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1
f®ar Frrm, FAF1 #AIET 79 §oAni
# nmz FwrE wzEq F, z4AfAe &4
ITET T 7T TV 9% KA1 & fF oA
ar fa=1v &7 gu gy @z fawfor
Fvar & & 3gu g &1 arfa farr ag
faer vl 31 mgawe 7an gu 1 wAfAn
F AT WET

weaw wpyag o fawfre for
FTaT B 7

sit vy femd : wTwIT w1 ) AT
# faerfoor AT & 1 59FT TTO 4R
g f& srenla ot §9 o W T79 2
TE ATHTT &1 370 97 FI4 & | 7AfAT

Tt o 7 forrey fadt e e o &
fazwt & ot &f fay war &, WA
qFeql #I7 o1 Afayrr w1 FET F
AFEA A d@ § 3IAH, zafm zEew
1 HEiAY T8 &, TARN HEAAT TN
70 A A % e & gAwr v oaw
&8/ A1 37 AM AT a@gRA &, T 370
A1 § AT g4% THEA & &Y A
T &F Ty A1 g afe gw g
AN T AT AUAT ATA 1 AEA F
aTRT 3% a9 T’ AH | §F a9 adl
F1 AEANT TR U AT FT LA wwTT
729 & %1€ wfa 4@ T fgh

Shri Vasudevan Nair: Some of us
also have submitted amendments to
this Resolution. As far as we can sec
from the rules—rule 177 especially
where you speak about the amend-
ments to the Resolution—we do not
sce any reason why our amendments
should not be accepted. You have
made a distinction between motions
and resolutions. On discussions on a
motion, there is a rule wherein you
say that a negative amendment cannot
be enlertained. Bui [ do not know
whether there are any other directions
by you, but as far as this goes, it is
not prohibited. As far as the merits
of the case are concerned, we wanted
te put it in a comprchensive way.

596(Ai) LSD—6
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giving some reasons why this procla-
malion should be revoked. We would
requesy you to accept our amendment.

Shri Warior (Trichur): 1 want (o
speak only about one point of clarifl-
cation. In the rules, it is said that
motiong are different from resolutions.
There is a distinction made. What
that distinction is, we cannot under-
stand from the records here. Bul
there is a distinction, and about the
motions it is said that anything nega-
tiving 5 motion cannot be entertained.
But as far as resolutions are concern-
ed, there is no such thing. According
io the directions of the Speaker also.
there is no mention about this in the
portions relating to resolutions. It is
said, “only subject to the rules.” But
those rules do not provide anything so
as not to accept or entertain this
amendment. Hence, it is fitting that
the amendment should be accepted.

Not vnly that. We do nol categori-
cally disapprove or do any such thing
in our amendment. We only subject
that Resolution to cerfain amendmenis,
which in effect may or may not be
having a negative cffect. Teachnically
it ig not so. It may not have any
negative effecl; it may have a positive
cflect. That has to be seen. Hence,
I plead with you thap the amendment
may be accepted.

Mr. Speaker: It has been argued that
there is a provision in rule 177 to the
effect that “after a resolution has been
moved, any member may, subject to
the rules relating to resolutions, move
an amendment to the resolution.”

Shri Ranga: I also gave notice of
one amendment.

Mr. Speaker: I have disallowed thui
they are all oul of order. My reasons
are these. Chapter XIII deals with
resolutions. Rule 170 says that “A
member other than a Minister who
wishes to move a resolution shall give
filtcen days' notice” and so on; These
arc only resolutions that are moved
hy privaie members and not those that
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are under the statute or under the

Constitution. This is the first aspect.
Then, if hon. Members would look
into article 358 of the Constitution,
they would see that “and such Pro-
clamation may be revoked or varied
by a subsequent Proclamation.” It js
by a proclamation that the President
can vary or revoke it. Now, what is
the statutory resolution before the |
House? Clause (3) of article 358 says '
that “Every Proclamation under this
article shall be laid before each House
of Parliament and shall, except where:
it is a Proclamation yevoking a pre-|
vious Proclamation, cease to operate
at the expiration of two months. . —
it will cease automatically after two ™.
months—unles; before the expiration
of that period it has been approved by
resolutions of both Houses of Parlia-
ment.” So, the statutory requirement
is that the Government must place it
before the House and unless it is ap-
proved by both the Houses, it shall
automatically stand revoked or lapse
This is the form in
which Government has to seek the ap-
If the House is
nol going to give that approval, ot
course, it would go automatically. But
there cannot be any substitute motions
on any such statutory resolution which
is enjoined by the Constitution itself
to be brought in that particular form.

Shri Dinen Bhattacharya (Seram-
pore): There can be a resolution of
disapproval also.

Mr. Speaker: That is voting it down
that is the only remedy. It is not my
judgment alone. Three or four times,
it has been so held by every Speaker,
whoever was here. If hon. members
want, they can look into them. All
those decisions are there. It is not my
original decision; I do not claim that.
All the previous Speakers also have
held like that and to me also, it is so
clear,

Shrl Warlor: We accept that this
chapter on resolutions is only for mem.
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bers and not for ministers. But there
is
minister's refolutions.
tution also
about the amendments.

said specifically about
But the Consti-

does not say anything

nothing

Mr. Speaker: Either the Govern-

ment gets the approval of the House
or it falls through. That ig the only
thing and nothing
tioms. ]
form. no other form would be suffi-
cient to give it extension.
tion of any other form arises.
the House approves of it or it goes out
aulornatieall_vh_
or amended.” Nothing
about it.

else. (Interrup-

f it is not passed in this

So, no ques-
Either

It cannot be modified
can be done

oft wy fomrg : & w1 @ wo FIm
AEATE AT XTI AT FAE AU H
nE AT faws wwAT £ @ A
g% & 39 F1 W9 d&7 71 fay fw
wAnEA a4 E afew @ am 3z
wfe -

"5 v mgnt § A1 w7 fAawe
TR A T A
? f& faes aAl %1 omz-
AFT THA L0 TT A
arm faar w7

W A W g Al AFT
FTH |

ot vy femd : 77 A1 2

LU O RLFE R R DR
%74 & fx amgm fam 71, 1 ST aA
8 Z1 AFAT §

stwy faerg : g3 3a%0 familam
T AFAT

WUy AR AR, AR

ot wy fomg : A5ew § A1 ow
AT 3T T fawrfrw AT A g 8
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Mr. Speaker: Shri Manga.

Shri Ranga: Government wish us to
approve of the action taken by the
President, I am here speaking on
behalf of my party, the Swatantra
Party, to expre's our disapproval of
the motion before the House

Shri Vasudevan Nair: ‘What about
the time for this motivn, Sir?

Mr. Speaker: The whol: day.

Shri Vasudevan Nair: From today
onwards, the House is expected to sit
only till 5 o'clock. We are prepared to
sit upto 6.

.

Mr, Speaker: There is a half-hour
discussion also every day.

Shri Vasudevan Nair: Then we can
sit till 6.30.

Mr Speaker: We will sec.

Shri Ranga: We disapproved of the
motion placed belore the House. We
wish that the House would agree with
uz in disapproving this appeal that
comeg from the Government on behalf
of the President. Why is it that the
Government has come fo make this
confession of its failure to sustain
democracy in one of our premier
States so far as literacy goes and one
of the States that held a key position
in our defence strategy too. It is he-
cause of the failure of the ruling party
lo gain, in spite of repeated efforts. o
working mujority in that legislature.
If it has been able to gain a strength
which is just short of majority, it could
have carried on its horsc-trading by
obtaining the support of a few inde-
pendents or non-descripts or some
other small associated political parties
and surely it would not have advised
the President to resort to this un-
democratic measure. If the Congress
Party in that State had found it possi-
ble, as it has done on previous occa-
sions, somehow or other to waylay the
people of other political parties and
get them into their own sphere of in-
fluence, if it could have persuaded

VAISAKHA 16, 1887 (SAKA) reparding Kerala

13528
and Kerala State
Legisiature etc. Bill

anvane of those small groups to offer
ils pood offices iy themselves provid-
ing the Chief Minister, as it has hap-
pened in the past, in name, but allow-
ing themselves to run the whole show,
it would not have given this advice to
the President. Tt is because the tricks
it had played wi'h Kerala democracy
have completely exposed it that no
one political party, no one prominent
politicnl lcader belonging to non-
Congress parties is prepared to pul
his faith any longer in the political
fortunes, the professions and activities
of the Congress Party in Kerala
That ijs why the Congress Party came
out with this generous offer of res-
ponsive cooperation, while itself re-
maining in opposition, to any other
minority party forming a ministry and
seeking its cooperation,

The whole career of the Congress
Party in Kerala is unworthy of the
traditions in the building up of which
some of us have had a small measure.
under the leadership of Mahatma
Gandhi. We wanted to organise our
democracy in this country rightly or
wrongly on British lines. Therefore,
we favoured a parliamentary democra-
ey based upon more or less two politi-
cal parties—a single party having a
majority running the show and stand-
ing the criticism from a party in the
opposilion, unlike the American Presi-
dential system. But unfortunately, in
oiy  experience, we have found
not only in Kerala, but in Orissa,
Himachal Pradesh and some other
States also previously, that the British
jarkel does not fit our people here
Our people have got not merely two
hands. but several other links which
have also got to be fltted into this
system; and, this jacket has been
breaking at unexpected corners and at
unanticipated times too. Because of
the peculiar circumstances, because of
the history of our political develop-
ment, this party has come to be the
single largest party in the whole
country with a great tradition behind
it. The responsibility has been cast
upon it that it should do its best and
shirk no sacrifice in order to help our
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democracy (o succeed and in that

direction to be bold enough to make
experiments. [ have suggested earlier
that it should try to make some study
of the various syslems of democracies
in all those countries where the Bri-
tish and the American approach to
democracy has been accepted. Tt has
not made any effort, except that as in
England, it has tried a minority gov-
crnment with itself in power once and
al another time, it helped another mi-
nority party to get into power, itself
providing the necessary support. For
this, there were precedents in England.
A third time it has reluctantly aliow-
ed the Communists to form a coalition
ministry. A fourlth time it allowed a
coalition minisiry Lo come into power
with the PSP leader at jts head to
starl with and afterwards, in the usual
immoral practice that has come into
vogue with the Congress Party—what
I call post 1950 era practice becauss
before that it was not so bad and it i
only from 1850 it began to indulge ir
these practices—it offcred the bait of
a governorship and sent that gentle-
man away. Then it inslalled its own
nominee in the chief-ministership and
tried to inveigle people of other groups
und other parties and somehow or other
bolstered up and artificlally caught up
a  majority toe run the show for
some time. When it was making these
experiments—according to me, some
of them thoroughly immoral though
on the face of it based upon British
precedents—surely it should be open
{o it to be prepared to make other ex-
periments in a noble manner.

Instead of making any such experi-
ments, what has it done? Now my
hon. friend, Shri Hathi, comes here
and recommends thig Bill as well as
thic resolution tp this House. His
party has fortunately a few good mi-
nisters and he is one of them. He is
such p competent man that anyone, any
futher who finds it very difflicult to
get his daughter married can get it
done by approaching him. All that he
hae to du is to seek the good offices of
my hon. f-lend Shri Hathi. He would
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recommend cven the ugliest baby to
the most beautiful person, somehow or
other get them marriedq and after-
wards help them also tn live in a
fairly tolerable manner.

Shri Hari Vishnu Kamath:
throws new light on Shri Hathi.

This

Shri Ranga: I congratulate him on
this gift because this Congress Party,
as I said, has been fortunate in having
some good people and he is one of
them. In spite of all this, this baby
is not good enough for us. We are
not preparcd to accept this baby.

Shri Hathi: In the end you will see.

Shri Ranga: Even on the recommen.
dation of my hon. friend, we are not
prepared to accept this haby. Now.
what happens? He comes und says
that there is going to be a committee
of 45, why not you be satisfled? He
says it will represent all partieg in the
House and will consist of all the Mem-
bers hailing from Kerala. It would
also have a Governor, 3 Cabinet Sub-
Committee and all this. In spite of
all this, when you come down to
brass-tacks what doe; it come to? It
comes to the continuation of the Cong-
resg rule in Kerala. Is that not ob-
jectionable? What else ig it? Is nol
the Congress Party's nominee who is
the Governor there? Of course, the
Governor is expected to be jmpartial
and all the rest of it. Every Congress
Minister also is supposed to be imparti-
al. Bul we know how many Cong-
ress Ministers have been behaving like
that —not even excluding my very
much respecled and dear friend Shri
Gulzari I.al Nanda. Therefore, it is not
even a Minister, it is a Governor. A
Governor is responsible only to the
President and the President is respon-
sible to himself. Therefore, all these
various channels are managed and
monopolised by the ruling party.

I have no objection if the ruling
party had gained a majority there in
the legislature and formed their own



Proclamation

13531

government as they are running every
other State Government. If they had
yained a majority they could have
run the Kerala State Government also,
In that case I would not have possibly
raised any objection. But having
failed to gain that majority there in
that State, nol once but repeatedly,
they are coming forward again—onc.
they have already done it, and this is
the serond time—for a continuation of
the first Presidential proclamation.
They ask us Lo accept this Presidentiul
proclamation because they say they
have appeinted a Governor, he is
going to run the whole show in &n
impartial manner, lhey are going lo
provide a wvery good administrator
from the Centre, they are going to be
very considerate to the needs of the
people of Kerala and all that. This is
how the PBritish people also used to
argue whenever we wanted self-gov-
ernment. In those dny's we said that
no government is good government
which i« not  self-government. We
wanted lg have self-government, At
the same lime we gre also prepared to
siy now that self-government is not
enougn unless there is good govern-
ment. We  want both of them tu-
gether. This ig the responsibility net
only of the Congress Party but of all
political parties here in this country in
order to see that there s self-govern-
ment in every State and that govern-
ment also happens 10 be good govern-
ment. 1 do not know whether this
Presidential government is going {o
b good or not, but certainly it is notl
self=government. The very first condi-
tion for development of democracy in
the country is that there should be
sclf-government in evary State. [
charge this Government al the Centre
for having failed in its elementary
duty of ensuring in every one of the
States, especially in Kerala, self.gov-
ernment. On the other hand, I charge
them also responsible, willy-nilly,
knowingly of unknowingly, by plan or
without a plan, of having conspired in
secing that the self-government fails
in Kerala.

said this, what is it they

Having
done? My hon. friend

could have

VAISAKHA 16, 1887 (SAKA) regarding Keralu

13532

and Kerala State
Legislature ero. Bill
gave all these details and [ need not
repeat all of them. They cealled upon
the Congress people. They said that
they were not prepared to form a gov.
ecronment,  They said so  wvery very
generously when there was absilutely
no chance, not even a dog's chance of
forming a government under the pre-
sent circumstances. Then they called
Shri  Sankaran Namboodiripad. He
was buld enough to say that he was
going 1o form a ministry. Then the
(zovernor pointed oul to him that 29
of his people were all in jail, they
were not going te be released and
therefore he would not be able to form
# ministry. Can there be a greater
hypocrisy then this? Who asked you
to put them in jail? First of all, Shri
Nanda committed R politieal
blunder

Shri Vasudevan Nalr: Shri Nanda

should have been present in  the
House.
Shri Mathi: | wn here

Shri Ranga: Even if I were to jook
uy it from the point of view of the
Congress, not o speak of othergy or
the Opposition point of view, I would
say, Shri Nanda committed a flrat-
class political blunder in pulting his
han on the so-called Leftists, putting
their leaders in the jail but keeplng
their topmost leader outside and then
suying he wag going to debar them
completely,

Now, the Kerala people had given
him the answer. If he had any self-
respect ay all, if the Government
had any self-respect, he should nave
resigned, because this Kerala demo-
cracy clected 29 of their people. 1
deplore their success at the polls, |
am unhappy that there should be so
many people in Kerala who with their
eyvs wide open would go and vote for
the Left Communist candidates after
they had been  castigated by a
patriotic minister here and by the
whole of this Government gas being
unpatriotic, as heing allied to the
Chinese cause. In spite of all that
they voted. What does that show?
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It only shows want ol confidence in
this Congres; Government. That is
how I look at it

Then, not having done it, they
would not allow him to form a min-
istry. Then what happened. The
genervus Congress Party said that
they were prepared to offer responsive
co-operation to anybody else but they
must show a majority. If it would
have been possible for the Kerala
Congress and the Muslim League to
assure that kind of majority how
would the Governor have given the
first opportunity to the Kerala
Congress, if he was not p.cpared to
give  that permission to  Shri
Namboodiripad himself? If I had been
the Governor, if I nad been in charge
of this Government here at the Cenre,
I would have taken courage in both
hands and asked Shri Namboodiripad
himself, first of all to come and form
the ministry. If he failed, at the first
vole of no.confidence, as Governor, I
would have dismissed him and then I
would have called upon the leader of
the Kerala Congress Lo form the
ministry. That would have been the
proper course. The Governor, who
happens to be my life-long friend,
Shri Giri, failed in his duty towards
tne country just because he wanted
to be true to his party and
party allegiance. No wonder he has
gone somewhere else in an equally
good enough position—I am sorry for
that.

Having failed in all that, should
they not nave thought of making some
experiment? 1 have already suggested
tnat they should have thought of
making some experiments. On a
similar occasion, when similar diffi-
culties arose in Orissa 1 made this
segpestion. Now, in regard to Kashmir
the ‘same difficulty is coming up. One
party ig not good at all. These people
are trying to force all these people
into the capacious jacket of Congress,
this maliclous jackel, even though it
breaxs by size. In Kashmir, in those
days of Sheikin Abdullah, later on in
the days of Gulam Mohammad, and
now in the days of Saddig, we are
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going through the same difficulty,
running the same danger of estab-
lishing a kind of totalitarian govern-
ment which can only lead to such
charge; as nave come to be levelled
against their ministers and which are
being enquired intg today. Therefore,
it is no good for this Government
simply to fall back upon these provi-
sions here, What do these provisions
mean? In those days, when our old
leaders were flghting for freedom,
Pandit Motilal Nenru here and Shri
C. R. Das in Bengal made it a cult
on their parl to make the so-called
British partial democracy fail. They
proved that diarchy would not work.
They made it impossible tor the Gov-
ernment {o function, for the adminis-
tration to carry on, Now, it looks at if
this Congress Government, professing
democratic ideals, is try to get into
their shoes—but those shoes are much
bigger for them—and is trying to
destroy democracy and to make our
Constitution fail, from the democratic
point of view, in more and more of
these States, and 1 charge them for
that,

It they really mean democracy,
what they ought to do is to try to
explore the possibilities of introduc-
ing into this country the Swiss
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system, not in all its entirely but
in the manner and tp the extent
tnat it would be suitable for us.

How do I want it to be utilized here?

They have got it functioning in
Switzerland. There also, there
are  different political  partles;

vet, all of them are given represen-
tation, more or less proportionately.
Onece they come in, they work as o
committee. They discuss, they decide
and take important decisions on
national issues on the basis of consen-
sus. That is tne kind of government
that we should have. It would be an
all-party government, il is true, but
it has to work on the basis of con-
sensus. In that sense, some objection
would be raised that it would not be
possible for it to take quick decisions.
Very well, but wherever you have a
second chamber, are you not making
provision for certain legislation to
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be delayed sufficiently long so  that
the lower House, tne House of the
People, would have an opportunity of
giving a second thought and even &
third thought, and thereafter getting
the carlier pooposition reversed, il
necessary, or  passed again?  Ordi-
narily. it happens in all those
countvies wherever there is &n upper
chamber, in order ty give an oppor-
tunit)- for second thought wheneve:
necessary, they try tg examine and
accommodate the wishes of the upper
House and, in that way, they try to
maodify their  attitudes. Iy that is
possible in regard to legislation, why
should it not be possible for the
Mipister, not to be impatient aboul
their pat nostrams but try to accom-
modate each other and wait for some
time? If they cannot come to a
decision here and now opn the lst of
June, they can postpone it till  the
15t of Decembe: and then give fresh
thought ta inat particular proposal.
Until they are able to reach that
consensus, they can be expecled to
carry on lhe administration on the
basis of the legislation that is already
ther:  and the social practice that
nlready obtains, That is the syslem
that 1 have suggested, ang [ want the
Government (o make some experi-
ments about it

13.35 hrs.
[My. Depurv-Seeakier in the Chair)

1 know that that my hon, friends are
very very keen, passionate and
jealous of their power and I canuot
hope them to agree to give up their
majori.y governments in  various
other States where they have a majo-
rity in the legislature, but where they
have failed so miserably so Tepeated.
Iy, why should they not be so good
sighted enough io make experiments
on these lines?

Here is Shri Santhanam, whose
name is mentioned here so many
time; in connection with the anti-
corruption  committee and the sug-
gestions he has made, He nas writica

an article in one of the papers, in tho
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Hindustan Times, on the 9th of
March wherein he says:

“1t is foolish to rush to the con-
clusion tnat President's rule 15
the only alternative. If evesy time
there is no majority Presidentlal
rule is to b:come automatic, the
Constitution must be deemegd to
have broken down and all those
who are against democracy in
Indig will rejoice.”

Now, would my (riends accept thal
they ure against democracy? Though
their benaviou: 15 such, I do not
think they have the temerity to say
that they have no |onger any [aith
in cemoeracy. Then he savs:

“This may become « major
feature in tne political cvolution
of India during the next decade
or two in those States and somw-
time or the wther. It may happen
ceven at the centre . b

—let my friends take note of this—

“to resort frequently to these
articles which were  providea
only for extreme exigencies, will
amount to deliberate sabotage of
democracy.”

What is happening 1n State ailer
State? In UP they have two Congress
parties and two Governments fitlted
into one musa. It is u coalition gu-
ernment masquerading as  Congress
Guvernment. So is the position m
Binar, in Rajasthan, in Gujaral and
several othe: States. Ewervwhere
there are twg groups. Then, these
groups are not only at the top level:
they have percolated right down 1o
tne  villages—two  political parties,
juatas, coming together. remalning
together only for the sake of power,
because the attraction to power is so

very grealt.  So, they continue o
work together, keeping up the
appearance  of, masquerading the
appearance of beilng together, an:

they run the show. But tae show also
breaks when  the time comes for it
Nuw the time has ¢ me.  In those
days.  in my days, I myself * broke
uway from the Congress, but then we
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were only a few people. But today it
looks as if democracy has reached the
stage of being broken to bits in Kezala
because of the discontent generated
in the people by the Congress Gov-
ernment ruling that State. They
were able to rouse the emotions of
tne masses to such an extent that
they beat the Congress to a retreat
Then, the other day, Sir, it happened
in your State of Mysore. It may
happen in other States also, may be
in six months. in UP, Bihar, Madhyu

Pradesh, Rajastnan and Gujarat
Where is it leading uz to?

An hon. Member: What about
Andhra?

Shri Ranmga: It may take place in
Andhra also: it does not matter

Shri Oza (Surendranagar): What
about the Swatantra Parly, Com-
munist Party and the PSP? Are there
no groups inside tnose parties?

Shri Ranga: As long as my hon.
friend's party is playing mischief
with the opposition parties, because of
their impatience about the existence
of the opposition parties, by their
power of patronage, certainly the
leaders of the opposition parties have
lp be afraid of the ruling party,
because the ruling party has no shame.
It has always tried to demoralise the
Indian democracy

Shri Ravindra Varma (Thiruvella):
May 1

Shrl Ranga: Please resume your
seat. You will get your opportunity.
What did Gandhiji do in the case of
the Servants of India Society when
he did not angree with them and he
was thinking of building up a rival
vrganisation, a rival national leader-
ship? After a time when the Servants
of India society got into trouble, did
he try to take advaniage of it? No
On th2 other hand, ne used his good
offices  to colleet money for tne
Servants of India Society, m erder tu
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togethe*. He told the country openly
in his gwn columns that it is in the
interests of India that =a parly like
the Servants of India Society should
be there. Moderate in its political
action though it was, nevertheless,
it contained a good number of public
workers, and he wanted these public
workers to come together and work
together. This is the example that has
been placed before us by Mahaimaji
And it is from that point of view
that on several occasions 1 have come
to the rescue of your parly, cven
though [ have had {o break way from
vou. Beeause, as 1 told Pandit
Jawaharlal Nehru in those days, I am
going away from the Congress; but,
al the same time, I want a strong
political party, opposition parly, in
the shape of the Congress Party; 1
wish you well and I want you to
wish me well. That is the atmosphere,
that is the spirit in which the Congress
should function. It has not been
functioning that way, and that is why
Indian demoeracy is in the doldrums.

"1 charge the Government for destroy-

ing Indian denocracy, I charge the
Government for the plignt of Kerala
today. Here is a State where 90 per
cenl of the people arc literate, where
almest hundred per cent of the
children of school-going age attend
schools. It is a sight in the early
morning and late in the afternoon to
see those boys and girls go to and
come out of the scnools in such huge
numbers. Nowwhere else do you come
acrozs  such splendit, heartening
scene. Such a State should have
been degraded to this position .

Shri N. Dandekar (Gonda): Shame.

Shri Ranga: is a record of
which no decent Gandhian can be
proud, not to speak of tnese—I cannot
say anything about these Congress
people today. It huris me to have (o
say these harsh things aboui the
Congress  because that is a name
under which so many of us have
sailed for many years, We took
it to the people, the innermost corners



13539 Proclamation VAISAKHA 16,

of the people, recommended it, made
it a hallowed name, a name that car-
ries the spiril of Mahatma Gandhi, It
is most unfortunate that Member after
Member in the Opposition had been
obliged to get up here in order to
remind this Government,  this post-
independence Government and this
post-Jawaharlal Nenru Government,
that there was a man like Mahatma
Gandhi in this great country and that
hig statue should have been raised
here somewhere in Delhi and his
name snould be uttered first. Yet,
the previous Prime Minister ag well
as the present Government have been
failing and when they fail even to
remind themselves of his name, is
there any wonder that they are failing
in Kerala? That is the reason why I
condemn  this Government for this
Resolution angd also for this Bill. We
cannot offer anv co-operation to this
Government.

Shri HA N Mukerjee (Calcutta
Central): Mr. Deputy-Speaker, Sir, 1
am very happy that I am following
in the wake of my hon. friend, Pro-
fessor Ranga, who has spoken with
power, passion and fundamental per-
suasiveness which, I lear, is going to
fall fat on the Congress Parly.
Listening to DProfessor Ranga today I
was reminded of whnat I told him some
1ime ago, when we were together in
Nagaland and I had occasion to notice
some of the sterling qualities which
he possesses in plenty, that Professor
Ranga was Lhe redeeming feature of
the Swatantra Party. 1 am very
huppy that lhe ha; put the whole
matter in perspective.

I am sorry that Shri MNanda is not
hese Lo listen to whatever he had to
say. Professor Ranga has told us how
very appreciative we are of the
talents of our friend, Shri Hathi, with
a universally popular personality. But
it is not a gquestion of personalities:
it is a question of principle. Since
Shri Nanda waz; here a little while
ago, beforc 1 o'clock o so, 1 cannot
econceive of any particularly urgent
assignment which  should kcep him
away from the presuace and particl-
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pation in the debale in this House on
this very important motion.
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An hon. Member: There must
some emergency somewhere.

be

Shri H. N, Mukerjee: Wherever he
might be, it is quile improper and, 1
think, for o Minister, particularly in
the present context of things to keep
away from a discussion of this
subject.

We all have great esteem for Shri
Nanda whom sometimes we go a little
out of our way to delend from his
many aggressive crilies inside his
own party and it does nol give us an)
particular pleasure to  have to say
anything about him adversely. But it
i; really a matter of some perturba-
tion that tne Government does notl
care for the fate of this kind of
motion because the Government knows
thut there are voles at their bhack
and call and that this Proclamation
will  be approved. Bul Professor
Ranga has said sp very clearly that
if we had any sensc of propriely, il
we had any sense of political morality,
if we had any decenl democratic grain
in our composition, if we nad any
allergy towards the scandalou; exer-
cise of tyrannous authority, surely
this kind of Resolution could not be
adopted by this House. The Proclama-
tion issuwed in the name of the Vice-
President discharging the [unctions
of the President on the 24th March,
1965 cannot possibly be approved.

1 say tnat there are many aspecls
of this matter which this Parliament
should take into consideration. It is
for one thing—ang I would like 1o
press thig matler before you—con-
tempt of Parliument, of parliamentary
propriety and good sense and political
decency that some time has passed
and interest scems to be flagging but
the Congress action over Kerala
stinks and, whatever the arguments
now put forward, not all the perfume:
of Araby can remove that stink.

Shri Hari Vishnu Kamath: and of
India.
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Shri H. N. Mukerjee: 1 would like
to remind the House that this Pro-
clumation was is uped by the Vice-
President at a time when this House
was in session. I tried to bring it
before the House at that particulas
moment, but T was barred for
different reasons ang [ want to refer
to this matter in some slight detail

We have in our Constitution provi-
sion for the President having tne right
to issue a Proclamation in  certain
circumstances. In no other comparable
constitution there apprars to be a
similar  provision. In the United
States we do not have that provision.
If a particular State is very
refractory, ig resisting the
application of federal laws, that is a
different matter; but the President is
not authorised in case of some politi-
cul deadlock in a particutar State to
issue a Proclamation. But we have
got this Proclamation item in our
Conslitution because, with all respect
to the framers of our Constitution
whom [ see to my right and to my
left, we made it a jumble of things
collected from different countries—
UK, USA, Japan and, God knows,
what other country that we  could
think of. The result is that we tried
to follow in the wake of the British
administration of this country and our
Constitution-makers appeared to dis-
cover that in the Government of India
Act, 1935, there were two provisions
—secticns 45 and 93, particularly sce-
tion 93—which should be more op less
duplicated and pushed into the strue-
ture of our Constitution because, por-
haps, in spite of our now living in
postindependence India, some people
were very farsighted and they want-
el to  continue the methodology o!
pre-independence India in the con-
text of postindependence India. There-
fore they adapted wholesale many
provisions of the former delested
constitution which at dne time we
were used to swear we would resist
to the utterest length. This is what
we did.

We remember also that in the great
deys of British monarchica! authority
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witen Parliament had to fight the King,
the King had the power to issue Pro-
clamations. So, why should not the
Head of the Stale acting on the advice
of the Congress Parly have the right

to issue Proclamations? We forgot
that in the 17th century, during the
tine of James the First and Charles
the First, there welre a num-
per of eases—] do nm see
many  ddwyeis  here—Bates case,
the Case ¢f Commendams and the

specific cases of Proclamations, where
the whole idea was that the King was
issuing Proclamations and, therefore,

cirecumventing  Parliament . He was
not calling Parliament. He was ac-

tually legislating by means of Procla-
matien and not by the parliamentary
process, and that had to be stopped.
Un that occasion when the case went
before courts, the argument was
placed before the courts, many of the
Jjudges were in fear and trembling—
and at that time somebody said that
the judges were lions but they were
lion: under the Thorne— ang the
Judges gave some  very convenient
decisions from time to time and Parlia-
ment had a hel] of a job to fight in
order to sce that Proclamations were
put pul of the picture alltogether as a
legitimate political weapon. We for-
got that history altogether and we
introduced this idea of Proclamations.

Even so, because of making a con-
stitution for a free country there was
a certain sense of exhilaration and the
Constitution-makers  put in certain
qualifications. They said that this had
to be placed before the two Houses
of Parliament inside of two months or
s0 and before two months have gone
they had got to receive the approval
of Parliament.

My submmission is it i: a most un-
desirable preceden{ that during the
session of Parliament g Proclamation

shall be issued by the President or
thy  Vice-President  acting  in  the
President’s name over the head and

behind the back of Parliament. I
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could have understood the Govern-
ment coming before Parliament, re-
porting the situation in Kerala and
securing a parliamentary Resolution
requesting the President to invoke his
powers under the Constitution and
issue a Proclamation.

Shri N, Dandeker: Quite right.

Shri H. N. Mukerjee: If the Parlia-
ment had accepted that kind of &
Resolution at that particular point of
time, that would have been some
constitulional legitimacy tg this parti-
cular action. This is a completely
illegitimate piece of action morally,
ronstilutiona’ly, politically and other-
wise and this is action which is sought
to be justified by Government in the
muanner in which I find even the
Home Minister himself can presume
to ubsent himsec!f from the proceedings
of this House. 1 suggest, therefore,
thal just as in the case of ordinances
there is a provision that they have to
come before Parliament for sanction
and there is a kind of an apologetic
look about them, a proclamation
should also come before Parlia-
ment when Parliament is in sess-
ion. Neither an ordinance can
be issuedq by the President nor
can a proclamation be issued or
should be issued, as has been done
in this particular case.

1 shall now turn to what has hap-
pened in regard to this matter, name-
ly, the report of the Governor, M.
Giri. We had also the privilege of
working with him in this House when
we first came to Parliameni. The
Governor sent the report to the Presi-
dent which was placed before the
House by the Home Minister and it
was on the basis of that report that
the President issued this Proclamation
taking over the administration and
the plea given by the Governor was
that it was not possible to carry on
the administration of the State be-
cause all the parties were minority
parties and, therefore, since in democ-
racy with a big D’ we cannot have a
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mmqrity party running a Government,
he reported that the President should
take over the administration. That
was the kind of thing which the Gov-
ernor said. This is completely fatuous
and fantastic and if you remember
something of the story which  Prof.
Ranga has rclated to a certain extent,
the fatuity of it would become much
too apparent.

In 1952, in Travancore-Cochin, the
Congress, a hopelessly minority group
in the Assembly, formed a Ministry
under one Mr. A, J. John. For more
than one and a half years, this Minis-
try continued and then rightly got
the order of the boot and it was voted
out. Nobody wanted that Govern-
ment to continue but it was allowed
to carry on as a caretaker Govern-
ment. Nobody in Kerala was ready
and willing to entrust anything to
its care but it continued to be the
caretaker Government. It was happily
carrying on. In 1954, in Travancore-
Cochin, no party got an absolute ma-
jority. Then, the Governor had no
compunetion in calling upon  the
leader of the P.S.P. to form g Cabinet
because the Congress was interested
in getting into the Ministry. It was not
for love of the P.S.P.; it was not for
love of any democratic principles. It
wis decided that since Congress could
vome back to power by the back-
door, since Congress could, for the
time being, take a seat second to that
of the P.SP. and yet control most of
the authority in Kerala, it was desira-
ble to have a minority Government
in {hat State. This existed for a
whole year. After sometime, this
Ministry failed but the Assembly was
not dissolved. Then, my hon. friend—
J am glad to see him here—who is a
very rare participant in our proceed-
ings except when Kerala is concerned,
and otherwise he is hardly here, Mr.
Govinda Menon formed a Congress
Ministry almost at once, After hav-
ing been a minority Government, the
secondary or auxlliary pendant to the
P.5.P, the Congress behaved in this
particular fashion.
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In 1952, there was unother instance.
The Congress lost in undivided Madras
and the biggest party thal was return-
cd was Mr. Prakasam's United Demo-
cratic Front which, because unfortu-
nately it included the Communist party
was disallowed to form a Ministry.
What happened at that time?  Prof.
Ronga's guru whom we all respect,
Shri Rajagopalachari—he has now
forsworn sp many of his older loyal-
ties—was smuggled in by nomination
tg the Council in Madras and he was
brought in with 3 SOS call—Save Our
Souls. He was brought in as a mem-
ber of the Council by the nomination
of the Governor and he formed a
Ministry. And what was the plea
given by the Governor on that occa-
sion in his report, or whatever it was,
that he sent to the Ministry here? It
was that the United Demoeratic Front
was not a Party but a front, Presuma-
bly the Congress does not  present
cither a bold front or a united front.
The Congress is the only party in
the country and that party, and not
us a front, can carry on the adminis-
tration. This kind of fantastic argu-
ment has been used before in order
to keep out majority organisations
from enjoving the political fruits of
deservedly won representative power
on the hasis of the population fran-
chige.

In 1952, in Pepsu also—some of us
have forgol a!l about it—there was &
wn=Congress Government and that
Government was dismissed and one of
the charges was that it was encourag-
ing certain anti-social practices in
which the Communist movement was
threatening to indulge in that part of
our country, It is a very sorry story.
It is a rather petly business and I do
not want to refer to some of these
things but, perhaps, it is betler to re-
mind them of a few things which they
have done.

In the period 1857 to 1959, there was
a Communist Government in Kerala
and the criminal story of how that
Government was ousted from power
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5 50 very well known that | need not
rub it in.

Then, again, of course, the Congress
came to power after the elections in
1960 and it got an uneasy alliance
with the P.S.P. and it got the support
Irom the Muslim League. And then
what happened? Prof. Ranga had re-
ferred to it  very correctly. Mr.
Pattam Thanu Pillai who was the
Chief Minister was kicked up upstairs
and he was made a Governor and he
was given a political bait in a manner
which ig the very definition of corrup-
tion in this country.

Shri Vasudevan Nair: Shri Ll
Bahadur Shastri was the man.

Shri H. N. Mukerjee: If you do not
tackle corruption at the wvery roots,
at the very highest levels, you have no
right to talk about  anti-corruption
in this House. As far as the Govern-
ment is concerned, they have not
the slightest right to talk about
anti-corruption of which they are
supporled to be crusading, when
at the highest level there s
political corruption of the most
egregious type.  The Chief Minister
of 5 State belonging to a rival politi-
~al party with which they have gct
some differences is given a baiy and
pushed up upstairs and made a Gov-
crnor as the price of giving up his
future political career and as a com-
pensation.

Shri Alvares (Panjim): And by the
present Prime Minister.

Shri Ranga: He was the best de-
coving clement.

Shri H, N. Mukerjee: This practicc
of political dacoity which flourishes
on the method of decoying is some-
thing which goes against the grain of
any kind of democratic principles.

Therefore, it appears from the pre-
cedents that being in the minority
does not mean you cannot form &
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Government if you are a Congress
Party. They further show that being
in @ majority does not necessarily
mean you can form a Government ¢
vou are anybody but the Congress
Party. That is to say, everything
must suit the book of the Coungress.
Democracy has to be the Congress
democracy and nothing clse at all.
That is the kind of nonsense which we
are being fed upon.

Prof. Ranga has pointed oul verv
rightly that new  perapectives are
opening up all over and at every stag:
before the country today. The idea
of uniparty control of the different
States of India is a mirage which wil!
be dissolved perhaps when the next
genera] elections take place. In (he
meantime, what are  we doing to
cleanse the politica] atmosphere and
lo see that the people's desires are
enabled to be fulfilled?

Here, in this case, whay has hap-
pened is that we are told that therc
is no party which could function as
Ministry. Who told the Government
that? Iy is the Governor's repor!
which T consider to be o document
which does not deserve to be des-
cribed in any but terms which I hesti-
tate tn employ in this Housc. in the
Kerala elections, the Home Minister
got a =lap on his face. He said about
some persons that the, were traitors
1o the country and they were in con-
nivance with the Chinese aggressors
and al| that kind of thing. And the
people of Kerala returned them as the
biggest single party in the Assembly
with 40 Members. The Congress
Party put 29 of them inside the jail
and would not even let them out to
attend their party meeting and go
back to the jail again. They would
nol have that political decency.

14 hrs.

Then, what Governmeny did was
the last word in political 1llegitimacy
Here was an Assembly chosen by the
people. The names of the Member
were published, gazetied and all that
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kind of thing. They were entitled,
I say, in all conscience to be sum-

moned (o meet as an Assembly, If
I am clected to Parliament and some
suthority [rom somewherc, invoking
some miserable provisions in  the
structure of our Constitulion, dissolve:
the House before even 1 {akc mv
seat in it, I am deprived of a right
which is absolutely something which
I cannot part with. That is tht mns!
fundamenta) right to be ciecleg and
tn be able to participate at least in
one mecting of the Assembly, And
why do I say that? An Assembly is
not a collection of so many indivi-
dunls such as A, B, C, D, X, Y and
Z. An Assembly has a  special
character of its own. What are we
here in this Parliament, in this Housc
of the People? Wg belong to diffic
venl parties; we look different; we
speak different languages, perhaps,
we think different thoughts fron: tim«:
to time, and yet when we come here,
we develop a personality; we are n
iome ways the finest  club in  the
country: and we mix here, and we
et together and we could meet the
Prime Minister and talk over defence
matters o certaln other matters.
because as Parliament we have deve-
loned a certain personality,. We are
nol merely so many indiviiuals; we
are not a cluster of so many separate
diffcrentiated individuals. Wy as a
body  have a  certain  kird  of
character which is why we have pri-
vilege, and which is why in the
Speaker we invest so many of our
rights and our dignities, becau.e we
are {ogethey and because wp develop
a certain kind of personalily, a new
entity. 1 am centitled, when I am
elected, tp come and meet my
lows. | am entitled, when | am
clected, not merely tocome and draw
my salary but to sit together with my
fellows who are equally uiectcd by
the vote of the people. Therefure, 1t
was only decent, and it was only the
clementary thing in honesiy ta do,
namely to call the Assembly 30 that
it could meet first of all and find out
whether it could or could not Lo rie
abled to form n Ministry of its own.

frl-
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Shri Namboodiripad has made u
very definite statement, and he wrote
to the President about it. He said
that with the support of the Lefl de-
mocratic parties in the State, the SSP,
the Communist Party of India, the
}'levo]utionary Socialist Party, the
Karshaka Thozilali Party and olhers.
he would have had = strength of 61.
He has written to the President—
1 am quoting from his letter to the
President—

“With this assured support, gu:
party would have been able to ne-
gotiate with the Muslim League
which is committed to the forma-
tion of a non-Congress Govern-
ment on terms on which we could
securce their support.”.

When the Muslim League spokesman,
I hope, will speak in this debate, we
shall find out from him the actual
position. They were ready, but they
could not discuss it unless they met
together, unless the opportunily was
given to the Members to meet toge-
threr. That opportunity was denied to
Members of the Legislature. Ii is
not only thalt the Members of the
legislature were kept in  dewntion
without trial, without anything like
the hint of g syllable of & charge
against them being madg avaiiable
to them, it is not only that, bui the
members who were electeq by ihe
voles of the people were disabled from
meeting togethrer, to discuss, 1o Jook
ay each other's faces, lo gauge weuch
other's mind to a certain extcnut as
far as that was possible and then to
discover whether or not they could
have a stable Ministry in that part of
our country. This was what happrn-

At a time when there is a pors-
pective developing in every pari of
our country of non-Congress parties
coming into the picture, at a timne
when this Congress monopoly of power
appears very likely to be disrupted—
and that would be to the good for-
tune of the country—at a time when
the inahility of the Government 1o
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:nlve national problems gnd  Lthe

shameless manner in which corruption

is allowed to extend itself v the
highest quarters, and inefficiency is
the order of the day. and even in

regard 1o defence matters, and in re-
gard to every little thing in the world
this Government's inefficiency is writ-
large, so to speak, on the pages of
conlemporary history, at a time when
new ]"trrspl’l:-ii\f!s are opening out, we
find Government {rying to, do this
sort of thing, This is not unusual
hecause power corrupts and the Con-
gress enjoyment of absolute power for
a considerable length of time iz cor-
rupting them absolutely.

Shri Harl Vishnu Kamath: Beyond
redemption.

Shri H. N. Mukerjee: This is some-
thing which the country cannot
stomach. This is gomething which
also impinges upon the future of &
part of our country, which my hon.
friend Shri Ranga has described so
beautifully, the sight of litt]e child-
ren going to school and coming back
from it, sométhing which is a joy
and a delight to everybody, of a part
of ouy country which is the most ad-
vanced in So far as literacy and 3o
many other fthings are concernea:
that part of pur country is keptl dis-
franchised and disabled from exercis-

ing its democratic prerogatives and
privilege and this being done
only in order {o satisfy the
whims  and caprices of a

party against which the catalogue of
the people's grievances is mounting
today to such heights; but not even
al] the votes that can be mustered in
the House of the People would ever
be an argument against an explosion
nf the people's anger which if the
Government go on at this rate, will
burst one day and that wil] teach the
Government, Shri Nanda and his
friends a lesson that they pre-eminenr-
ly deserve.

Shri Maniyangadan (Kottayam):
After hearing the speeches of the two
rminent professors and their tirade
4gainst the Congress Party both in
this House and also outside, T do not
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think that anything relevant (o the
matter before the House hag been said
by them. Those two professors now
inining hands seem to me to be strange
bed-fellows joined on one issuc, name-
Iy to nppoase the Congress. The same
thing happened

Shri Warior: That is the only thing
we could not do in this country, be-

viause everything else  has  heecn
destroyed,
Shri Maniyangadan: Last year,

when there was an clected Assembly
ond a Government in  HKerala, the
very same thing happened. Fortunate-
Iy, Shri Ranga's party was not there in
the Assembly at that time. But some
af his supporiers and the members of
the party to which my hon. friend
Shri H. N. Mukerjee belongs, joined
hands to oust the Congress from
power. And they succeeded. Then,
power. And they succeeded, Thea,
what happencd? There was no possi-
bility of an alternalive Government,
because no parly was there which wa
prepared to form a government. All
the party leaders were asked to form
a government, by the Governor, and
nobody wanted tp take over the res-
ponsibility. and then we had the Pro:
clamation here. The Proclamation
was brought before this House for its
approva!. Nobody said that because
the Proelamation under article 356 had
been issued, and President's rvle had
been established, the Congress was
puing to continue in power. But the
inovitahle happened.

Reference was made 1o what hap-
pened in 1953 in Travancore-Cochin.
According to constitutional propriety
ay that time, when the motion fir o
vote of confidence moved hy the then
Chief Minister was defeated n  the
Assembly, the Government resigned
and advised the Rajpramukh to dis-
solve the Assembly. Accordine 1o
constitutional propriety. the experi-
ment was iricd, and that Government
was continued for seme time as a care-
taker government. Elections were
held subsequently. That action is now
considered by the Opposition a8 im-
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moral. The Shankar Mimistry could
have vrepeated that. There was
nothing unconstitutional aboul ji but
that Ministry did not do thei. That

act which is described by the Opposi-
tion as immoral was naot pepeated bv
the Congress Chief Minister. But the
Assembly was dissolved, and o Procla-
mation under article 356 wa- issued,
and the President assumed the pawers
of the Stale,

What happened in the election: that
vnsued? All the parties—I think
there were about 14 or so parties,—
mcluding Communists, Left and Kight,
the Swatuntra Parly, the Rebel Cong-
ress. and the Muslim League ete.
fought the elections. All the parties
excepting the Congress joined on one
maiter, and that was lo de’eat the
Congress. In the elections, the Cong-
ress was defeated. There were only
36 members elected on the Congress
ticket. Su many experiments were
referred 1o here by the Members of
the Opposition which they now cal] as
immoral, illegal and what not. 1t is
true that snme experiments werc tried
by the Congresg on several occasinns.
Bui this time, the Congress had made
ils position wvery clear namely thal
unless jt got a majorily in tp,. efoc-
tions, i1 was no! going to lake over
the responsibility af administralion but
it would remain in the Opposilicn and
not give responsive  co-operaticn o
government, as my hon. friend Shri
Ranga had pointed ovt but provide
constitutional opposition. Thay was
the role that Congress was yomng Lo
pluy ani that had been made clear
before the clections. After the elec.
tions, when the Congress was defeated
al the polls, the same thing wa, re.
peated. Thal was representeg to the
Governor  as  well.  Attemp's were
made by all other groups to form
government. The Left Commumst
Parly was going after the Muslim
League and was altempting to bring
to its fold even the rebel Congre -.
The SSP also was run after. But, what
happened? There wes no possibility
of another party or rven any group
of parties getting a majorit; n the
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Assembly. Even according to EM.S.
Namboodiripad, he could get the sup-
port of only 61 members in a House
af 134 including one nominzated mem-
ber, Prof. Ranga or Prof. Mukerjee—
1 do not know who—said that if the
Assembly was convened, perhaps the
Muslim League might have supported
the Left Communists or the Left Coali-
tion gs they call it. I do not know
what the Muslim League Party's atli-
tude pow is. But their proclaimed
stand then—this is clear from the sum-
mary of the report of the Governor
Jaid on the Table—was that they had
nothing to d~» with the Communist
Party; neither would they support the
Communist Party to form a govern-
ment, nor would they seek the sup-
port of the Communist Parly to form
a government along with the Kerala
Congress. This position wis made
very clear by them. There was no
possibility of the Government being
formed. Now they say the Assembly
should have been convened.

Under art. 176 of the Constitution,
the Governor convencs the Assembly,
and when if is convened for the first
time after an election. the Governor
must address it. What was t-e Gav-
e¢rnor to convene the Assembly for in
this situation in Kerala? If he had to
address the Arsembly giving the causes
for its summons, what could he have
=aid? Was il to elect a leader that he
was to convene the Assembly. Klec-
tion of a leader, negotiations Lo form a
government, for a coalition, all this
should be done outside the Assembly.
It is not the duty of the Governor to
ask all the members assembled (here:
‘Now come here, elect a leader, and
the leader who is elected will form a
government’. If such a change has to
bi made in the Constitution, I have
no  objection Let the matter be
thought of. But the Governcr, the
President ang the Union Gosernment
can acl only in accordancc with the
provisions of the Constitution as it is
now.* They are bound by |h. provi-
sions of the constitution. They have
to act within ils limitations, [
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changes are to be made, il ¢ o diffe-
rent matter. That can be discussed.
Perhaps that may be needeg because
circumsiance<  like this may arise
again. I am not opposing that. Let
any sang suggestion be brought for-
ward. We will consider it.

Now, the question before us is. can
the President or the Governor go be-
yond the limsiation of the Constitu-
tion? If the Assembly has to be
summoned, it hag to be addressed by
the Governor,

The Address by the Govirnor 13 @
statement of policy of the Govern-
ment. So it necessarily presupposes
the existence of a Government, a per-
son being called upon to form a Gov-
ernment as the Chief Minister, and his
colleagues in the Cabinet recommend-
ed by the Chief Minister. So a Council
of Ministers is an essential prerequi-
site before the Assembly wo: conven-
ed. There wag no question of the
members of the Assembly being sum-
moned tp meet for what purpese nn-
body knows, because the Constitution
is there.

So my submission js that whal the
Governor_did was perfectly justified.
He had no other alternpative bul to
recommend to the Presidenl that
the provisions of art. 356 should be
invoked and any other action under
the provisions of the Constitution had
become impossible. This was the
only method.

Prof. Ranga referred to {he Swiss
model or some other model. There
are so many constitutions in  the
world. There is a Swiss model, there
is a Russian model, there is a Chinese
model, so many modeis. But what
have we to look to? Could we do
anything clse so long as there is a
Constitution?

Prof. Mukerjee referred to what the
constitution-makers did. It was a mat-
ter for the constitution-makers {o sec
what amendments and provisions had
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to be made. Perhaps they micht not
have thought of this contingency,
that such a thing would hup-
pen. If any amendmients are to be
made, if any new models are to be
thought of, I have no objection. Let
it be thought of. But in the present

circumsilances, when there js a Consti.

tution, when the Governor, the Presi-
dent and the Union Governmcnt have
to act within the limitations of the
Constitution as it exists, there was no
alternative but to do what hus been
done.

It was said that this Proclamatlion
was issued al the back of Parliament
because Parliament was in session and
it should have been consulted first.
Here again, we have to look into the
Constitution. What does art. 356 say”?
Reference was made to ordinances, that
when Parliament was in session, no
ordinanres were issued by the Presi-
dent. That is true; that jg in accord=-
ance with the provisions of the Consti-
tution. But here the Jresident has to
act on his own cither on a report of
the Governor or suo motu, when he
feels that the provisions of that article
are {o be invoked. He has done just
that. There is absolut:ly no meaning
in saying that the President, before
issuing the Proclamation, should have
got a direction from Parliament. The
Proclamation is now before Parliament
for its consideration. It is for Parlia-
ment cither to reject it or aceept it

That is the constitutional provision.
The provision regarding ordinances
issued by the President is  entirely

different. It provides that in certain
cases when Parliament is not in ses-
sion, the President can issue ordi-
nances. But that is not the case with
Proclamations like the one we are now
discussing.

st gem WA wgEm ()
IMOTA WA, 7TIA 7 oy AEY

Mr. Deputy-Speaker: The bell s
being rung—Now there is quorum.
Shri Maniyangadan may continue.
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Shri Manlyangadan: References
have been made by both Prof.

Ranga and Prof, Mukerjee to the
detention of certain persong who hap-
pen fo be elected. Prof. Ranga was
asking whether the Home  Minister
should not resign. If in the elections
in Kerala, a few people, whom he has
detained on the ground that their
freedom is detrimental to the interests
of the country, to the security of the
country, to the defence of the country,
happen to be elected, I do not know
the constitutional propricty under
which he asks the Home Minister fo
resign,

The matier of the detention wag dis-
cussed here on several occasions. I do
nuot want to go into all those details,
but T want to make it clear that the
detention of those persons was not
made just to help the Congress or any
other party in the elections. Tt was
made some time before the elections.
It was an all-India thing. In several
States persons were detained, and
they were allowed to contest elections.
If the security of India or the defence
of India is to be sacrificed for the sake
of the election of a few individuals,
that wil] be a vary dangerous crite-
rion for us to follow.

May submit that they werc detain-
ed on proper grounds, and it wag stal-
ed herc why they could not be brought
to trial. The statement submitled to
this House by the hon. Home Mimster
regarding the detention gives details.
There was evidence before the Gov-
ernment that these people were mak.
ing preparations for sabotage and other
things. that they were going to repcat
what happened in Telengana and
other areas in 1948, In 1948 itself,
after the Telengona incidents, the
Communist Party itself was saying that
their failure was because they did not
have support from a neighbouring
country. Now according to them the
time is very appropriate. Now the
Chinese are there on the borders. If
thev create trouble here, if they in-
dulne in sahotage, if they create a
revolution, the Chinese are there to
help them, and so they would do it
They were organising that. In that
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statement by the Home Minister,
there are several references made to
s0 many acts of theirs. It ig stated
that they were not prepared to come
out because of their fear of the Defence
of India Rules. When these prepara-
tions were going on, would it have
been proper for the Home Minister or
for the Government to wait until some
specific acts were committed? Unless
this detention was made gt that time,
things would have been very different,
and then the country would have said
that the Home Minister had committed
an anti-national act

He had to do it, he knew that this
detention would very vitally affect the
prospects in the elections of the Cong-
resg Party in Kerala,

Shri Vasudevan Nair: No.

Shri Maniyangadan: In spite of that,
he did that, he had to do that in the
interests of the nation. T may say that
I am very proud of the Home Minister
who, in spite of the difficulties that
the party might face in the elections,
did it in the interests of the nation.
That is what actually took place there,
So, the detention was necessary and
in the inferests of the country.

Some of those detained got elected.
Even granting for the sake of argu-
ment that they should have been re-
leased, the question is whether they
could have formed a Government. We
do take into account the 29 persons in
detention when we say that there was
no parfy which could form a Govern-
ment or which could obtain a majority
in the Legislative Assembly. That
is the actual position. I am not happy
about it, but this was the only course
open to the Government,

One word about the Bill. Sugges-
tiong had been made by some Mem-
bers, Shri Ranga and others. Shri
Govinda Menon had made a
sugilestion regarding this in his speech
on a previous occasion. They had
suggested that the powers of the
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committee constituted under the Act
must be wider. Respecting that sug-
gestion, the hon. Minister said that
that would be done, but the Bill as
it is does not contain any such pro-
vision. It refers only to consultalion
when some legislative measures are
thought of by the President. No pro-
vision js made in the Bill for taking
the advice of this committee on the
administrative affairs of the State, on
the  development of the State. T
fully believe what the Minister says,
but T think it would have been better
if some provision had been incorpo-
rated in this Bill regarding that also.
I believe that in matters affecting the
State, administrative ang financial, the
committee would be consulted and the
committee would be associated in all
matters. In short it would be taken
as a sort of legislative assembly as
regards the affairs of the State.

Shrl Nataraja Pillai (Trivandrum):
It was an irony of fate that the most
highly literate electorate in India
exercised their political franchise to
create a stalemate in the State of
Kerala. The exercise of that fran-
chise resulted in not voting any poli-
tical party to power.

Apart from the party alignments
and party activities, there are certain
basic economie factors in  ‘he State
which forced the people to adopt this
course of action. The problems of

Kerala have been discussed in  this
House very often, and its extreme
backwardness has been emphasized.

Yet during the last three Plan periods
the State’s economic condition  has
deteriorated and the people are on
the verge of desperation. If I may say
so. The mounting unemployment in
the State, the day to day economie
deterioration, scarcity of food in the
State and the absence of any activity
to better the economic conditions by
starting  industrial activities, have
created in the people g kind of nega-
tive mentality.

The political experiments in Kerala.
as was described by the leaders of
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the parties have been very extraordi-
nary. Every party was given an
opportunity to run the administration
and every one of them sooner or
later found itself in a difficult situa-
tion, and not able to do anything sub-
stantial for the State. The resources
of the State were so limited that for
the administrative expenditure the
Governments that came in after 1950
have imposed additional taxation to
the tune of about Rs. 21 crores. That
is a record which I think no other
State has reached. In the same way
the public debt has gone up to
Rs. 108 crores and for financing the
loan clearance, an annual provision of
Rs. 9 to 10 crores is needed, and that
burden has to be borne by the back-
ward State. The three periods of
five-year plans working hasg not re-
sulteq in  creating any big industry
which will  better the conditions.
Thercfore, there was a legitimate sense
of frustration among the people as @
whole. They were not contented to
live in the abject poverty in which
they are, and the government helo
which they expected did not come in,
and their fate was tragic indeed.

Tn Kerala the food problem iz sn
acute that whenever a difficulty comes,
in spite of our preachings about inte-
gration and in spite of the fact that
we recomnise only one citizenshin in
India namely a central Indian citizen-
ship, when a crisis in foodgrains  or
food supplv ecomes in. vou find the
sister States. which are the customarv
markets. being closed on account of
the fond zones that they create. The
fonderain  nroduction  in Kerala i=
anly 50 per cent of its necessities. An-
nually thev have {o import nearlv 10
lakh tons of rice. their wproduction
heing only 11 lakh tons. So half of
their necessity has to be met hy im-
nort.

An hon. Member: No Minister is
“paring you.

Shri Hathl: T am Thearing vou.
You were not audible from that side.
e T came over to this aeat.
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Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum
The hon. Member may continue.

Shrl Nataraja Pillal: As T was
saying, the condilion gof the
foodgrain  supply is such that

we have to import 50 per eent of our
requirement. The customary markets
are the adjoining States. The Kerala
merchants  are not able to de any
transactions in the traditional mar-
kets because of the new zones that
are created and of the prohibitions on
supply. Not only that. Things have
gone to this extreme limit, that the
people owning their own paddy lands
in the border districts of the adjoin=
ing States and cultivating them are

denied the right to transport the
fruits of their labour for their own
domestic  consumption. This fact,
taken along with the scarcity of
supply.

Dr. M. S. Aney (Nagpur): Which
are the border States?

Shri Nataraja Plllal: Madras and

Andhra are our traditional markets.
On the border, a district of the old
Travancore-Cochin State has now be-
come a part of Madras State. and &
number of people in the adjoining
district of Trivandrum hold lands in
that area and they cultivate the lands,
hut they are not allowed to transport
their produce for their own consump-
tion, by the other State. There may
be a justification or there may be no
justification for this, but what T like
to bring to the nolice of this House
iz the psychological effect It will
produce jn the minds of the people,
that “in spite of our being a part of
the big Union, in spile of the fact thal
we are as much citizeng of Indla as
anvone else, in spite of our paying our
taxes to a very high tune—as I said,
the additional taxation imposed aftel
1951 is Rs. 21 crores—, Ip spite =of
these facts, the benefits we enjoy are
very nearly nil”. As regards the
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Kerala was not able to get even onc
big industry established in the State
and to bring it lo the stage of giving
profits.

Along with this there is the other
aspect of the responsihilities that this
small State has taken on account of
historical accident. Somchow, during
the past fifty or sixty years, education
was thought to be one of the primary
concerng of the administration.

Mr. Deputy-Speaker: Order, nrde?
The conference there in the last bench
should not take place.

Shri Nataraja Pillai: And the per-
vious administrationg thought that the
best investment to be made for the
progress of the State is investment on
education.  Sir, in our State, 33 per
cent, that is one-third of the total
revenue is spent on education; and
we have financed education to  this
extent that 81 per cent of the children
of the school-going ape are in schools.
Having provided for it, and even per-
sisting in providing for it the State
hag landed in financial difficulties of
a very severe nature, The administra-
tive services are starved, and the ad-
ministrative personnel fee] the dis-
parity in the pay and allowances as
compared to what is being given to
the Central Service personnel. The
public service personnel feel that they
are enjoying only a second-class riti-
zenship in our great Union.

Thus, the feeling of frustration and
the sense of want of economic secu-
rity has created in the people a kind
of negative outlook. There jg a Tami!
proverb: Raman andaal enna, Rananan
andaal enna? That is, whether Rama
rules or Ravana rules, what is it to
us: our fate is only to be the bearers
of burden. That kind of mentality
has spread in our country, and my
friends on the other side will, T hope.
agree with me that it is this primary
sense of frustration that has led the
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people of Kerala during the last elec-
tion to take a negative outlook as far
as the exercise of their franchise was
concerned. They were not parlicularly
interested in any party; they were
fecling  their difficulties and  they
thought that the Centre is not bestow-
ing that much attention that it should.
They were not convinced of the capa-
city of the State Ministries to secure
the benefits which the State is entitl-
ed too. In these conditions they re-
fused to vote any one to power and
I may put the interpretation that
they were not interested in any partv.
That is how I read it. Il is not only
the Congress or the Communists  or
the PSP or the Swatantra. They
thought that all these were profes-
sionals carrying on their political acti-
vities and they alsp felt that the
State Government when constituted, is
not capable of standing against or
that they will be incapable of getting
their legitimate benefits to the State
from the Centre in an adequate mea-
sure. That feeling is there. I request
that I may be excused by the Mem-
bers of the hon. House when I say
that the actual conditions of that
State are not taken note of not only
by the Government but by the House
also. They know their difficulties.
Even the power projects which are
a primary necessity for any scheme
of industrialisation, sanctioned pro-
jects hang fire for yearg together and
are not completed. ‘There is the dif-
ficulty of lack of local entreprencurial
talent. Tt is because there is no ad-
ditional production and there is no
saving and there is no capital forma-
tion. That can easily be seen from
this fact. Rs. 21 crores of additional
taxation has been imposed and col-
lected in the last five or six years
but the collections of public loans or
from small saving schemes are
meagre. The power of Government
ig behing the imposition of taxes and
faxes ean  be realised. As long as
there is no eapital formation in  the
country money cannot be collected or
raised ns lnans and there ic no possi-
bility of establishing industries, big
or small, under the State control as
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such. It all depends upon the way in
which thig House and the Government
luok intp the matter. As was  an-
nounced by the hon, Minister, a Cabi-
net sub-committee hag been jormed.
My carnest prayer will be to study
tne situation objeclively, to look 1
the mattey from a practical puint ot
view taking all the existing factors
inte consideration and lo take steps
to alleviate the misery of the team-

ing millions of that State. Thank
you.
Shri Hari Vishnu Kamath: Mr.

Deputy-Speaker, at a time when the
country is weighted down with an-
xiety by the incubus of an exlernal
threat 1o its freedom and indepen-
denee it is but meet, it is the part
of wisdom that this House should
consider with equal deliberation the
mternal threat 1o the instilutions of
puarliamentary democracy. The Pro-
clamation js unique in more than one
respect.  Firsl, as my hon_ friend Prol.
Mukerjee said, it was promulgated
when Parliament was in session. This
is an acl most obnoxious, most re-
pu'gnnnl lo parliarncnlary democracy.
That is why I introduced a Bill last
Friday secking to amend the Consti=
tution with regard to this particular
arlicle so that the President will not
be in a position to promulgate when
Parliument is in gession a proclama-
tion of emergency of this kind,. When
Parliament is in gession he will have to
seck the prior approval of Parliament
1 hope that that Bill will be passed by
the House in due course.

The other aspect of the Proclama.
tion was that the Assembly was dis-
solved even before it was summoned.
This issue was discussed in the House
a little carlier in this session and 1
described that act as pre-nata] stran-
gulation of Parliumentary Democra-
¢y. (An Hon. Member: Abortion).
It wil] be more appropriate to call it
by this name. Al the same it js a
blatant, unmitigated and undisguised
fraud on the Constitution though it is

cuphemistically called and js mas-
querading as a Proclamation under
Article 356 of our Constitution. The

und Kerula Stete
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Home Minister, rather the Minister of
State deputising for the Home Min-
ister, hag laid a flaltering unction to
his soul by stating that ng Govern-
ment, no stable Ministry, no  viable
Ministry was possible in Kerala atter
the elections were over in March, Can
he lay his hand on his heart? | know
he has got a good heart and a strong
hand . . .

Shri Ilathi: A good cunscience too.

Shri Ilarli Vishnu Kamath: That, 1
cannot sec. Can he declare before
this House in all serivusness thal the
avenues were really explored as they
should have been explored? Here 1
the report or statement of the Minis-
ler laid on the Table of the House
along with the Proclamation and other
documents on that fateful day, 24th
or 25th March, The Minister said in
his opening speech, that the Congress
Party, the Indian Nationa] Congress
to which he has the honour to  be-
long, was nol prepured to form a
Mimistry but would function as u
constitutional Opposition,. What does
the statement actually say? By a
process of  suppressio veri ond suy-
gestio falsi, e has Lried to mislead
the House. According to thay state-
mcnl laid by the Government on the
Table of the House,

“The atlitude of the Congress
was that it would acl as ‘a con-
stitutional opposition' 1o whatever
governmeny might be formed,
supporting it to the extent jts
policies were in ling with those
of the Congress but not other-
wise."

Shri Hathi: Exactly these are the
wordg that 1 said; I read out those
words. There is no question of mis-
leading the louse,

Shri Harl Vishnu Kamath: But you
dig not read properly because you did
not read the whole of it. Now, Sir,
how could it be presumed, before the
Ministry was formed and it came
before the House, namely, the Kerala
Legislature, and put forwarg jts poli-



13565 Proclamation

[Shri Hari Vishnu Kamath]

cies and programmes and bills and
all that, how could they presumc
beforehand, before even the chech
came out of the egg, that the Congress
would not be in a position to support
the policies of the pew Ministry of
whichever parly it would be? That
is one aspect of the matter.

I and my Party are opposed to the
formation of a Ministry by the so-
called left communist; it js a slur on
leftism to call them lefi communists,
if they are pro-Chinese communists,
If so, why has pot the Government
brought them o trial, at Jeast onc or
two of them or at least declared the
Party illegal? Or it should have
prevented them from contesting the
elections in Kerala. They dig not do
that either. The Government ilself
hag suffered from a schidophrenic per-
sonality, a split personalily on this
issue, What have they done witln
regard to China? They themselves
gave a fillip to the pro-Chinesc move-
ment in this country by the opiate o
that refrain, Hindi-Chini Bhai Bhai.
They now find that the pro-Chinese
movement hras been strengthened, They
cannot absolve themselves of their
responsibility; their conscience is not
clear.,

.«low, may I read just one sentence
from the so-called While Paper Jaid
on the Table of the House by Shri
Nanda on the 18th February last? It
is on the Jast page, and it reads thus:

“And right from the very begin-
ning Peking has nourished them
with ideological and moral sus-
tenance. It has throughout put
this party in large funds through
various clandestine channels.”

The issu¢ was raised here so often.
Whry did they not have the guts, the
backbone, the courage, to break their
relajions with Peking or at least—at
the very lJeast—to put stringent curbs
on the movement of Chinese diplo-
matg in India? They have not done
that either. They were humming
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and hawing whenever it was raised 1n
the House, and they still hum and
haw, and try to put on as best a
face as they can about this matter.
Thercefore, [ say that, whereas my
parly hag warned the nation, the
country, and the Government, Irom
the very beginning, for the lasy 10
years about thg danger of Chinese
invasion, this Government has been
shilly-shallying, dilly-dallying, about
the whole matter, and now they come
forward with g White Paper and they
put these detenus in Jail . . .

An hon, Member: Black paper.

Shri Hari Vishnu Kamath: These
29 MLAs have been put in jail, but
not prevented from  contesting the
clections.

I raised the point Jast time also, and
that is, the eclfective slrengith of the

Assembly there is now not 133 bul
only 104.
An hon. Member: lle is repeating

it

Shri Iluri Vishnu Kamath: It bears
repetition, because it has poy entered
the heads of some Members over there
or of some Ministers as well. The
cffective strength is not 133 members
but it is only 104. Therefore, any
party or group with a strength of 53
would have been able to form a stable
Ministry. According to the staiement
ol the Minister himself, the Kerala
Congress plus the Muslim League and
Independents supported by them came
to 37 or so. Now, I think that when
a party with a strength of 19 could
run the Government for nearly a year
in 1954 . ..

An hon. Members: Your party.

Shri Hari Vishnu Kamath: 1 wish
your party could do it today, but it
cannot, unfortunately. Now, if that
party could do that, why could not a
coalition—with the strength of two or
three parties together—of 37 plus the
SSP—I am sure the SSP would not
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have opposed the joining even though
they might not have been able to form
a Ministry—and both the Kerala
Congress and the Muslim League, be
formed? Therefore, it is a patent lie
on the part of the Government—I
do not say the Minister, but on the
part of the Government—Government
can lie but pot a Minister—to come
this House and tell us in al] serious-
ness that there was no possibility of
any stable Ministry being formed. It
is not democracy. They have, there-
fore, betrayed the elementary prin-
ciples of parliamentary democracy,
when they suspended the Constitu-
tion and the Presideny took over the
government ip Kerala.

Now, it is rather slrange, now out
former colleague, Shri Ajit Prasad
Jain, was appointed Governor ol
Kerala. I think this matier has
noy been referred to in some detail
It should be referred to in greater
detail. We are not discussing the
conduct of the Governor or the Pre-
sident. But is jt not rather strange
that though the announcement of the

appointment of Shri A P. Jain as
Governor was made many weeks
earlier—

Shri Ranga: Three months earlier.

Shri Hari Vishnu Kamath,—threc
months earlier, as my hon friend Shri
Ranga says, Shri A. P. Jain still stuck
to his seat here in the House? How
did it coma about? He did not want
to go there when the clections were
going on, and the rumour went about
—and it was confirmed by what hap-
pened later, by later events—that the
new Governor refused, declined to
go to Kerala unless and unti] the
President took over the government
of the State. This is very strange.

Mr. Deputy-Speaker: The hon.
Member's time js up.

Shri Hari Vishou Kamath: The
others have taken more time. I will
take jusg two or three minutes more.

M. Deputy-Speaker: Each party
has got its time,
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Shri Hari Vishnu Kamath: [ know
that; ] am conscious of that. Now,
I thought that the new Governor had
imbibed t(he principles of democracy
after having functioned here—he had
been a Minister for some years in the
parliamentary, democratic set-up—and
I thought he had imbibed, and ut
least come to like, if not love, the
principles of parliamentary democra-
cy. Apparently, he has not. I am
sorry to say that he chose to take
over at the very moment, almost the
same day or a day or two after the
President took over the administration
of Kerala, I am sorry to say that the
ruling party which thought it fit to
depute one of its members at this
psychologica] moment, has also dealt
a mortal blow tp the faithh of the
people in parliamentary democracy. 1
am afraid that this latest act of the
Government, so far as Kerala is con-
cerned, might prove to be the first
nail in the coffin of parliamentary de-
mocracy.

I will now proceed to say a word
or two about the Bil] before the House,
because both are being discussed to-
gether. I think that the consultative
committee that is going to be formed
—a committee of both Houses of Par-
liament—should not have a majority
of Congress members on it, in the
fitness of things, because there is not,
rather there would not have been a
Congress party majority in the State
legislature of Kerala. So, this com-
mittee too must not have a majority
of Congress members on it, and the
commitlee must reflect as far as
possible the Kerala legislature which
has been dissolved. I hope that the
Government will bear it in mind. The
committee will be nominated by the
Speaker, | know, but the Speaker
may consult the Government, and the
Government should not make all gorts
of inappropriate suggestiong to the
Spcaker. The Speaker, of course,
will not be influenced by them, 1
know, as also the Chairman o[ the
Ra]ya Sabha.

One word more and I have done for
the moment. When the Bil] comes
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up again, I shal] khave to make some
more points on it. 1 have stil] some
points which I have reserved.

Mr. Deputy-Speaker: The time is
five hours.

Shri Hari Vishnu Kamath: When
the Speaker occupies the Chair—I

know it is not in your hands—we will
maoke a request to him. Il has peen
informally agreed to.

An hon. Member: The whole day.

Shri Hari Vishnu Kamath: We had
un informal chat witlr the Congress
party Whips about the time being vx-
tended. One more word and | have
done. It was staled by the Minis-
ter that because the government of
Kerala could not be carried on accord-
ing 1o the provisions of the Constitu-
tion, there was no other alternative
before the Government but to  sus-
pend the Constitution and jake over
the government of Kerala, May I
submit, as has been wel] said, tnzt
the “letter killeth but the gpint
giveth Jife” Can they say, in il
seriousness, that they have observed
the spirit of the Constilution and its
provisions? It was said here the
other day that the Kerala legislature
wus constituted as soon as the mem-
bers” names were gazetted. 1 um
sure you will agree—not when you
were there but when you are with
us here—that no Parliament or Legis-
lative Assembly could be suid to have
been constituted unless it was duly
summoned by the Guvernor ang the
parties given an -t.';p‘;m-rtumt.‘.‘,r to mect
and the first Ministry submitting it-
self to the vote of the legislaturc.
Nothing of this kind was done. The
best course for them—as they pretend
to, or as they claim to follow the
tenets of parliamentary democracy- -
would have been (o let the legislature
meet and the Ministry be formed, and
1 am sure what happened in Madhya
Pradesh would have haopencd  here.
In Madhya Pradesh, after the electious
were over, there was no Congress
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majority. It was only after the legis-
lature me| that the Congress abdue-
ted—il committed political piracy—a
few Independents and formed a stable
Ministry there!

Shri Warior: It was not found pos-
cible here.

Shri HMari Vishnu Kamath: That is
what thcy say. 1 submit that the
Resolution before the House, secking
the approval of the Parliament, iz a
dishonourable resolution. This Pro-
clamation is a fraud on the Consti-
tution and I kave the privilege and
pleasure to oppose the resolution with
ul] my might and mamn.

15 hrs,

Shri Dinen Bhattacharya: Sir, if the
ruling party had a modicum of res-
pect for the Constitution or the rule
of law, they would pet have acted in
this manner. Just atter this procla-
mation, West Bengal newspaper re-
marked that this action of the Govern-
ment was nothing but murder ol @
child whiclr was not yet fully buorn.
Progressive and democratie  secliong
of the people throughout the country
have protested against this action ol
the Government in clamping down tne
Presidents rule  on  the State of
Kerala, without giving a  reasonabie
opportunity to the leader of the
largesl single party, i.e, the Commu-
mst Party  (Marxist-Leninist),  of
wliich Shri E. M. S. Namboodiripad
is the leader, to form a ministry and
allowing the normal constitutional
process to take place, Enough hos
been said ang reference has been
made {o the statement of Mr. Nam-
boodiripad. [ would like to refep 1o
it in some detail, inasmuch as the
Governmeryy has come forward willi
its own statement, but it had not the
courlesy to come forward with the
slatement given by Mr. Namboodiri-
pad to the Governor there and to the
Vice-President here. 1 quote trom
that statement:

“....if the Centra] Government
reverses itg pollcy of detention
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without trial, if it effects the
total release of detenus, or at
ieasy relaxes the provisions rela-
ting to detention to such an extent
as lo allow the detailed MLAs
to participata in the meetings of
the legislature, I am sure that {hs
State can have an elected govern-
ment. Apart from the 4 legis-
lators  belonging to my party
there are 13 S5P MLAs 3 Right
Communist MLAs, 4 Indepen-
dents and 1 KTP MLA—al] of
whom are committed not only to
a non-Congress, though not a
Left-Democratic, Government. 1t
would therefore be possible tor
the properly-clecteg leader of my
40-strong party to negotiate wiih
these various groups and indivi-
dua] legislators with g view t{o
evolving the basis on which a
non.Congress Guvernment can be
formed.”

Then, how does the Government's
position sland? Again and again 1t 18
repeated by the Government of India
that all possible avenues wers ua-
hausted. I say it is not a fact, but a
distortion of fact, Not unly gid M.
Namboodiripad want to form a Gov-
ernment, but in hig statement, he aisa
said, if it is not possible for his parly
to form a Government with the help
of others, he has no objection to allow
or help the SSP to form a Govern-
muent with the other non-Congress and
democratic MLAs., This chance also
was not given to the SSP. Su, it 15 u
blatant Jic that it was after exhaus-
ting all the means to form a stable
government, thaty the Government
clamped down this  proclumation oun
the unfortunate people of Kerala.
During ang before the election, su
many slanders were spread against
the communist party and its leaders.
I do not know how Nandaji will re-
concide himself to the position that
hre came forward with a big slanderous
campaign before the election gver the
AlR. Not only that, but on any occa--
sion he got, he never missed tlue
opportunity to slander the communist
party.
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Shri A. K. Gopalan: Shri P, Romu-
murti and Shri Basavapunniah—Mem-
bers of this House and Rajya Sabha—
wrole a leller denying (e  cnarges
Why did not Nandaji Jay their denial
slatement on the Table of the House?
How fantastic and mischievous this
Government is can be judged from a
few lines of the letter addressed 1o
Nandaji by Shri A. K. Gupalan und
others. I will cite one example. |
gquote:

“Not content with the slan-
derous statements over the Radio,
you go on making them when-
cver opportunily presents jtsell.
The Hindu, an English newspaper
of Madras, has published in its
issup dated 26th January, 1965
(morning) a report of the Press
Conference you held at Trivan-
drum on 25th January, 1865, The
report, apary from the facy that
you were calling us pro-China,

" contains the following:

‘To a question whether 1t was
a fact that a large ~um ot
money, nearly 20 crores was
seized from the pro-China
elements when  ghey  were
arrested, Mr, Nanda  rephed
“That Bank (Bank of China)
wus  not  doing  quite  in-
nocent business.”.

Very often Mr. Kamath and persons
like him come forward with state-
mentg which is an absolute lie and
without any basis; the Government
have no facts to prove lne statement
that China is giving money to the
communist party, Herg is a straight
guestion put to Nandaji. Why doeg he
not come forward with a clear-cut
answer? Instead he says: something
evasive. I  sgain quote {from
Mr. Gopalan's letter:

“The question whether a sum
of Rs. 20 crores was geized from
us when we were arrested under
the DIR on and after 80-12-1964
under your orders was a specific,
straight and simple question, But
you evaded the answer"
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Shri Hari Vishnu Kamath: 1 have

also demanded that.

-Shri Dinen Bhattacharya: He evad-
ed an answer because he knows that
il is a damn lie and a great slander.
Like lhis sp many charges—pro-
Cnina, saboteurs, etc.—were brought,
put even today Government has not
got the guts to  bring a single case
befure thg court.

Shrimati Lakshmikanthamma
{Khammam); Can the wordg ‘damn
lie' be used by the hon. member? He
can suy ‘fulse’ but not damn lie'.

Dr. Ranen Sen (Calcutta East): It
15 quile parliamentary.

Mr. Deputy-Speaker: That is the
language they use.

Shri Dinen Bhattacharya: On many
oceasions, thig question is raised
again and again by some interested
persons, We want a clear-cut report
on the Bank of China transactions. 1
have referred to it in the past and I
repeat it. Let the Government come
forward with that report regarding
Buank of China. Who have taken
money trom that bank? Friends ol
Nandaj)i, with whom Nandaji had a
photograph in the Dum Dum airport,
driving out the West Bengal Labour
Minister, the Birlas and those big
business people have taken overdrals
from the Bank of China. The big
business people always contribute to
Nandajis Congress fund and Sada-
char fund. That is why he it hesitat=-
ing to bring that report before
Parliument, It is a public demand. Shri
Gopalan has requested many of wus,
Members of thig louse, to at leasl
circulate their denial statement among
the other Members of Parliament.
Tney are all leaders. They do not
deny that they are not leaders. They
have addressed a letter to the Prime
Minister and a letter to the Home
Minister. Democracy demands,
minimum etiquette demands,
decorum demands that when some-
body against whom you are bringing
some charges behind his back comes
forward with a statement refuting and
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denying the cnarges, that statement
should be made known to others.
That statement never sees the light of
the day because of your censor and
because of your rules. That is a bad
procedure. 1 can place this on the
Table. 1 have a printed copy of it
There is a court case, Shri Gopalan
made an affidavit ang from that
affidavit we got a copy. Tnis copy
was sent Lo one of the leading mem-
bess of this House, Shri N. C.
Chatterjee along with some other
letters. This 1s with him. If you will
permit me, Sir’ I shall place it gn the
Table of the House.
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Mr. Deputy-Speaker: Not peces-
sary.
Shri Dinen Bhattacharya: Then

olher Members can judge what is the
reply of Shri Gopalan and other
leading members, leaders of the
Politburo of the Communist Party,
Marxist Leninist Communists, Other
parties also joined Shri Nanda to
slander the Communist Party. In spite
of that tne Communist Party came as
the single largest party in Kerala. 1
would, therefore, request you, Sir, to
allow me to place the denial state-
ment by Shri A. K. Gopalan and
others on the Table of the House.

Mr. Deputy-Speaker: It is not
necessary; unless the Government
want it,

Shri Dinen Bhattacharya: With
these words, I emphatically oppose
thiz motion of the Home Minister.

Shri Kappen (Muvattupuzha): Mr.
Deputy-Speaker, Sir, when 1 was
listening to the speech of Shri
Bhattacharya 1 was reminded of the
story of a thief who was stealing
covonuts from a coconut tree. When
the owner went near the coconut
tree and asked him why hne was
stealing coconuts from  his tree
the thief turned round and said:
“You are a thief. Did you not say to
so many people that you would not
be here today? I tell you, you are a
thief"”. Similarly, what were the Left
Communists doing in thig country?
They have been indulging in all sorts
of anti-national activities.
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Dr. Ranen Sen: It is all rubbish.

Shri Kappen: Sir, ‘rubbish’ is a
word which can be used. II any
person should indulge in anti-national
activities, it is not only rubbish, it is
treason, I hold that if there is even one
per cent chance of a doubt that a
person is indulging in anti-national
activities, he oughtt to be put behind
the bars without a snadow of doubt.
1 heartily congratulate the Home
Minister for the bold action he has
taken, for his courage and patriotism,
and I assure him that all right-think-
ing citizens in this country are behind
nim and the generations tg come will
praise him as the saviour of demo-
cracy in this country.

Shhri N. Sreekantan Nair (Quilon):
What about the other action?

' Shri Kappen: I will come to that.
Much has been said here about
democracy, that democracy has not

been functioning, that the establish-
ment of President's rule in Kerala is
a violation of the principles of demo-
cracy etc. What happened in Kerala?
In 1864 September when the Shankar
Minisl;-y failed in Kerala the Central
Government did not rightaway estab-
lish President's rule in Kerala, On the
other hand the Governor explored all
possibilities of establishing a popular
ministry tnere. Every party who 1s
now clamouring sgainst the Presi-
dent's rule was called by the
Governor to form the ministry. They
did not want to do il. They refused
to form a ministry.

Shri Koya  (Kozhikede): And
rightly so.
Shri Kappen: Because they knew

very well that if they formed a min-
istry that ministry would fall. Shri
Koya knows il very well too. So,
tney were not prepared to form a
ministry. Therefore, the Central Gov-
ernment had acted in conformity with
the tenets of democracy and our
Constitution. They did not straight-
away establish President’s rule in
Kerala.

and Kerala State
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Now, after the clections—I need not
again go into the party position
because cverybody knows whal was
the party posilion—not only that no
party got a majority, nol even two
parties put together could form @
government. Whnat happened was—
Shri Madhu Limaye also knows that
—np two or three partics could come
together. The Kerala Congress was
not p-epared to support SSP because
there was a ‘Madhu Limaye formula’
which said that a resolution would be
brought in the Assembly to be formed

asking for the liberation,
for the release of the Left
Communist detenus. The Kerala

Congress could not agree to that. So
they refused to suport any coalition
governmeni to be formed by the PSP
or anyboy else. Therefore, thice
parties could not come together. ‘There
was no other alternative. The
Governor explored all possible avenues
tu cstablish a popular government
Finding it impossible, tne Governor
reported that the President may take
up the administration.

Now, Shri Manath Padmanabhan, a
staunch supporter of the Kerala
Congress, who has been working
arduously for the Kerala Congress in
the clections, has issued a statement
saying tnat the establishment of
President’s rule in Kerala wag the
rigntfull action and the Central Gov-
ernment was justified, in the circum-
stances that exist there, in establish-
ing President’s rule in that State.
Every right-thinking citizen in that
Stute knows very well, anybody who
has got an atom of truth in nis heart
knows very well, that there was no
other alternative than the establish-
ment of President's rule.

1 do not go into the question of the
constitutional point involved. It has
been much discussed here. We know,
as a malter of fact, that as the Consti-
tution exists today there is no other
alternative except to establish Presi-
dent’s rule. The complaint is, as
Professor Ranga has pointed out, that
experiments have not been tried. I
am sorry to remind Shri Ranga that
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Kevala is not the place for you to
experiment. You may experiment it
clsewhere. Sari Ranga can very well
suggest it, but we do not welcome
such experiments in our State.

Shri Koya: Is it a roval “we"?

Shri Kappen: What is the experi-
ment to be iried? He wants the Swiss
order. 1 do not think there is any
sense in saying that we should im-
port it. He was saying that we made
a mislake in having taken from here
and there and mude our Constitution
into @ jumble of things. That is what
he complained. Now he wants, whole-
sale, everything to be imported from
Switzerland. Without knowing the
circumsiances that exist in a particular
State, 1o try such an experiment,
according to me, would be foolish,
would be wrong, would be doing
wrong lo the people there.

Therefore, the rightful thing that
can be done under the Constitulion is
this. You may amengd the Constitu-
tion if you want. You may change it
according te the changed circum-
stanceg and then say that we have
not acted according to the Constitu-
tion. But so long as there is the
Constitution, there is no other go but
to act up to tne Constitution. There
is no sense is saying that there is a
fraud on the Constitution. There are
only some words that can be used—
of course, English is a foreigner’s
language as they say. What is the

meaning of saying "fraug on the
vonstitution” and all that? There is
article 35 of the Constitution
which  is  very clear. Then

the case is tnat the Assembly had not
been constituted. Well read the
Representation of the People Act. It
says very clearly that once the publi-
cation has been made in the Gazette,
the Assembly had been duly consti-
tuted. So, there is no question of not
having constituted the Assembly. The
President has acted correctly in taking
over tng administration of that State.
Sn far as the people of Kerala are
concerned, &8s Shri Mataraja Pillai
hag puinted out, they are not
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interested in knowing whether it is
ruled by Rama o: Ravana; they are
only concerned with the question of
employment, more industries, better
food, clothing and shelter.

I find that the Right Communists
are making the greatest noise. As a
matter of fact, they should be the
happiest people in Kerala for the
establishment of the President's rule.
Otherwise, in the State Assembly their
number would have been cnly 3. I am
sure, they would not have liked to be
members of such an Assembly in such
a small number. [ am sure that Shri
Vasudevan Nair iz happy that Presi-
dent's rule has  been established in
Kerala, so that they need not func-
tion us a minority party with a
membership of 3

Another argument advanceg by
Professor Ranga was that Congress
nag got only 36 seals and, therefore,
Shri Nanda should resign. 1 am pre-
pared to accept that argument. But
is  Professor Ranga prepared to
resign his seat because his party has
pot only onc seat even though it has
contested in several constituencies?
Shri  Hiren Mukerjee also  put
forward the same argument. But is
he prepared to resign  his seat in
Parliament because his party was
liquidated in  the Kerala clections?
Let him act up to his proposals first
and then advise others to follow him.

Shri Hiren Mukerjes made contra-
dielory argumcnts during the course
of his speech. The real difficulty in
tne proper functioning of democracy
in this country is the absence of a
responsible  opposition  which  ean
muster cnough sirength to take charge
of the burden of government at any
time.

Shrl Vasudevan Nalr: But you are
not prepared even to be in the
opposition. That is what you do. Yet

Shri ilil;;l;:r Shri Vasudevan Nair

should bg very happy that there is
President's rule. Then, Shri Hiren
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Mukerjee said that the Congress Party!
supporied a Government consisting of
19 moembers. Then, he said, they came
to power through the backdoor, by
allowing the PSP to rule. Suppose
the Congress hag supported the
altempt of the Kerala Congress to
form a Ministry; the same thing would
be said about the Congress also.

Today all the opposition parties are
united in condemning the Congress
and the Congress Government. They
are all united only in one thing, in
seeing that the Congress is defeated,
so that Congress will not come to
power, The Congress has accepted the
verdict of the people. The Congress
has said, we will support any govern-
ment which is formed.

Shri Koya: But you do not allow
any government to be formed.

Shri Kappen: Shri Koya joined
with the Left Communists and lost
all’ his seats. Because of your associa-

tion with Left Communists, your
party is lost, finished. It is  your
association with Left Communists

that has brought you and your party
to this pass.

Shri Vasudevan Nalr: There is a
rumour that you are alsp in the
opposition in the Kerala Congress.

Shri Kappen: There is also a
rumour that Shri Vasudevan Nair is
thinking of joining the Congress. 1
am sure, in the long run, he will have
enough sense to do that.

Therefore, [ say tnat the right
thing has becn done in Kerala and
the people of Kerala are really quite
happy. The only thing they want now
is Presidential rule. 1 hope the Central
Government wil' take betler care of
that State, better care of the needs of
that State, including employment
industries ete.

1 am really nappy that a Cabinet
Sub-committive has been formed to
deal with Kerala. I am sure, the
Centra! Government will look  atfer
the interests of Kerala and her prob-
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lems. I thank the Government for
the way in which it has dealt with
Kerala, [ also congratulate the Home
Minister.

Wiy fewa - e s, v
48 nx frara woim, fofum o
HHEFE (G & A9 SfauE A 7w
356 FT T F7 TH AT AVEET A AT
sqagre frar 3, 39 & 0w 4= @
sfeamt Fz1 ol AmAa-faod
WA g9 AN & wan fasp mE Q1
w1 Iy WE.TW, WY A #
Hfage Y TH0 356 IT AFC-FAA
gt # & &, faq w1 sewe "6
Fre feafa & &t fear @ awar &
oo & wd wom A f e AT ®
TH 40T F7 31 TR0 A1 T
mar & Az fodt dez-wre frafa &
araAr 74 & fao A fem o afes
wiaer arF & st ser-AvET A
T4 & foo gfag 0 § 0F Az-wE
frafa &7 7 4= FY WiT ¥ g W
Feqgr F7 & I F fandt zHT A
AHTS FIH FT 9AH fwar )

I wEkEd, w7 a@mg 2 fE
@: AT TgA 7 § 0F 047 A o,
fom & faam 7w & agea w1 AwRda
gifedr a1 | AT 3T & FIT AT
o g€ ff f5 77 77 %1 arer g,
g5 #@ni 71 v A1 amm, afsr am
o & fe w7 agw w1 3@ AEY Az
wer At | A1 f6r 39 7 fam dn 7
mr fawaR a7 oA 97 W %Y
oF G417 zar q=r A1, Famo& mmaEr
T OFT TH A TR A56 F HIAEA
weafarz gwwA w1 A fear o
F7 & Fafrrr @1 e faar ) wa
%: AT & arz fer woa o i eiany
g T TrAr A fwmra g

o4l AT AT J A9 A0 T
fas fa, afaa A azr gwam & fr



Proclamation

13581

[t e, o]

A I T oAE AT T e
oaft 1T F TFET § | 07 A A
2 fE & & | asa ¥ wer oar fe g
FEAA A 9T 73 F vt W7 A
FT THT 327 ¥ AWEA FvA H faum
AT FT W& FOLAT Z0 7 & mam, o R
I g0 AT & AW A9z § qwA
frar mr ) Afem & wd v AT
g fr dfam it 2w 172 fasgw @%
iR T g I ovaA
fr gv faena aar %1 fagre o= a9 &
T | gl A Ay @ 6 7w e
TEFT TA% AnF A A" ¥ 0w A
% S | 3w & gy A fomm e
1 qater fear 1 8% 2, ToAOE
F1 T7 HAFT TH 174 F w27 § |
#fem fonT & & oA #1 i O
forarr aar # 99w d3% 7 AT |
WA FFE

qqy &5F & &g TegTA faam
a1 %t Fate 7 g ¢, #fE faam
w1 & B F I A1E I9 A q@e
@t fr o | 2 “fauma awr
mq" gz ww-gAw Afaum # W
327 # =mar g 1w dfpar S
ary =t o f Bram ar #1ow &
T ¥ g Az g e oamd, A
IEM AR 172 & wear ag foar far
f faurt awr &1 faae o= @9 &4
o 3| % wew ¥ fza & w7 AfET
wfqura ¥ g7 w=2 1 gov fer o @
fr oo awT &1 waw g7 & ag A
g @ a6 faaw awr S A
wefmrt of & v @t g fea o
THAT # 0

safag & amr & awa g A W
Tt e g fE AW 356 ¥ e A
TrEafA-nEE A1 gan A far g,
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7z dfqmw ¥ aefEgrs & AW TR
Ffe F7= #, 97 gury aw #, Ffire
FT WH TCA FT RIAE TR qA A
w2

o HF aA ffmow
o & AT wmeaT § 1 Wt g
gfFFa e i e w
aar g1 faamg ww ¥ fr Tzt e
I frar Ay | & fdA wwAT =
g fFmg @ dAvewmm frgfy g dar
1w &, @y o T 7wt da1 fEr >
ag gfaw v & fem mar | gg A R
g THE FIT ATER T W TTA-
Hifew =t & goT WvEl FE T
| AT | FHH TR qH T A e
fam w4Y gormTT wEA G faem
%, a7 et Wy ¥ v afrw §
#aT IiA avad § ggnmfadt &
T a7 H uw 92 F Wl wwl
¥A & T F v ggiv §iv T
v e feam 1 AfER B aw A
W EA R, F T AA E, IA A A
geirafa G 3% &, 7 S 5 d g
2, g ot da faemr & a7 709 Al
oty g A A e ) GF AT R
AT aTT a7 AT AEAT HTAA ALY
FAT & | 79§ qATH gAT, TO9 9T
oo @ g AfFT FAT H AT wHE
& fa=rs g 7 sa9a A @1, TAfAg
T qTEE ¥ EMT ATE AG A
FHfordt 1 T | qAT F @A AW F
dwsl Feafeet w1 AFvA w e
T OF 9% FA F Aed fom &
grrey ¥ gEtse =7 F 0% #7378
fr oz Fm Afaam w5y | e,
w wfra #1228 fure #TEen
v ¢ 1 Afgw Sfe drewEy fafy
& AT T FrE T ATy, A A
ar FAT A AATAA ¥ ATHA ABE AT
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a5 § o oA mlawd & v #@
|qEATTg § OREAT AR Wi AEA 8,
tafee gw feafy & wroar 3o1 %7 3w
& a7 g%t Fw § T famy mm g
AT & FAT WgT  ITA WA AT |
gt 97 g Wt A% off Wi qur Helt
T 1T § W I agF T 9T
fFr & iz 9 vt ¥ 32w
F1 UREET 4T, HAZEMA] F1 AT
a1 ff wegfeei #1 aama & amg o g
A grET gafan 3w f1 9 37 aF
&1 g Wt gy o g1 fr s s
fr=t M oY g% arq Ty ATAT FY
a7 IAFT FAYA FIH AT F7 79 &
foer w1 # agwa wr &1 I At
A1 37 &Y wfrer ot w1 At o
Afasew o #T Aiw A fean
T | TF A7 F w07 gAfad
I 7 AT T F7, dfaam T gen
FIH, W BT AFTEE TR FT AT A
Fiw #F 78 777 g Fr 7 A M HAT
AT @7 & ATHA W WY qOET e
T FTA F a9 4g I E A,
facga @ o+ 3 W fogw Ry
i afr e o gt 21
Harea & g fer mar o afa
%79 & fAv gaard ¥ gg a eva
% fan f& siw &1 g 7= 7€ #,
grrargi g o frinfr e At g 2

wa & Fva a1 39 qww wfa-
HEA & WEA AT AT A4 Y 47 HiT
= 91 gTAd 92 df 39 & & qfdm
g Ags smfaee @t & e
& qTF oF qHERE g W FY 47 g
g9 7 Ty § wgr 97 f5 s oA
Ta & F9r fadndt 9 & Tfciom
oY AT w1 FEfaee 1=, 39 1 6
gfadza a7 & fau =t § o
foqur 9T A1 A6 176 G ¥ wRT
FAT F7 AT IT A F 6 P o &
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HTAA g A W AT A aar e
FTAFH TH WY WAL AGAT F AEAT
w1 gifew @ W & oAt & wwer
wfades g | wre for o\ &
ATHA W1 T JgAT NI w1 F A
WEEE 1 AT £ A 39 a8 §Ee AW
&) gy fomn w9y o gET &
=q @3 # q1T A AT F O
gart i & @fey fasn fomoan
f e Aeafedae, Mo & weafre
T F A AW AT F TF F, IAR AT
d ¥ F oz avd § AV W A
WEeAe AWy 97 I fawe AWt #
T F1, FAET FreATE A fReAm A A
AT F1E 37 w7 wfewre @1 & 1 A
EATY §F YA F 1 T F, W TR
wAEE g A AT & awa fam,
AT AT A AT A AF T
# f rezafa & wram sam e

oIS qg fRAAT wEeTw AR R,
A% W17 ¥ & &1 foferw s
F1 oF w7 Y § o AT T A
08 WEedqu Wa#T T¢ 41 A1 F1A qaAr
Fi1 Iufeqm ZFn wnfedr a1 qgi 7 =
ot Arga #1 faegtt 3w faa geendn
fFar a1 917 T & amww wTEr A9
T Y, M qZA F AHA AT AT
a1, Tgt F9feqa g wnfgd av 1 A H
=ifed a1 fF 7 78 727 # frem o AT
At are wrwa & gufegs e E gaw
ATy A | gWre #feary ® OET WY
sqaeqr § f OF gaifa 9w 97 99
T gt ¥ At wEAT AATA w1 TR AT
7 Ol g 3 ¥ A w9 A%
¢ qR Ty A 2 e faam AW
TR T, I T AT w1 A A
faar ma &, Y7 vremfa T o AT
frar man § oz wfauam A @ arend
1 AT AT &, IAWT A7 FoAT £ AT
gafam & g 7 ArdA el
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[+t ny fem)

S w1 ag AeAg &Y A wifzd 5 o1aa
U & WTT AAleS ST At
s & far gw W@ &1 Tafy |
qEl=T FNAET F TR WA 3 | 5
arq #r |1q & qg |7 99 HAT qAmAar
g fr afz = am & safrer g
ST FY TIAFAT K1 AT IM2H 2
A1 ST "TETT ® 419 IA AGE F
STFETT W7 A TF fRa A7E il sEgT
armifa el & &9, qaadr &
arM ITR TTEET wTE AT AET
£ | FTF AT ACHIT F7 OF 990 F
A 97, amfTa A% T FErE
fear mar &, 4% @rq S saETT
giar 2, aa1 Y swrere fem war &
& A1 a5 F=m fr g afaam ¥
T, Anentawr, faar g9, a9
qTHIT A q9 F Afgwre d@ifmm 9
agr afwa fafvan g 9@ wfza
FF % q 9 AfaFE F WL q FOW
&l § Fndry qvr w1 faeg e afuare
T Frr Ty f 3a%! T wCAEE
FaT IAH gLV FrE wATAT w7 AT E,
&tf #7 ®AF FW AT A I
faAars wma FAAT Frat w7 awa §
¥fwT TAET 1 FeR FTA A0 AT ghOA
g =z

& nF gfiAw aA TEAT TEATE )
&l 7% & w4 7 frAr o 79 B
fawiver azma mfa 72Y 41 Afes oo
ar &% At # gg feafa qav 2 wwAT
21 #T 27 TS0 § AT AT-FAGAT AT
A7 w1 @A Gar g "ww TrEafa
MEA 1 OTEIATT V¥ 3TN T
Wi 7

FUETT WANIT, TIAF rE¥ 7A@
a% frox 77 922 AT ¥ °F 0f W
falfaa nzmw w0 37 arfarer
fasger mz- &5 W0 T &0 T A
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fasr & ma za w7 371 syFETT A & 7
IR ToEA TrormrA A frar ar o
Ero TR & AT 7 T § w771 TEA
4 fr ewifa qagd gura &4 o &
Fizl 41 fF Tre THMH w7 HiW F
q&7 47 aar wrzA & ar A% fedr
ZA § gZ FT F197 T H mray q3ar
59 77 ¥ faidr 2@ € qara w97
T 9AM TEE R oar

IAETR AP W WY &
Ll

oft oy fomg : o fame § § @or
£TFW

IYTETH WEE  qTeg AT e A
Ty & o far

ot vy fowd oW F w oA fR
T ez & 5 a%em g 1 & o9 famz
¥ @R F7 O |

o wHTIW F A1 AT A 41
fae & aT¢ ¥ sqeT? $0h F1OH e
A faindi 37 1 qHTF T wT AW
forar a1, 34T av® &7 g Tew afe
qifzat & zwR W ¥ AT #9F W
W@ E ) UF ATE THE AT #Y
37 AR W& faw 79 9= A
# srtaal ®1 @eH £ FT TAH FOH
®T T oA oA F oow v
quge &1 IS g4 FT I HeA i
A Arkaitas wEETT o9 ® IO
WY T ITAA FT TUTH WIS F9H &
®T TET & 1| 7 AT A afrorfE gmTe
Bor ¥ AT AT o T § e f Am
WA Fvar § AT X A FoAm
s g e @t 77 & fa 2
AT F UTE AT T AAL F AR & T
# faeft ot 27 71 feer @gwA sa
F g1, A fer ot wisn & affzar o
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dq gu A fod §, oaa 3 amp w0 7
oI 176 ¥ W= 4g 9w a6 2
weauE F wfawmor ¥ g ger
AR W@ ) fam wwr oA oAy
@1 W § ¥ W Aw ¥ fag
fw 9 oF wwaifas s w1 fmtn
w7 #F |

I ST ¥ e T oA A/
gg qfondt 4 f 9f felt W oF
| ¥ agwa AT A @A a1 gufay
agi 9 fFer oY o s @ aewfa
% grr “srdw fafaret 3 A
farar o1 FwaT Oy 1 ag faum awr &
ANT AT 9T WIS FTFA TEAT 971,
o Aifr WA 91 # W gEw
qGE T FEGA gfew gwr o9r A
IR AT T T arer femn
oTAT W7 |

# w9 s®m f& gmt d@fom
@ AT § WX Ew § o feafa @
IW F1 @A FW Y A afoE ®}
AT A wfer e & gwar @
uw faq &% aw ¥ O 109 79 &
TEAT WA ET A | T ST T HGT |
WY % A 9 OF ATATATEY v e
sR T mam A asmE
&9 &1 W19 Hwr & e ag  swaifaw
1 ¥ agEa w1 A gifed & X
ATETT A )

WA Al A%e9 FHIT A T@
aar ¥ & gu-1 fa0w wwied s §
& ag wfaqu < arowl #1 dEd §,
ag wfaver & faeme § ®l
St wETmear w1 fegra @ IE%
I g aNa s g1 @
A AT FTONT WY AT TH GHET w7
g fadte w7 §

Mr. Deputy-Speaker: How much
time does the Minister want?
596 (Ai) LED-—.
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Shri Hathi: About 30 to 40 minutes.

Mr. Deputy-Speaker: We
close this debate at 5 O' Clock.

should

Shri Warlor: Wil
taken up tomorrow?

the Bill be

Mr. Deputy-Speaker: No, no; today.

Shri N Sreekantan Nair: This is
not your favour to us. The Members
from Kerala have the right to seak

Mr, Deputy-Speaker: Order, order.

Shri N. Sreekantan Nalr: What
this?

Mr. Deputy-Speaker: We shall go
on till 3.30 P.M. I will call the Min-
ister at 440 PM. Shri N. Sreekantan
Nair.

Shri N. Sreckantan Nuir: Mr,
Depuly-Speaker, Sir, I speak as if I
am getting a favour. I am born in
Kera's, I am interested in the affairs
of Kerala and I have played an im~-
portant role in the political history of
Kerala for the last 30 years. I know
that the Communists who are now
in jai] have put in more service to the
national cause than you, Sir, have put
in, more than what Mr. Maniyangadan
has put in and even more than what
1 mysclf have put in. So, I cannot
concede that all of them are traitors.
They may have their own doctrinaire
approach. But some of the people at
the top at least are sincere nationa-
lists who believe in the peoples of this
country, in the future of this country,
and if they were out, I am sure, they
will never allow their followers to go
against the larger interest of the
nation. T respeet Nandaji but I am not
convinced about his ideas because in
the past also he has made certain
statements which were refuted.

Shri Maniyangadan: Why didn't you
have a joint front in the elegtions
with them?
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8hri N. Sreekantan Nair; I am com-

ing to it latcr. This question of baving

a joint front is our business; it is
-eur own internal business.

Shri Maniyangadan: That 1 know.
You have no business to say these
falsehoods.

Shrl N, Sreekantan Nair: They were
elezted and they were the largest
party. They should have been called
to form a Government. If they had
failed, then naturally there would
have been some  excuses, But no

chance was given to  them and I
know, ag a matter of fact, that the
whole thing was perpetratcd on  the

basis of a pre-conceived plan. Some of
the Cabinet Ministers who visited the
Btate of Kera'a told me personally,
“After all, there will not be any Gov-
ernment in Kcrala. The President's
fule will come in and after sometime
people will think Jet the Congress
rule instead of outsiders” That was
the approach, Even there there was a
mnag.

Sir, the President's rule in Kerala
In the past period had been fairly
good. But now it is  deteriorating
everyday. Recently, there was a very
clear example of how-these officers
who come from outside look to the
interests of Kerala. Trivandrum
aerodrome is a spot in which all the
people, all the sections of the people,
all the political parties, are interested
in its development so that it may take
in Jet alcraft and facilitate a line
through the heart of India from New
Delhi, Hyderabad, Banga'ore, Trivan-
drum, Ceylon and Singapore direct.
But for the development of this air-
port, the officers were against it. I
do not know why they allowed &
two-storeyed building of the LTI to
be put up on the run-way line. The
man who is most interested in this is
the Prince Consort of the old royal
tamily of Trivandrum. He protested
against it; all politica] leaders protest-
ed against it. In the Consultative
“Committee for Kerala, when it met in
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Trivandrum, I myself asked the Chief
Sﬁcre*-arl'- “What do you mean by
this?”. He said, “If they want the
aerodromme to be expanded, we will
raise it down.” I ask: Is it their
patrimony to spend public funds and
the‘n say, “We will raise it down"?
This is the approach of some adminis-
trators in the State. Do you hope,
even a5 a partyman, that tomorrow
the people of Kerala will say that the
Congress is better and let them come
back to rule? This approach is entire-
ly wrong. I am sorry my friend, Mr.
A. P. Jain, who was deputed over
there to bring back the Congress into
power will find it a very difficult task
indeed. Kerala State has always been
neglected. Industrialisation of Kerala
State has been neg'ected; the electri-
fication programme of Kerala State has
been neglected. This is the one State
which is the richest State in  water
resourceg and yet it is the poorest
State in the matter of electricity.
Even after begging with a  begging
bowl at the doors of the Madras Gov-
ernment, and getting some petty sub-
gidy from them, the poor State of
Kerala is devoid of  electricily
throughout the summer months. Why?
The industrialisation of our State is so
meagre that we do not have a single
indusiry  worth the name. Why?
You know that in the First Five Year
Plan, a sum of Rs. 79 lakhs was the
great contribution made for the State
of Kerala, for the national integration
of India. And crores and crores of
rupeeg were spent on  frivolous
schemes in other parts of India. So,
this kind of approach cannot help and
it is not going to help in any way.

As to the issue of the Proclamation
itself, the proclamation is not so very
generous and the scheme that is behind
the Proc'amation is going to be so
very generous, After killing a person,
it you embalm him and give him
ornaments, it is not going to help him
T would like to inform my friend Mr.
Hathi that after doing all this mis-
chief, if you say you are going to en-
large the Consultative Committee and
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give more rights, it is not going to
help anyone. What is this Consulta-
tive Committee? It i only a consul-
tative committee and it; advice can
be rejected in toto. It has no mean-
ing.

1548 hrs,

[SERt THmMUMALA Ra0 in the Chair]

Then, in this Bill, you say, “...if it
is nut convenient to the President....”
and that is certainly negativing what
is connoted by the word ‘shal.’. Why
should the President find it inconveni-
ent to convene this committee which
is a very small body? Supposing he
finds it inconvenient, then why should
he not pass an ordinance because
article 356 definitely states that all
the power of the Government can be
taken in the hand of the President. So
an orninance can be passed, it can be
promulgated and later on, when he
can consult the Committee, he can
bring in the proclamation and enact
this law. So, there is no meaning in
saying, "..whenever he considered it
practicable to do".

Sir, the approach to this entire
question is wrong. You say, you have
a Cabinet Sub-Committee. Where
was this Cabinet Sub-Committee in
the years past when all the interests
of Keralag were tramp'ed under the
feet? It is these people themselves
who did it. It is these people them-
selves who are responsible for jt. We
are not going to be cheated any more,
any further, by those people. Let us
see these friends in action.

Even this year, four months back,
when it is was found that electricity
schemes in Kerala were very deficient
—and it is the officers from outside
who formulate the schemes—they
themselves were for a scheme for ex-
tending the electricity scheme and
Rs. 15 crores were asked for on
Capital Expenditure and Rs. 1} crores
on Revenue Expenditure. But it was
rejected by the Central Government,
so much so, all the irrigation schemes
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are remaining at g standstill. The
agricu'turists in the State of Kerala
who provide goods which are being
exported and which earn about 10 per
cent of the foreign exchange for India
are denied the facilities of irrigation
in spite of the fact that it is the one
State which has got the abundant
water resources with the result that
many of the irrigation schemes had to
be stopped midway, without doing any
good to anybody.

So much money is being wasted
simply because there are no funds for
irrigation. Is this the approach to the
problems of Kerala, that is going to
be adopted? It is this kind of app-
roach which Is responsible for the
present state of affairs. If Govern-
ment want to amend it, they should
not do so in a ha'f-hearted manner
which will not do any good to anyone.
If they are really honest and sincere,
they should give to Kerala her due
share vis-a-vis the population of that
State, in relation to the total popula-
tion of India, in the matter of rail-
ways, in the matter of industries and
in the matter of power project: and
then only ask us to he nationalis-
tic or ask even the common people to
be nationalistic or ask them not to
vote for the Marxist Communists; if
they sincerely give Kerala her due
share in developmental and financial
issues and then ask the people,
then perhaps they may get some res-
ponse, Othcrwise, the common people
feel that even the Chinese are much
better than our Government at the
Centre, because they do not allow any
region or State to starve a ncighbour-
ing State, even though both belong to
the same country; they do not allow
any part of their country to promul-
gate their own laws in order that &
neighbouring State may be starved
This has been the approach and this
has heen the emotiona] integration and
the national! unity of India that we
have experienced so far. Therefore, 1
would submit that this kind of white-
washing is not going to help the Gov-
ernment.
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I hope that the President's rule will
be terminated as early as possible and
that steps will be taken to reintroduce
popular regime in the State.

Mr. Chairman: Now, Shri Koya.

Shri Warlor: May I speak now?
We have been trying to catch your
eye, but Shri Koya had not risen at
all to catch your eye,

Mr. Chairman: 1 thank my hon.
friend for his assistance. I have called
Shri Koya. He has also caught my
eye,

Shri Warior: You were looking at
me, and, therefore, I thought that you
were going to call me. You were not
looking at Shri Koya.

Mr. Chairman: I was not looking at
the hon. Member either. Now, Shri
Koya. '

Shri Koya: I am reminded of the
story in the Hindu Puranas that
Kamsy killed all the sons of his sister
fearing that one son pf his sister would
murder him. When the last boy of his
sister was hidden, and a gir] was
placed there instead, gnd when  the
girl was about to be killed by Kamsa,
the went up into the skies and  said
that your Yama has been born already
in this world’. Similarly, Shri Nanda
has become the Kamsa of democracy
und has killed our democracy here,
‘and we find that democracy is going
“up and telling him that Your Yama
is already born in this world’. As far
as the congress is concerned, this
act of the Congress is by itself enough
provacation for the educated and
enlightened masses of Kerala to see
that the Congress never comes into
power in that State.

My hon. friend Shri Kappen in his
enthusiasm was saying that my party
namely the Muslim League was finish-
ed in Kerala, 1 would like to tell him
that we have lost only one seat which
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we got independently; of course, we
had 11 seats in the last Assembly, bud
in the last Assembly it was a joint
effort, and it was a joint fight with the
Congress, the Muslim League and the
PSP. Of course, we have lost the
Mangada seat. My hon. friend Shri
Kappen wanted  Shri Ranga to
resign and Shri H N
Mukerjee to  resign, but that gentle-
man whose party has lost all seats in
his parliamentary constituency and has
no Assembly seat in his constituency,
did not have the guts to say that he
would resign. Is this the kind of
Congress democracy that we are see-
ing in this country? Therefore, my hon.
friend Shri Kappen ought not to have
said it. I would not have said this had
he not provoked me, It is not my
party but it is the late-lamented.
Congress Party which has brcome a
matter of history.

As soon as the election resulls were
announced, the discredited and defeat-
ed Chief Minister of Kerala had said
that the people of that State did not
deserve any government, and the Cen-
tre acted in such a way to see that
Shri Shankar's gospel came true. This
was what happened. 1 can quote the
statements of some big and important
Congress leaders in this econnection,
statements of Congress leaders who
were in the Congress long before many
of my hon friends opposite entered
the Congress. My hon. friend  the
leader of the Swatantra Party has al-
ready quoted Shri Santhanam who has
said that it is foo'ish to believe that
the President’s rule was the gnly al-
ternative. I hope that this cap will fit
my hon. friends in the Congress Party.

Now, I shall come to the statements
of other Congress Members First, let
me take the statement of Dr. Hare
Krushana Mahtab, who was the ex-
Chief Minister of Orissa....

Shri Dinen Bhattacharya: He was

a Minister here also.
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Shri Koya: I am reminded that
he his becn a Minis.er at the Cen-
tre a's0. He was also the Dcputy
Leader of the Congress par iamen-
tary party. I think even now he js.
He had issued a note lo the mem-
bers of the Congress Party, and I
would like to quote a litile from ijt.
The report is as follows:

“Dr. Hare Krushna Mahtab,
ex-Chief Minister of Orissa said
that the decision on Kerala had
no precedent in any other part
of the world and is in sharp
conflict with what parliamentary
demociacy stood for. If thers
wus any other authority in the
country to control and regulate
the b:haviour of the e’ectora'e,
it could not be parliamentary
demorracy but the guidei demo-
crary of Pakistan, Indonesia and
other countries.'”.

This is what the Deputy Leader of

the Conares: parliamentary  pariy
has said. ..
An Hon. Member: He is not the

deputy leader now.

shri Kova: Perhaps, these kinds of
statements had cost him this also.

The report further says:

“The trouble which the Kerala
Governor took .0 assess the situa-
tion was not &t all mnecessary.
He wns simply to call upon the
parties inquiring if any of‘ them
could undertake the formation of
a government. It any had come
torward the Governor should
have accepted its claim on face
value and allowed it to form a
government.”.

This is not what an Opposition
leader is saying, but this u what a
genior Congress Member is saying.
Then, we further find:

“1f it was left to the Governor
in the case of the Sta es and tn
the President in the case of the
Centre to decide if any party
was capable to form the govern-
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ment then tha! democracy was a’
guided one. The Governor of a’
State was not a comp'etely in-
dependent agency. If individual
judgment of the Governor was’
to prevail in the matter of for-
mation of government, then the
appointment of Governors should
be lelt entirely in the hands of
the President and not in the
hands of the Government. Even
in guided democracy there must
be some system and some con-
sis.ency.”.

This quotation is from The Hindu-
stan Times dated the 26th March,
1865.

Then, I would like to quote what
Shri Sri Prakasa, another wvetcran
Congressman, a gentleman who was
the Governor of Madras and also
other States, had to say. In an arti-
cle in the Free Press Journal dated
the Tth February, this was what he
had written:

“In u Constitution like ours,
we must be prepared for Sta'e
Legislalures being of a political
complexion different to that of
the Centre and if the Centre will
always be determined to have
it; own way whether it is Con-
gress or Communist we would
be guilty of not working in the
spirit in which it was framed.”.

Then, Shri Khadilkar, a very im=-
portant and veteran Congress Mem-
ber of this House on 26th March had
argued that the Presiden!'s Pro-
clamation had vio'ated the funda-
mentals of the Constitution. I shall
quote the report which had appeared
in The Hindustan Times da'ed the
27th March, in this connection:

“He refused to accept the Gov-
ernment’s contention that all
possibilities of forming a govern-
ment had been exp'ored because
article 356 wf the Constitution
did not preclude the Govesnor
from calling a minori'y partv to
form the Government. He was’
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of the view that communism they wanled us to continue to

should be fought on the political
plane and asked Members to rise
above party: considerations and
view the Kerala problem from
the standpoint of safeguarding
the Constitution. Otherwise,
democracy in the country would
be undermined in the name of
fighting communism.”.

Since I du not have the time to
quote from the speech I have quoted
on'y the summarised report which
has appeared in The Hindustan
Times.

My hon. friends Shri Kappen and
Shri Maniyangadan had said that
we had not opposed when President’s
rule was imposed after the no-confi-
dence-motion had been carrieq by
the State Legislative Assembly. 1
would point out that we had not
opposed il then and rightly too. For,
at that time, there was no mandate
from the people for anybody else to
form the government.

Rebel Congress Members had been
elected on the Congress ticket before.
Even though for the Congress it
might mean nothing and they can
whisk away people from other
parties and enrol them in their own
party andq they do not see any poli-
tical immorality in it, yet it was not
“iahi ay the part of others to form
\ue o.-..nment at that time. As a
maiter of fact, the former Govern-
ment had been formed on the basis
of joint responsibility between the
Congress, the Muslim League and
the PSP. If there were any political
morality., then the Government there
ought to have resigned, even when
we had withdrawn our support.
Every Congress Member there in-
cluding Shri Shankar had won be-
cause of the support of the Muslim
League, and when the Muslim League
had withdrawn its support they
ought to have resigned. But they did
not. When the PSP withdrew their
support also, they ought to have
resigned, but they dig not. Somchow,

support them and thus continue in
power. Moreover, they thought that
they cou'd do so because there was
the likelihood according to them of
the Rebel Congress people support-
ing them. This greed for power and
love for authority was there. So, the
right thing was done when it was
sald ‘We shall go to the people and
let the people give the verdict’. But
then it was saig 'You had asked us
to resign; therefore, you should form
a government of your own'. This is
the argument that Shri  Govinda
Menon, Shri Maniyangadan and Shri
Kappen are always repeating. We had
no mandate to form a Government,
We people whp believe in democracy
cannol act as Congress people ju-t for
the sake of power. 1 know these peo-
ple. When they were voted out by a
no-confidence motion, they went and
consulted Ivor Jenning's book to find
out some way by which they could
rule even though they were voted
out. That is the law for them. On
the eve of prohibition, certain drunk-
ards used to cling to the bottles
saying, “How can 1 leave you?" Like
that, the Congress people used to
cling to the bottle of power, and
were reluctant to  leave it. They
thought others were also as power-
thirsty as themselves.

16 hrs.

Mr. Chairman: The hon. Member
must conclude now.

Shri Koya: 1 do not want to em-
barrass jou. I never do that I have
a unique privilege. T was in the
Opposition, I was in the ruling party,
I was Speaker, 1 was one of those
who conducted negotiations. So, why
don't you give me five minutes more?
I crave your indulgence.

Mr, Chairman T will strictly en-
force the time-limit. There are a
large number of people to speak.

Shri Koya: [ realise your difficul-
ties.
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Mr. Chairman: 1 will give you
two minutes more. Please conclude.

Shri Koya: As far as the Kerala
Congress and the Muslim League are
<oncerned, they are only 37, but, as
Shri Hathi pointed out earlier, the
Congress proclaimed that they, would
support and give responsive co-
operation to a Government if that
Government did not come into con-
flict with their policy, at least they
would not oppose that Government.
They did not release Communists.
Then, they could have allowed us
to form a Government. The Con-
gressmen arc capable of joining with
the Communists, but because these
days there is so much talk against
the Left Communists, T think they
have nol done that.

Shri Maniyangadan: As the Mus-
lim League did during the elections.

Shri Koya: 1If 1 can get enough
time, I can stand any interruption
because 1 know the situation in
Kerala thoroughly.

They did not allow anybody to
form a Government. “If we cannot
form a Government, no Government
al all”"—that js their policy.

An hon. gentleman from this House
was made Governor of the State. I
am also against that. Whenever it
pleases them, they take away some-
body from this House and make
him a Governor, and ask the people
to face a by-election, wasting public
money criminally for pleasing some
people like that. They cannot do
tha! unless there is sufficient reason.

One or two sentences more, and
1 have done. As far as the Left
Communists are concerned, the Con-
gress people did not in the begin-
ing say fhat if these people were
elected, they would not be released.

M. Chairman: Will the Thon.
Member conclude? T cannot allow
any more time. I have allowed him
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seat.

Shri Shinkre (Marmagao):
concluding.

He is

Mr. Chalrman: Order, order. It Is
for me, not for him, to say.

Shri Shinkre: You may
“Order, order”, but it is not fair.

Mr. Chairman: You
ness to interfere.

ray

have no busi-

Shri Shinkre: 1 have a
every Member has a right.

right.

Mr. Chairman: Other Members
need not intervene like this and
waste the time of the House. I can
understand if it is useful and ad-
visory, but this is not the way to
exercise n right, to seek to interfere
every time.

Shri Warlor: He was
you for some indulgence.

requesting

Shri Sezhiyan (Perambalur): 1
rise to oppose the Resolution moved
by the hon. Minister approving of
the Proclamation issued by the Viee-
President discharging the functions
of the President in relation to the
State of Kerala.

Mr. Chalrman: I may tell the
House that ten minutes time limit
will be sirictly enforced, There is a
large number of people wishing to
speak, and the debate may be pro
longed. Therefore, it is out of con-
sideration for the others who have
not spoken that T am taking this line
of action.

Shrimati Lakshmlkanthamma:
Only Members from the Opposition
are to be called?

Shri Sezhiyan: [ feel that 1t i
unwarranted, unconstitutional and
undembocratic in practice because the
verdict of the people had been well
known and the Assembly wag not
allowed to meet and the parties were
not allowed to function in a demo-
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cratic way. Some friends quoted the
provisions and said that once the
Gazette no.ification comes, the as-
sembly is deemed to have been
const.tuted, Article 172(i) of the
Constitutinon stateg “that every legis-
lative assumuly of eveiy State, unless
sooner di solved, sna!l continue for
five years from the dule appointed for
Its first meeting...." It mcans the
Assembly comes into existence only
when it meets, The whole objective of
this Constitut.on, the very Funda-
mental Law of the land has been
violated and a presidentia] proclama-
tion had been issued under the emer-
geney powers. 1 do not know  what
emvrgency took place in Kerala or
what  debacle of democracy had
happened there except the debacle
of the Congress, except the emer-
gency for the Congress. What
happened in Kerala is happening in
other States and the Congress is
los'ng its hypnotic touch because
previously in the name of freedom
fight, Gandihi and Nchru, they weie
fighting the elections. Now the peo-
ple are not satisfled with these
names. They want something niore.
Even a Congress Member like Mr. K.
Santhanam had this to say in the
Hindustan Times of 9th March, 18€6.
on Kerala Deadlock. He says:

“It may be an unpleasant fact,
but it has to be recognised that
hereafter the Congress ticket will
not have the hypnotic effect de-
rived from the Thistoric role of
the organisation in the struggle
for freedom and the magic names
of Gandhi and Nehru. The Con-
gress has to function like an
ordinary political party and its
influence will be proportionate
to the actual confildence of the
people in its leadership and the
character of the candidates who.
will be put up.”

Now, Sir, nb party was in a posi-
tion to form the Ministry; that is
what they say. I do not know how
they found it unless they put it into
practice. There are many astrologers

in Delhi advising the Ministers. . . (In-
terruptions.) Probably some astro-
loger advised them that ng Ministry
will be a stable one. What other
norm was adopted in arriving at this
conclusion I da not know.

Some of the elected representatives
of Kerala are inside the jail and
they have been detained. I am not
here concerned with the rights and
wrongs of the left communists. But
in this context I wish to say that if
they have done anything wrong they
should be hauled up before a court
of law and convicted. I want to.
invite your attention to some of the
old fights that were waged with the
British Government. In 1935 Sarat
Chandra Bose was elected to the
Central Legislature from Bengal but
he was detained by the Central Gov-
ernment, At that time the Congress
Party protested vehemently against
it. Then at the Central Legizinture
there were Mr. Jinnah, Satyamurthy,
Bhulablyai Desai and Prof. Runga:
Dr. Aney was there at that time,
They fought against the Government.
They brought an Adjournment Motion
in the Central Legislative Assembly
against the detention of Sarat Chandra
Bose who was duly elected to the
then Assembly but was not allowed to
come here. At that time, Bhulabhai
Desai made g very famous speech. He
said:

“I know very wel] that that
particular claim of privilege,
that particular demand, js meét
with a deflance by powers which
undoubtedly are exercised by the
Executive in this country, for we
carmot forget and we must not
forget that it seems to be (and
it is a very unfortunate state of
mind in those whio govern this
country at present) a sort of
continuous hostility between the
Government on the one hand and
the people on the other. Such
difficulties do not and cannot
arise in any other country. The
fact remains, however, that surh
a call would never have been
met in any other country with
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such a deflance, and Sir, I appeal
to you that such g defiance is
not a sign of courage; it is a sign
of growing diffidence...."”

o gew Wi wgATT AWl
AT, T STEAT FT HA § 1 A
¥ owror ol g

Mr. Chairman: The bell is being
rung—Yes; now there is quorum.
The hon. Member may continue.

Shri Sezhiyam: That is what he
said in 1935 against the British
Government. The same thing applies
in toto, word for word to the
present Government. What was
the  British Government  doing
in those days? They  arrested
Sarat Chandra Bose, the brother of
Netaji, whg had been duly eclectcd
from West Bengal, and he could not
eome here and function as a legs'n-
tor. ‘He was detained there. The
same thing has been done by the

present Government in Kerala, I do
not hold wny bLrief for the lefl  som-
munists in all their activities. But the

country should be informed as to what
their activities have been; what crimes
they have commitied. If they have
-done any serious crimes. let them be
brought to the court and let them be
tried. Then, we can accept il. In
trying to put down the anti-democra-
tic forces, the Government itself
should not become another anti-demo-
catic force. It is s2id in an interesting
anecdote that in the city of London,
along a street, one man was trying
to walk naked. The policeman tried
to catch him. What happened was
that the naked man was running fast
and the -peliceman, with al! his
heavy clothing, could not Tun and
catch him. Therefore, one by one he
began to divest himself of his clothes,
and at last he was able to catch the
naked man. But then the policeman
also had become naked and nobody
could distinguish who was the offen-
der, the naked person and who was
the policeman. Similarly the Govern-
ment, when trying to put down the
anti-democratic forces, is itscif be-
coming fast an anti-democratic force.

and Kerala State
Legisleture etc. Bill

In conclusion, 1 repeat, Sir, proclama-
tion is another piece of unti.democra-
tic measure that has been Lrought
forth; this is an ynwarranted ond un-
constitutional thing. It is politicai ais-
honesty to suppress the legitimate
aspirations and the ‘'vgilimate (emo-
cratic rights af the people of Kerala.

Mr. Chalrman: Shri Warior.

st WeT A dm (IRT)
RN F FET afeEl & dran
71 o @ 8, afer gardy ol &
oF qIE AW AE QT W o
mT R WA AAT Wigw o

=l jFH F:7 wBATG . AT A U
Ot i gAY weew ) qAr ¢, AfEA
audr 92f * or oifar mr «dr adr
Tnar o g

Mr, Chairman: I am nol dent. You
corinotl impose on me any of your
opmion Do nat  argue  with  me.
Both of you should not stand. Both
of you beong to the same party
Then, please sit down,

Mr. Chalrman: The time has neen
extended and I will call them. It is
the convenience of the Chair.

Shri Harl Vishnu Kamath: The con-
ventirn in this House has been that
one member of every group is called
in the first round and then the second.
round begins,

Mr. Chairmam: [ aprec. But there is
what is known as the exigency of the
debate. The oppdsition cannot claim-
the whole time.

ot gt W Tewrd ;. AW
wgEg, F9 gt g9 F OF a8

wr
97 & @ WA w1 W@ EEr O
w e’ :

"Shri Harl Vishna EKamath:
group should get = chance.

Every
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‘Mr. Chairman: 1 will call them also.

ot WiFT AW qYar - W9 &
‘qEfATEE A1 T SIfEe | 99 FEt
AW F F i AT a9 5wy g, ar
BRI T T OF I ot & "%

L g

Shri Warior: For the politicas
debacle in Kerala, I place the entire
responsibility on the shoulders of this
Guvernment, especially the party in
power. Ever since independence and
the integration of the State, Congress
has been playing mischief there. In
order to remain in power, it did all
sorts of manipulations, morally quite
immoral, legally quite illegal and as
.a matler of tactics most unconstitu-
tional. In the first instance, they
constituted a minorily government.
Secondly, they constiluled a coalition
government. Thirdly, they de-consti-
tuted a legally constituted majority
government. Now everything is bom-
meranging and quite rightly so. The
entire blame is now placed on the
people of Kerala that they are frust-
rated, illiterate and politically imma-
ture. For all the faults, mistakes and
blunders of the Congress, the most
literate, most intelligent and mos!
mature people in India are now blam-
ed. Shall we bow down to this verdici
or shall Government bow down to the
verdict of the people? This Govern-
ment is so adamant that it will not
bow down to the verdict of the people.
My hon, friend, Mr. Govinda Menon,
is a very able lawyer and he used to
quote bothsides whenever it suited
him. But he would quote only Ivor
Jennings. When he wanted to justify
the formation of a minority govern-
ment, he quoted Ivor Jennings. When-
ever he wanted not to have a minority
government, then also, he quoted Ivor
Jennings. A few days back T heard
him say it here. Minority or majority
it is up to the elected legislators of
thay State to decide. Government had
given to the people of Kerala whatever
it had in its possession. The Kerala
people are educated and they know
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what it is. They can read noy only
Malayalam, but also English. Even
the rickshawala will say, “let me
finish my paper and then 1 will
come” if somebody asks for a safari
in the rickshaw in the mornings. They
know Hindi also; there is no such
thing as Hindi problem there. Does
this Government hold that such people
cannot understand the so-called white
paper,which is a misnomer?  They
published it before the elections, Well
and good. To explain the impacy of
it, Nandaji went there and threw a
challenge to the people. He ought not
to have done that. I wonder how this
Government is always blundering and
going into the blind ally. They have
blundereq into the blindest ally. The
whole world is looking at them to see
how they will retrace their eteps.

Now. after all that was done, why
did not the Government or the Cong-
ress Party have the guts to call tha
Assembly. I do not stand on these
conslitutional niceties you can reserve
them for yourself. But let the people
have their representatives meet and
decide. But the Congress could not do
that, because they had set in & tradi-
tion there that once s government is
formed by a minority group there are
many who will jump to the minority
and make it a majority. This time
the Congress knew pretty well that
they could not do that, because the
chunk was more on the other side. If
the Congress were anywhere near the
majority, if they were short by five or
six people, then they would have very
well pocketed it. The term that is
used there is “sacking”. We used to
save “Somebody is standing in the
spillway there at Thottapalli”,.-the
causeway to Trivandrum, a long ridge
where nobody will be going whenever
a ministry formation is going on. Only
once in the history of Kerala in the
recent times, 65 members went in to
the Assembly and came out as 85
Never in the history of Congress had
it happened. They came in as 65 and
went out as 38.  That is why the Cong-
ress this time did not have the guts to
take courage into hands and call other
people to form the ministry.
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Sir, Shri Kappen is sitting there like
a very innocent looking man. He is
innocent but the circumstances proved
very bad for him. He was the insti-
gator, the originator or at least the
brain behind the rebel Congress.

Shrl Hari Vishnu Kamath: The cat
is out.

Shri Warior: He came here with a
delegation to meet the President, and
now he is saying this in all innocence.
Sir, this is Sahasranamam (Interrup-
tions). He knew pretty well that once
this rebel Congress was allowed to
form a government much of what was
salvaged as Congress will go ags an
avalanche into the rebel congress fold
and the Congress will be completely
wiped out from there. The only idea
at present with the Government is to

see what they can salvage. We also
think only in those terms. Something
has aiready happened. Nobdy is

happy. Nobody should say that the
people are huppy. The people are not
happy. The people are very much
disappointed because they have never
heard thal once elected the best place
for them is in the jail. Although dur-
ing the British times we have had
experience of that. cven under the
most terroris, regimes in the native
Stateg we were hauled up before the
vourts. I have stood against 13 counts
including theft, murder, obstruction to
government servants in the discharge
of their duties and sv on and so forth.
Still 1 was brought before the court.
This Government says that these elect-
ed people are traitors. If they are
traitors, at least by way of a sample
bring one or two before the courts and
try hem. Why are you not bringing
them before the court? The Govern-
ment cannot do that. The Govern-
ment has more to hide from the peo-
ple than actually to reveal to the
people. In every phase, in every
question, in every issue, this Govern-
ment has more to conceal and hide
from the public and from the Parlia-

ment's eye than actually reveal
Now, they will have the result
of that. They will have it
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noy only in the States but

also in the Centre. Everybody knows
how the cracking has come like the
roiten pumpkin. How can we salvage
the situation? 1 say that at least
informally the leaders of the elected
members should be called to advise
the government, instead of handing
over the entire administration, lock
stock and barrel 1o the bureaucrats
untill the next general elections, to
the ICS men; | hope Shri Kamath
will excuse me for saying that,

Mr, Chairman: I have to inform the
hon, Member that I will strictly en-
force the time limit.

Shri Warior: 1 will also abide by
it strictly, instead of asking for more
time.

I say that the Government must
bring in an amendment to the clause
about the constitution of the advisory
committee, It is no use calling us once
in & blue moon and then asking us to
okay within half an hour whatever
legislation the Presideni intends to
pass. It will not do any good to any-
body. Hence, it is necessary that more
time should be given to the commitlee
to scrutinise the legislation. ‘Then,
more than the legislation, it is absolu-
tely necessary that the day to day
problems of the State must also be
tackled by the representatives of the
people instead of being dealt with
only by the bureaucrats, So, those
problems must also be brought for-
ward before the commitice and the
committee’s advice, if not statutorily
at least by convention, shnuld be
accepted by the Government,

Then, it is a tragedy thai whenever
the Five Year Plans are on the anvil,
there is no representative government
in Kerala. Only once, the Congress or
the pseudo-Congress was there. 1
wonder whether at least in the Fourth
Plan the representative Government of
Kerala will get an occasion to go
through the Plan and make sugges-
tions or modifications in the ,Plan, so
far as it relates to Kerala, or will it
again left to the bureaucrats? T want
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a categorical answer to this question.
My last appeal to the government is
td make the working of the adminis-
tratioh democratic, as much gy possi-
ble, instead of allowing it to continue
as bureaucratic as at present.

Mr, Chairman: The discussion will
go on till 5.30 P.M. The Minister will
reply tomorrow. Now Shri Berwa,

Shri Vasudevan Nalr: Are we to
understand that only members of the
opposition will be ¢alled to take part
in this debate?

Mr. Chairman: I will have to make
some adjustmentg from where 1 have
taken over. After Shri Berwa, I will
call somebody from the Congress side.

Shri C. K. Bhattacharyya (Raiganj):
1 do not know exactly how the time
is distributed but I find the proportion
is 8 members from the opposition side
and then one members from this side.

16.29 hrs.

[Mg. DepuTy-SPEAKER in the Chair]
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TR Fwr g faad ar
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g

Shri Ravindra Varma: Mr. Deputy-
Speaker, Sir, I rise to support ihe
Resolution that the Houses approves
of the President's Proclamation. The
Debate on this Resolution, has been an
enlightened one. although the usual

amount of heat was generated in the
course of the debate,

Sir, coming as I do from Kerala, it
is reassuring to me to find that many
Members of this House are deeply
conscious of the problems of the State
and are keen that every effort should
be made, not only to preserve and en-
rich demosracy in Kerala and in the
country, but also, ag this House is on
the threshold of taking over the res-
ponsibilities of the State Legislature,
every effort should be made to devote
attention to the crying needs and
clamouring problems of my State.
However I must point out that sitting
and listening to the debate, it occured
to me that perhaps someone may run
away with the impression, since many
of the Members from the Opposition
Benches have gpoken and few from
this side have snoken-that Members on
this side lag behind our friends on the
Opposition Benches in their concern
for the problems of the State of
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Kerala. You know very well Sir, how
difficult it is to catch the eye of the
Speaker. If many Members from our
side have not succeeded in (aking part
in the debate, let it go on record that
it is not because of any lack of anxiety
or keenness on this side of the House
to support the Government in the step
they have taken or to draw the atten-
tion of the country and the Gowvern-
ment 10 the problems of the State of
Kerala.

First of all, Sir, I wish tu say that I
rise to support this Resolution not be-
cause [ sit on this side of the House
but because I believe that under the
provisions of the existing Constitution,
there was no allernalive left to the
Government. It is very easy for any-
one to say that the elections did not
yield the results that we had hoped
for. I suppose there is no party in this
House which will say that it is content
with the resulls of the elections, whe-
ther it be the party of my hon. friend
Mr. Ranga or that of my hon. and
estcemed friend Mr, Mukerjee, whe-
ther it be the Right or the Left Com-
munist Party. Everyone in this House
will admit that the resulits of the elec.
tions have been disappointing to them.
But, Sir, whatever may be the dis-
appointments that parties have suffer-
ed, one should ask oneself the ques-
tion whether it is right under such
circumstances to say that the respon-
sibility for the present situation rests
entirely with the Congress Party and
the Government of India. Is it being
suggested that the Congress Party
should have tutored the electorate
better? Is it supgesied that the elec-
torate was wrong, and that the elec-
torate did not do its duty. In a demo-
cracy, the electorate is free. Perhaps,
some of the hon. Members of the
Opposition are unfamiliar with the
procedures and the practices of demo-
cracy. But in a democracy where
there is adult franchise and where
there is freedom to choose and free-
dom to reject, it can very we!l hap-
pen that the results of election; pre-
sent 5 picture of the kind that we
have seen.
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Sir, I can understand hon. Members
saying that our Constitution should
hive envisaged such possibilities.
Cuompendious as our Constitution is, it
might be said that it should have been
more encyclopaedic, and it should
have visualiseq every possibility that
might have octurred or might occur
and provided for those possibilities.
Mre than once, it has been stated in
this House that experiments should
have been tried with democracy. No
one on this side of the House has any
quarrel with this suggestion. My hon.
friend Acharya Ranga said that the
Congress should have experimented
Wwith democracy. If the Congress is
not experimenting with democracy, 1
wint to know what it is experiment-
ing with. Elections have been held
not once, not twice but many limes.
Is it because the Congress does not
believe in democracy? What my hon.
friend meant to say perhaps was that
the Congress should have experiment-
eq with some other devices. If there
are to be some other devices, they
have to be provided for in the Consti-
tution. We are today discussing the
action that Government could take
under the existing provisions of the
Constitution. T may agree  with
Acharya Ranga if he suggests that we
should look into such possibililies and
perhaps amend our Conmstitution. At
least this side of the House has not
lagged behind in its readiness to
amend the Constitution whenever it
wiws found necessary to do so. There-
fore, let it not be szid that we are
against any reconsideration of the pro-
vitions governing such eventualities.
But today, we have to act under the
existing Constitution. Therefore, to
say that the responsibility for the pre-
sent situation rests with the Govern-
ment at the Centre or the Congress
and that this resolution should be dis-
approved of is to hide one's head in
the sands like the ostrich and to
refuse to take cognisance of reality.
This strain was clear all through the
speech of my hon. friend Shri Ranga.
I am extremely sorry that he is not
present here now. He is a Mefber
whom | respect very much, and 1T
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'.woul.d have liked him to hear, what 1
JAave to say.

Today, he worked up a lot of emo-
tion in the course of his speech. That
is perhaps not unusual for him, but
there is generally a trace of reasoning
aluo in his presentations to the House.
1 iried to look for it very much today,
but I am sorry to say that I did not
find much that was germane to the
Resolution.

Then, 8ir, my hon. friend Shri
R:inga saig that this resolution should
be disapproved of. He said that the
failure of the ruling party to gain a
majority in Kerala was the reason for
this Proclamation and this resolution.
He forgot history. He is a professor;
he can be absent-minded as a profes-
sor, angd perhaps hecause he  was
absent-minded today, he forgot his-
tory. Is this

get a majority in Kerala? There
wure other occassions as well, What
happeneqd then? Were not other

parties allowed to form Ministries in
Kerala? Have there not been instan-
ces in the past when the Congress
failed to get a majority and can it be
said that in every such case, the Con-
gress came before this House with a
resolution saying that the President’s
rule should be there and that the Pre.

gident’s  Proclamation should be
approved?
Then, my hon. friend Acharya

Runga while referring to the need for
revising of the Constitulion and the
need for providing for such eventuali-
tins said that the committee form of
government should be considered. T
wis not quite clear whether he said
that this should be considered for all
States or only for such eventualities.
1 got the impression—it may be that
1 am -wrong—that he said that the
committee form of government on the
lines of the Swiss model should be
.considered for all States. I wonder
whether he said those words, as 2
zemult of the failure of the Congress
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or as a result of the failure of the
Opposition. Is it because the Congress
has failed to win a majority in the
different States that he wants the
committee form of Government? Or
is it berause the Opposition, because
of their incompetence, their incoher-
ence and their disintegration and their
immoturity, wants concessions from
the Constitution? Under the existing
Constitution, though it is free and
democralie, the Opposition find that
they are not able to cut much ice with
the electorate, and thercfore, a new
artifice is thought of, perhaps, that
there should be a committee form of
government, so that though the oppo-
silion may have no strength, though
they are not elected by the people in
sufficiently large numbers, still they
have a say in Government. This is a
very interesting and ingenious way of
arguing for a finger in another man's
pie.

Shri Ranga said that self-govern-
ment was better than good govern-
ment, and he reminded us of the old
days of the apitation and the struggle
for independence when we used to say
that good government was no substi-
tute for self-government. He said
that the Congress had today tried to
reverse the position and was saying
that good government was better than
self-government. I submit that it is
a highly tendentious, almosi an un-
truthful statement. Who on the Con-
gress side has said that good govern-
ment is a substitute for sclf-govern-
ment? We belicve in self-govern-
ment. If the Congress had denicd the
people of Kerala an oppotunity 1o
elect their representatives. if clection:
were not held as in some other coun--
tries, for which some hon. Members-
of the Oppesition have sympathy, it
eould have been argued that self-
government was not allowed. But an
opportunity was given It is not
given by anybody, it is their right.
and it was exercised by them to elect
their representatives, and yet that did
not yielq results which would help
the formation of a viable ministry.
The choice, therefore, wag not-belween
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¥oog government and self-government
ag Shri Ranga wanted to make out.
It was a choice between government
and no government.

1 can understand scme of the Mem-
bery of the Opposition who sit 1o the
left of Shri Ranga saying perhaps that
“no government” was better than the
Central Government exercising res-
ponsibility, because it is their declared
intention, a part of their political
philosophy, to create a situation
where no government exists, but I
venture to submit that the choice be-
fore the House, before the Govern-
ment, was not a choice between good
government and  self-government.
Glven the results of the election, it
was a choice between no government
and government as provided for in
the Constitution.

Shri Ranga visualised the break-up
of the Congress. He referred to what
is happening in Rajisthan and Orissa,
what may happen elsewhere, and he
conjured up a vision of the Congress
collapsing, and he also said that the
Congress was trying to disrupt the
Opposition. [ tried to interrupt him
and I wanted to ask him whether the
Congress could be blameg if the Oppo-
sition Members could be _weancd
away. Is it, the fault of the Congress?
1 think it is a sad commentary, con-
fesgion on the mettle of the Opposi-
tion when he says that the Congress
is trying to disrupt the Opposition.

1 want to refer to some other Mem-
bers also, particularly to what Shri
Mukerjee said, ang some other Mem.
bers belonging to his way of thinking,
or more to the Left, said. They said
that it was a strange irony that being
in a minority did not prevent the
Congress from coming to power.
I want to ask one question. 1f the
Opposition parties have the right. thc
privilege, the prerogative, to cuilect
support from other parties and form a
composite government, is it to ba
denied to the Congress berause it is
the Congress?

Then it was said that being in a
majority, did not permit any otier
5396 (Ai) LSD—8.
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I submit, was a tendentious dislortion.
I want the hon, Member or some one
else from their side who may follow
me to tell the House when it was that
any particular party got a majority
and was not allowed to form a govern-
ment, or a combination of parties got
4 majority and yet they were not
alloweq to form a government. It
one such instance can be cited, une
can believe that the argument holds
at least an iota or a particle of water.

Sir, the While Paper was referred
to, and I must alsp refer to it. Shri
Warior spoke before me. I have no
difference of opinion - ebout the
encomiums he paid to the people of
Kerala. I agree with him and all
other Members who said that Kerala
is & beautifu] part of the country, that
the people of Kerala are very literate
and so on.

1 have no differences with them on
these counts. But that, 1 submit, is
rather extraneous to the technical
question we are discussing here. As
far as the White Paper is concerned,
it was stated that it did not contain
evidence to convict any one. Non one
has claimed, and I suppose that the
hon. Minister who will speak after me
will confirm what I say, the Govern-
ment has never claimed that the White
Paper jy a charge-sheet. They have
never claimeq that the purpose of
publishing that white paper was to
put before the country material which
could be put before a court of law to
convict anyone of an offence that had
already been committed. The ques-
tion is different: the question is whe-
ther the Government had enough
evidence to conclude that there was a
possibility of imminent action which
would lead to subversion. I want to
ask you and this House whether one
can adopt the plea that person can be
dealt with only after he commils an
offence. Is it not necessary in the
interest of society to visualise occa-
siong and eventualities thet may arise
to prevent possible subversive action?
Has any hon, Member who has spoken
before me denied the veracity of the
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it been denied that the so-called left
communist—Marxist section owes the
inspiration for its ideological line to
China? Hag it been denied their stand
on the question of aggression is a
#stand which is sympathetic to China?
Has it been denied that they have not
been able to give a clear reply to the
question whether China committed
aggression or we committed aggres-
sion? Has it been denied that they
have carrisd on propaganda, day in
and day out, to create suspicion and
doubt in the minds of people about
the veracity, validity angd legality of
our case? There is a strange co-
incidence between what they have
#aid and what the Chinese have said.
This coincidence is evident in silence;
this coincidence is evident in speech;
this consistent coincidence is evident
in intentions. When such coincidence
w very clear, what should a demo-
cracy do? It is true that in a demo-
cracy freedoms are guaranteed but
are these freedoms meant for the full
expression of the personality of the
individual or citizen or are these to
be converted into weapons to destroy
democracy? If a eituation arises in
which what with aggression on the
one hand and collusion on the other,
what with the declared intentions of
the left communists to go back on
their belief in democracy and organise
the destruction of the State, what with
all the evidence before one, if a situa-
tion arises, in which the Government
which ultimately has the responsibllity
io maintain the integrity of the coun-
try is convinced that they are about
to embark upon a movement of sub-
version, cannot the Government act:
or should they say: we will wait till
the tralns are blown up and installa-
tions are blown up? Will this House
permit such an attitude? Will the
country permit it? Is it not injurious
to the interests of our country? 1
venture to suggest that democracy
needs, in an hour of perll of this kind,
when the peril is proved, when the
naticn is challenged by external and
internal forces of aggression and sub-

should go to the country and not to
those who are oul to disrupt sociely
ang scuttle the country.

It was argued that some of the
members of the legislature are kept
in prison. I want to ask you and the
hon, Members whether these gentle-
men were arrested after they were
elected? Were they kept in prison to
prevent their functioning as Members
of the legislature? Is it not a fact
admitteq by the Opposition that these
hon. gentlemen—let me call them so,
that is in good parlance—were arrest-
ed before the elections Now. is it be-
ing argued that they should not have
been allowed to contest the elections?
(Interruptions.)

Shri Warior: Yes.

"Shri Ravindra Varma: Well; I am
sorry that I cannot share this view.
I am glad that it has come out from
his mouth, and it is on record that he
thinks they should not have been
alloweg to contest the election. My
idea of democracy unfortunately or
fortunately is not the same as that of
the hon, Member when he says that
they shoulq not have been allowed to
contest the elections. Woe be to this
country if his view were to prevail
because if his party comes into power
then that would bp the kind of things
that would happen in this country.
Now, it it is true that there was evi-
dence which could warrant the con-
clusion that people were acting or
going to act in a manner injurious to
the integrity of the country, helpful
to the enemy, action had to be taken
against them and action was taken
against them. That was done before
the election. Therefore, to say that
they are being held in prison only to
prevent their functioning in the
Assembly is historically incorrect; it is
not true to facts. The Assembly was
elected. The elections were over, and
no party had a majority. It is very
clear from the Governor’s report that
1t was impossible to contemplate the
functioning of a viable Ministry. What
else could he do under the existing
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circwmstances? We are not thinking
of what could happen in Prof. Ranga's
wonderland. We are thinking of
whal can happen according to the pro-
vision of the existing Constitution.
What else coulg the Govermor do?
He made a report, and on the basis of
that report, the proclamation has
come.

I 4o not want to take more time of
the House. But I must refer to the
fact that this has happened at a time
which is very crucial for Kerala. This
has happened at a time which is very
crucia] for the people of Kerala. Qur
country is full of problems. Every
State has problems. I do not deny It.
But Kerala has problems of ils own.
We the Members from Kerala have
alwayg felt that perhaps because of
our position on the periphery of this
vast country, like the State from
which my hon. friend Shri Laskar
comes—Assam—our  problems are
often ignored. Three plans have been
formulated, but what has happened?
As far as Kerala is concerned, the
attention has been pitifully scanty.
The erying problems of the State of
Kerala have not received the attention
that they should have received. When
the fourth Plan is being formulated,
when there is need for rapid indus-
trialisation and for the generation
and the transmission of power for
industry and for schemes for the
betterment of the condition of the
people, it is unfortunate that we do
not have a government elected by the
people of the State. The responsi-
bility of this House, therefore, to the
people of Kerala will increase a mil-
lion-fold when this Resolution |is
adopted by the House. The House is
taking over the responsibility of the
State lepislature, It is going to take
over, | am sure, in gspite of the
Opposition, the responsibility of the
legislature, That means it is taking
over the responsibility for dealing
with the problems of the State.

An Hon Member: Are you sure?

Shri Ravindry Yarma: I am sure.
If the House does not do so, if suf-
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cient attention is not given, I will be
one wilh the hon. Member in saying
that it should be done, and condemn-
ing it it is not. 1 shall rot be lage-
ing behind.

Shri Warlor: You will have envugh
opportunitieg for it,

Shri Ravindra Varma: If [ have,
I will share the opportunity with the
hon. Member. I will not deny him
the privilege of sharing it with me.

Sir, 1 want 1o welcome the Cubingt
sub-connnittee that s been s yp
lo give special attention to the pro-
blems of Kerala. I also want to join
the hon. Members who have said that
the consultative committee that will
be formed ‘must have an enlarged
scope of functioning. Unless it deals
with the urgent problems of the
State, the utility of the committee
will be yery littlee. We have had
experience. I think the discussions
committee in the past. I am not pre-
pared to say that it hag been a happy

experience. 1 think the discussions
that take place there are  very
peremptory. The agenda is not

formulateq with care; mmatterd which
are of vital concern lo the State are

not brought up at all. The com-
mittee becomes almost  a slopgap
comrmittee, going only into mallers

which have got to be statulorily dealt
with, The problems of Kerala can-
not be dealt with in this manner

I hop> that this will be the bhegin-
ning of a new vision, A new approach
from the Centre to the problemg of
Kerala. 1 hope that in the period
during which the President will be
responsible for the administration of
the State of Kerala, the President
ung the Government will prove that
they have uppermost in their heart
the interests of the people of Kerala.

Shrimati Lakshmikanthamma: Mr.
Deputy-Speaker, Sir, 1 am one with
the House and the Members of the
Opposition as far as the problems
and the anxieties of the State of
Kerala are concerned, and they
should be given the utmost impor-
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tance. The people of Anahra Pra-
desh have also been very anxious to
give as much rice to the State of
Kerala as they could. In this context,
I would urge thut a project like the
Nagarjunasagar project should be
completed al the earliest, so that
lakhs of acres will come under pro-
duction and there will be plenty of
rice which we can share with the

pcople of Kerala, We know, and
many Members also express, that
Kerala is an important foreign-ex-

chunge earner in that she is sending
spices and other commodities to
foreign countries. They cannot be
scllf-sufficient in food production, but
they need not be worried about it.
‘This can be tackled by Andhra Pra-
desh by more and more land coming
under irrigation.

17 hrs,

As Shri Ravindra Varma said, the
Governor had talks with all  the
group leaders, except the right com-
munists who had ondy gecured 3
reats, He spoke to the leaders of the
left ecommunist party, the muslim
teague, the Kerala Congress, and the
Congress, but nothing was possible.
Even according to the claim of the
lely communists, they had 40 mem-
her: and they could get another 23,
but even then they would not have
an absolule wmajority, Perhaps they
vxprcted the muslim league to sup-
port them, but they denied that sup-
port. Moreover, they could not con-
test wull the seats.

Our Constitution  has
ample scope for the opposition to
provide an alternative government
when people felt disgusted with the
Congress. They wanted a strong
opposition in whose ideology people
can place their faith. But as Dr.
Lohia himself said “fagArg " what
<an be people or the Congress Party
do when they themselves accept that
tley are not in a position to give an
alternative government when people
feel disgusted with the Congress? T

provided
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don't think we can be blamed for
this, The Kerala elections have prov-
ed all the more that if Congress is
not elected to power, there will be
chauos.

ot W W WA grIA AT
afa 8 g—~srm A 2

Mr, Deputy-Speaker: The
being rung. Now there is
She can continue.

Shrimati Lakshmikanthamma: 1t
people had placed confidence in the
Congress, it is not our fault, It is not
left to 41 persons tp criticise go many

bell is
quorum.

people who are there. May be they
are in the opposition when  they
attack our parly so bitterly, some-

times we feel like bringing to your
notice that we have also got some
self-respect and we should wlso be
allowed to defend ourselves.

The arrest of left communists has
become prominent in the discussions.
This is not the only occasion when a
Government was defeated and elec=
tions had lo take place subsequently.
In 1955-56, before the formation of
Anghra Pradesh, in the erstwhile
Andhra State, the Govermment was
defeated. At that Mr. Sundarayya
was a member of Parliament. They
had high hopes that communists will
foirn a government in Andhra. Mr.
Sundarayya resigned his membership
of Parliament and went there to be-
come Chief Minister of Andhra. But
only 13 seats were won by the com-
munist party. If Government was
only interested in the elections, at
that time they could have ‘made so
many arrests, but no arrests were

mrade. In Orissa also, we had elec-
tions after the Government was
defeated. Even there no arrests

were made. When there have been so
many instances where the President
had to take over the administration
of the State due to break-down of
the Constitution, how is it that no
arrests were made on those occasions
and why is it that only in Kerala in
the present juncture these arrests
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were made? It is evident that the
Home Minisler was quite justified in
doing this. It needed double courage
on his part to arrcst these Left Com-
munists just on the eve of the clec-
tions. Evrybody knows what arrests
mean, it means that people will
have more sympathy towards the
arrested people.  Still the Home
Minister has taken the risk to arrest
these people irrespective of the fact
that the elections were -coming. There
fore, he did it only because the
country's security was in danger, He
did it because the country's security
was of the utmost importance. I think
except for a few hon. Members, all
the Opposition Members have sup-
ported this action on the part of the
Home Minister.

Shri Dinen Bhattacharya was say-
ing these arc all cock and bull stories.
I come from Telangana and from a
district where there were hundreds
of murders during the Telangana
movement of the Communiste, If he
comes to my constituency I can take
him to & number of people, even old
people, who are the vietims of raids
and murders conducted in those days.

Why were these Left Communists
arrested in spite of the fact that the
elections were coming? This is what
they were doing in Keraln. This is
the repori about what Shri P, Rama-
murthi said:

“Shri P. Ramamurthi, another
prominent leader of the left
wing, explained to party workers
at Coimbalore in the seme month
that the Amritsuy line stemmed
from their success in Kerala and
the possibility of coming to
power through elections in other
states and that it was totally
wrong to think that the party
had given up its belief in revolu-
tionary methods."

There are any number of such ins-
tances in this book to show that they
have been always supporting Visala
Andhra, they have to elways been pro-
Peking. they have always been sup-
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porting the Chinese cause to the px-
tent of even telling that we mre the
agpressors instead of China being the
aggressors. There is also the famous
Mao Tse-tung photo incident. The
other day I was mentioning about the
Vijayawada fire where so muny huts
caught fire and nobody knew how it
happened. There is the guerilla war-
fare and other thing:. Somebody
raised in the Andhra Assembly this
question. Some people had come to
Andhra and they were moving abaut
giving training to people in guerillas
tactics to be used against the Gov-
ernment. It did not come to the
notice of the Government at that time

I would request our friends in the
Conmmunist Party only one thing. Lel
them become strong whether Left or
Right—enough to provide an altern:-
tive to the ruling party Buu they
shou have their roots in this country.
They should have faith in our peopic
Only the they can succeed and not by
having their roots elsewhere in Peking
or in M It is outmoded to think
that only by an armed revolution
communism can be brought about It
is a wrong notion. It is only the Com
munists who think in that out-maoded
way. The Communist Party, and alsa
the Swatantra Party, refuse to think
in the modern way of life, Ewven if
they think in the modern way of lifr,
commmunism is possible. India as such
has never hated communism. On the
other hund, we have been accused by
western powers saying that sometimes
our leaning is more and more towards
communism. That is also established
by the Lucknow resolution of 1936 I
would, therefore, request my Com-
munist friends, whether Right or Left,
to give up these old thoughts and bring
a revolution in their own thoughts and
ideas. I would request the Com-
munists to have faith in the people of
this country. It is not necessary that
they should have an armed revolt.
They can come to power through the
will of the people, through the suppart
of the people. With these words, [
support this Bill. *
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A K @ATfEW § | F FgAT AEAnE fw
e W wfwe Wit § 99 §1 W
TEAHZ T TgAME= gem AfEd |
o gt 2 o =1 agw awr 9w ¥
WTAY TET 43 FCF TAAHE T JrATHAT
@ & dw sfwed 1 @
FT & HITRA TATHE Y qgi @ @ AT
arfaat W s § e g T
g3 A T R, aga foaw agn 2,
I B TH NG7 He &7 PRAT AT arfgd
frmmdizsaFaaan T § o
AL F g gAAT Afaaz aw A @y
1AM IR Far e Hgm AT 19
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A FF AT FLA G T A A w4

m Bt | qg TG TH A ¥ AT W

wre| 74w @ ¥

T ¥ A § AR faew i

% T g3 #t faar v | @A ox

A A AT 9 vt forw femT ey

¥ g #) fedw & o 2l A §

fgam & sgm g frgwdiTEn

g ¥ g wad ¥ w9 Ay d femn

ST fgd | T H g B EA A

BT FTH F) qdW ¥ ane dfww

fAe adff ft | SfFr gw a s f&

B9 Fifewe At Fd w0 o gad

@t s & fau e A g

g% T dte w@o e, T qfeaw &

| & gadr | el feafy § e

F Seirse F gqra fravd Wit fr 9fe g

qrdl wadHz Tav FY feafa ¥ R,

gafad Ssise ® an fear smoo

a9 9T T Tar fear mav | oW O

Sfeesa arft ®1 agi 7 T=wWHAT T

¥ WA AT § | Ay Amfafes o

F ¥ R g 79 % WL I 1 g I O

T & 1 gt g feafi A T ay

 AEATH W | O 7 agi T T AT A FT

w13 2 famy F2 @wE F9 T darfar

o df | afes ag = S Qo

WX 72T W I W agh v g )

dwrAm A fEm g T o

Tz, U e wEHr gl 9 ¥

qTe T T § 6T 9 39 £ 9T gewy

WA FT %41 8, UF a5 Qefafaeze

fag §1 a%a1 3 1 & wuwan § fF @R

ol A, @O TEEE A agl T

SEZH ¥X AT 7 & aga @ ¥

wm far

qreaaE, § TEAAE ¥ FE AR
& o a1 Fegfars age & B W T
& faar sar Fifai 1 ) e aRE
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g a5y ) 77 AuAaH e ¥ fawrs
et & % 5 & A Afadd awr g
¥ g gt §, W g 7 wA § WA
i s oo S aw 0 7 am
FTARNCEFAFAE | T FEH w300 FY
THEY HLT & | g <o gane &w & fAg
gaF fag ftasdt ) AR A= A
FT & gAA TAGT KT § | 4 A TAAHE
F g AR gfaffem & F =
99§ | AT T FA B GA9T @I )
W 7 B T §, WIT T B G
T AT 9T 7 7 fa g & wrw ag
T ¥ w1 g o foeEr | oF T
g 7§ &0 e ¥, Iavy A qwr !
g & T AE ¥ aferd i g
TEAAHT FT FA F AT W G TG
arfed | &t AR & oW W ot @ B
T frar s sfgd | aw o w1 wmee
BF I W |
A W[ & 419 &1 gEqra Iufea

forar ot §, 34 F7 # gigs a9 Fn
!' |

Shri C. K. Bhattacharya: Mr.
Deputy-Speaker, Sir, 1 have been
sitting through this debate and I have
heard many speeches, many Wwise
words, 1o my benefit and to the bene-
fit of all my friends here. It has
been threatened, or it has been warn-
ed by the leader of the Swatantra
Group in Parliament, that the Con-
gress is going to face very bad con-
sequences. When I heard him, I just
remembered the news published in
today's papers that there have been
two bye-elections for the Andhra
Assembly and in both these bye-elec-
tions the Congress has come out
victorious, With these examples be-
fore him, how could Professor Ranga
make that prognostication for the
future, I could not follow; at least,
logically one does not follow from the
other. But that was stated to be so.

I believe, my hon. friend, Professor
Mukerjee, was saying that democracy
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was hanged ante-natally. I believe,

Professor Muekriee made that state-
ment—or, was it some other hon.
friend? It was said that it was a
case of wntenatal hanging of demo-
eracy.

Shri Surendranath Dwivedi
(Kendrapara): He said “pre-natal”.

Shri C. K, Bhattacharya: But to me
another expression came. In Kerala,
at least this time democracy wus
stillborn. That is why it did nod
function. In fact, the anti-Congress
parties combined to defeat the Con-
gress and ended by defeating them-
sclves. The result is there that neo
government can function; no govern=
ment can be constituted.

Professor Mukerjee, 1 remember
thig distinctly, was making a grievance
that the Assembly was not called at
all tp meet. Well, the Assembly
could be calleg to meet when there
is a chance found that a ministry
could be formed. A legislature does
not meet only for seeing each other's
faces. We see cach other's face all
the time and not all the time fall in
love with pne another as we see each
other's face. But an Assembly newly
elected, the Governor could call to
meet only if the Governor found that
there was a chance of constituting a
ministry; ¢throwise after having call-
ed the Asscmbly to meet what would
the Geveraor say?  Would the Gov-
ernor say, '1 have called you here
but 1 know that none of you cam
form the ministry; it Is good of you
to come here; now, gentlemen, get
your DA and TA and just go home"?
For this purpose the Assembly would
not meet. The Governor found on
his calculations beforehand that no
ministry could be formed on the basis
of the figures that each party had
got for itself. It was an arithmetical
impossibility to make a ministry oul
of those figures. What else could the
Governor do? What is the use of
blaming the Governor or the Centre?
It has taken the only logical "conse-
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quence that came gut of this gitua-
tion.

My hon. friends from Kerala must
be remembering that during the elec-
tions as they had posters for particular
candidates, there were also  posters
saying, “We want President's rule”.
We read it in the papers and this has
not been denied. So, there was a
section of the people in Kerala itself
who wanted President's rule and
aflerwards Shri Mannath Padmana-
bhan came out with the statement
that President's rule was the only
logical step that the Government
could take in this matter. He sup-
ported the step taken by the Cenral
Government.

The question of gelf-government
was raised; but, I believe, self-gov-
ernment could be judged with refer-
ence to India as a whole. May I
refer to the Report of the Stiates” Re-
organisation Commission? The States'
Reorganisation Commission made it
very clear. It said:—

“In India it is the Union which
is real and not the units.”

So, taking my stand on the opinion
of the States’ Reorganisation Com-
mission, 1 may say that go long as
self-government is saved in the Union
or the Central Government is seized
of the need of self-government in
India, self-government is saved
out the whole country. There
may be temporary variations here or
there; that may not affect self-gov-
ernment in India ag a whole. That
is how 1 would look at this position.

Some of my hon. friends have ac-
cusad the Congress for not forming
the ministry, for not helping others
to form the ministry and for having
formed the ministry before with the
help of other parties. This is a diffi-
cult case. The Bengall proverb comes
to my mind which says, “If you ad-
vance, I make you go to hell; if you
go back, in that case also I make you
go toshell”. That is the position of
the Congresg in Kerala.

MAY 6, 1965

regarding Kerala
and Kerala State
Legislature etc. Bill

13634

They said that in Kerala they seem
to be in a 'minority and they are not
going to form the government; let
others form the government who can,
That is the only rational attitude that
they could take and they took it.

I am wvery glad that the Congress
President did take that attitude. It
shows that the Congress has no
attachment to office, that the Congress
has no intention to get into office in
any way and in every way. They
can accept office and can throw it
away whenever they like. That is
what has been tested angd proved in
the case of Kerala and, I think, the
Congress President did take this firm
stand in the matter of forming the
Government in Kerala. He set an
ideal before the whole country and
the ideal i% just in line with the
ideals that were set by Gandhiji him-
self.

Some of my friends were referring
to China affair, whether there has
been any association of the Left Com-
munists with the Chinese and whe-
ther they received any help from
China. All those questiong were
referred to and in that connection this
White Paper brought out by the
Home Ministry was also referred to.
Now, since it is not there stated
categorically, that proves that this
does not exist. That was the argu-
ment of one of my friends. It re-
minds me of an argument given by
a well-known Theosophist in one
public mecting saying, “T deny that
God exists. I challenge the existence
of God. If God exists, let him make
me dumb al once. I will wait for
5 minutes” He took out his watch
and waiteq for 5 minutes. But he
did not become dumb. So, he said,
“I is proved that God does not exist.”
The argument thal one of my friends
produced in order to challenge the
veracity of the conlusions made in
the Home Ministry's White Paper
smacks of this type of mentality and
this type of rushing to a conclusion
without taking the proper care of
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analysing facls and situations and
what logically follows from them.

Shri Oza: Mr. Deputy-Speaker, Sir,
Prof, Ranga, who does not happen to
be here, while speaking on this Reso-
lution, referred to wvarious groups
prevailing in the Congress Party in
various States. I interrupted him to
point out that there are groups in
other political parties also afd he gol
annoyed at mc. Now, let me tcll him
very frankly that I did not dg it with
any relish. 1 do not for a mdment
say that there are no groups ifi the
Congresg Party in the various States,
Sometimes I feel ashamed to  find
thal there are so many groups in the
ruling Party. But 1 say there are
groups in the various other political
parlies also. What I wanted to point
out was that this geems to be our
national trait. It is mot a monopoly
of the Congress Parly alone to be
divided into warious groups, but so
many other parties alsg are divided.
Therefore, I wanted to say that this
seems to be the national character
rather than the monopoly of the Con-
gress Party only. 1 am gure this ex-
planation will not continue him to be
ag much angry as he was before,

Sir, if you ask me what is the need
of the hour in order to see that demo-
cracy in this country stabllises and
grows properly, I would say that the
need of the hour is a strong healthy
Opposition. Unfortunately, that is
nol growing in this country and for
that no blame can be laid at the door
of the Congress ruling Party. The
Constitution is there and they have
got ample opportunities to go to the
electorate, educate them and explain
to them their principles, policies and
programmes. And in spite of all these
opportunities, if the Opposition does
not grow, it ig no fault of the Con-
gress, 1 am afraid, unless a strong
healthy Opposition grows in this
ocountry, people will lose falth in pub-
lie life, Today it is a very sorry aspecl
of our public life that an average citi-
zen is losing faith In public life and
he feels that no political party in this
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couniry can deliver the goods, par-
ticularly the Opposition parties.

Dr, M. 5. Aney: Including the Con-
gress party.

Shri Oza: Maybe. 1 do not say
‘No'. Of course, we also share the
blame. As I said, we must, as a
nation, pause and think about what
the maladies are that ere afflicting
oui national life today.

Then, my hon, friends from (he
Communist Party said that the results
of the clections in Kerala were a
pointer and that it was s big slap on
the face of Shri Nanda. I have been
trying to find out how it could be
construed like that. Really, it passes
my comprchension.

It the Left Communists rad been
detained for any law and order situa-
tion in Kerala itself, and if this had
been the verdict of the Kerula elec-
torate, then I could understand that
Government were duty-bound to re-
icase them, bul the Kerala detenus
have nol been detained for any law
and order situation in Kerala only but
for the purposes of national security.
As has been pointed out by so many
triends, when the whole Leftist Com-
munist Party is functioning in such
a way that our national security is at
stake, we cannot take any risk with
our na.onal security, and, therefore,
they are kept behind the prison bars.
When that is the position, what diffe-
rence would the election results make
in that situation?

Shri Vasudevan Nalr: But why did
this question of national securily come
in only just on the eve of the Kerals
clections?

8hri Oza: Let my hon. friends look
at the White Paper that has been cir-
culated. Can it be denied that there
was a difference of opinion beiween
Right Communisty and the Left Com-
munists on the Chinese aggression
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issue? Can my hon. friend deny that

at Calcutta, the Left Communist had
exhibited the photo of Mao Tse-tung?
Can he deny all these charges?

Shri Vasudevan Nair: All that was
past history. But why were these
persons arrested on December 30th?

Shri Oza; It is clear o the nation
that the Left Communists were indul-
ging In such activities, and that they
were a great menace to the national
security and, therefore, they had been
detained and not because of any situa-
tion in Kerala only. So, the argu-
ment of my hon, friend cannot sustain
even for &8 moment. It is not a pro-
blem peculiar to Kerala only, but the
interests of the whole nation are at
stake, and, therefore, 1 would submit
that Government are absolutely right
in not releasing these detenus and it
is absolutely right thay they have re-
fused to release those persons even
for a moment.

Then, it was said that at least the
Assembly should have been sum-
moned. After all, when an Assemb-
bly is to be summoned, it has to
transact some work, and no work can
be transacted without there being a
government. When no government is
there, what work can be transacted?
As has also been pointed by an hon.
Member and very rightly, the Gover-
nor has to inaugurate the session of
the Assembly with an address, and the
Governor's Address is usually a policy
statement of the Government for the
future months to come, It there i#
no povernment, then what is the
Governor to do? He has no alterna-
tive but tp dissolve the Assembly
after making all the attempts to have
a povernment formed and after having
failed in those attempts.

Then, it woe pointed out by Shri
KamTth that the committee to be
constituted under the Bil] should not

MAY 6, 1086

regarding Kerula 13638
angd Kerala State
Legislature ete. Bill

consist of Congress people, because
the Congress has been defeated in
Kerala, but should consist of a majo-
rity of Members from the Opposition.
I was surprised wat this argument. It
loocked as if this House was not in-
teresteq in what was going to happen
in Kerala, I would submit that on
the conirary the budget has to be
passed by thisg House, and all the
things relating to Kerala will come
up before this House, and the Gov-
ernment will be respensible to this
House in respect of the State of
Keralu, Since the union has taken
over the responsibility for the admi-
nistration of the State and since the
Union Government is responsible to
this House, it is but proper that the
committee also should have proper re-
presentation from the House; both the
Congress and the Opposition and all
scelions of the House should be pro-
perly represented so that it can dis-
charge its responsibilities properly.

As has been pointed out by several
hon. Members, and 1 also join with
them in {his, the real problem in
Kcrala is how to develop the State of
Kerala. It is unfortunate that such a
highly literate State should go un-
represented by popular representa-
tives and that there could pot be a
Legislative Assembly there; that is
really very sad. But that is no fault
of the ruling party. I am sure fhe
Centra] Government will take up
schemes, as hag been suggested by
various Members from the Oppositien
as also from the Congress Benches,
and see that the distress of unempley-
ment, poverfy etc. are removed as
early as possible. I am sure that the
Central Government will ¢discharge
their duties properly by the State of
Kerala.

Mr. Deputy-Speaker: The hon.
Minister will reply to the debate to-
MmMoTTOW.
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1728 hrs.
*SALE OF TONIC UNFIT FOR
CHILDREN

To W wAET At ;o (wEE-
amz) : e wgrEd, fow g w1 gw
A WA AR E T F IR AT
T F1 7@ W A=A 9 OFHAT,
gt gfew, sa1 geteey Wi fawr garn
N oA A mw T @
AR Tt S T w1 A
AR, Arerae faRviy aET W e )

T4t Y ¥ 79 Tg9 F 9 7w qH
| UEH A T IETHT € §E T v
et Fvoet 3 39 ATET AT FEEN,
w3\ & g ddy g€ @ waf,
o o FoMETH FOET, wif@E
STTAT A BT T 4TS FTOIRE |

At HTHAT &7 T TITE TA O o
T AT HIT IT F AAV 7 AR
§U T®T 911 SET aafaai § "
at @ awan & g %1 gEl ¥ oure
o HIX IEE W g ATAAT TIC 9T
argg #, A4 IPA warE femr qr
FET 15 F, IAF T2 AL A WY 7%
WIAAT W THT AT, AL AL AR
g7 Wed & oy o7 ¥ & w41

HF AAEGT AT A &9 F@T FT
aaar ¢ | § 7EY ¥7 ot fe 0w 0w
o TH TH gARATTA 41 A7 g4 "
A A UF UF Am@ e df
# yzrn wwar g fe oA &d F
faaT T IT A A1 0T W R
" TGN & AT T FHE AR TS
T AT T FAT AT TFT G, G
=7 g2 & wer A A, W vm
# fgwa ® w1 g1 ST # g oawT 8,
qT T FT ATHAT & AFAT & |

o OF 9% fafaw a1a 19 ey
H ot 79T AT W AT | TEE 9w

for children
(H. A. H. Dis))

frdaw 1 g ¥9 W 6

£T W4T, W gg ATAET FAalT

, 95 94 3 T § wiA §,

ardt e wER ¥ A I A #
L RS

“The Madras Drug Controlier
has been asked to verily whether
these bottles have originally been
manufactured by the original
manufacturers or not, but no re-
port has yet come.”

%@, AT wrEy WY, T A W

T T 2

oy w=Er a7 Ie ¢ 5 wafg
& 97 ar, dfwee, gfee it agdw
9 FTH FIA §, §3 OF A7 I Foary
aEdt 8, ¥i ¥ Ta1 A, fem Ay d900
wyg amufes & f5 ard w@n aw
T A a9 mE fE wer g, O
&M §AT a7 99MH AT AT 0F e
aiadt T W 1 @g WA Ay
@ T, @ T A Y Fw Y, W TR
¥ FE1E T AT grara faaaw
A fee o & g W §
9 & fearad & art @ S a9 ar
et w1 ot fa war & g

# g Avay ATTHT g, AET A1 wm
g, ¥fem ag A9 % 3w @, A ora =
s 79 gET IF A K@ A TE
FEEY A FH qATE H g A WK
4 |y ot faeer & faer @
da # &1 a@ gl FE &, AEAfw
vt 7T fEdl 31 erer A8 § 77 T a
R 9 A AT wA H 4T fae oAeT ¥
femme = 2 Al qaw= e g,
afF & quwat g 39 wdiAl # ag @
&1 S, #ifE 7T OF WEEr o8 O0g
e # fF 9 78 § Fvar § wdfas

*Half-An-Hour Discussion,
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[zre wm wArgT |ifgar]
W §, 7AW LAY v oA K

Fgar § fe wré vt o7 aem A g3
w7 AL fAArH 7407 7 fear w1

wa & 37 fafesay 7% avw
& W qrw "t § A FeorETAd AE
it 3% foe wam=m Fr aTE A A
T @S 9 WA F A ForEAS
oA A 31 fF IR wwy ATwl ¥
a7 sqTdy g A fag § 7% @,
T AT FrHi & FrE Fawraady Ak
F, AT o AT g7 oAl & a7 |
g wrE TorET ¥ A A

for mda 24 71 77 fAma &,
FoRTET AT &7 fr § T
298g 9 F1 F57 & fF Ag 07 A
Yo 2 U 2 faer F4T AT & T g,
o 97 T AT A9 9T 74 TH-
¥a% argg A far fF we Sae A
feat AT at ag A A4 oA A g
& O wod qE@ T A ey w% aut &
FOF €T W@ T FAC AT 30
afs ® a¥ on el daww A
fram | 4@ wwAE & fe WA wad
T3AT a¥T § 1 g faam

“The Ministry doeg not have in-
formation regarding sales, profit
ang loss or financial position of
individua]l companieg nor does the
law permit the Ministry to obtain
such information.”

€HAT AT ATHET 2, TAAT AT
Wy &, Tva1 BT A & geEw ¥
QY §, =iwfE T AgY q@r A
T | ITE AEN qF Wo AT AL
# fodt ¥ Fe mrw § A Frdag
% et &, Wit Tui faw waTew W@
ATF & q® ¥ qF wEET Jaiw A §
ﬁ@fﬂﬂﬁmﬂil
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EY OOAT §AET FGAT R O AT
Azeq T g #, 717 farer dat ®1 w00
& nF fa=r Adr 7 Hfqga & ot o=
fearr %y dfers 7 3w AT & A AT TEI-
fat s=md ¥ faq odr @ Mage
# 3% 77 Fmar Tifgq fF g3 wmwal
¥ 1 s gw & 37 § 7t wrdard 5
A1 9 frat & faars fear 504 2,
o1 72 7 @A 27

77 F3AE AMT A FF0A & O
HASAT FEOAT &, IAFT O qTE FTO-
WA & v ARAYT gAv & o o
TR FE AT AGS AT F
srfot BrOAT ST &, ag | AT 2,
o o FOATHIATIT TT FVYAT IA ZAT
w AW §1 4 W A g 2
#o Fro FOHIATY #1, I8 TF FA7
¥ arg wF gE ¥\ A% O W &E
grar & a1 W TTer g &1 0w At
wifcde FreAT wFeAT A1 T a4 2
WY gEL dYo o FOMMETRL T,
Fr ZAT w1 SAET &, faaor w0
e oF e T ¥ fF o o
TG F& T8 FaT, g @rell 3-
¥ WIET ATZT FEAT F ATG AHAIAT
fiem gu &, w17 AT THT LA AT ATz
wroAT A fean —uix e qarer
fieraT YT TEET FTT WATAT AT G
F——ait fyear & #@T &1 W AR
§ 5 oz ¥ e qATer grw 2
FY 7AT A WA AT AAGT § AW A 12
T o1 0% T & ardwAr Tt &
& wrr an g v o3gT AW g1 & wm
o 4y i faedt &, @t TAR OF W ar
AT O T F § FW ARG, GO T
e W A AT | AW A
& 50 g A § 0 vy @, &
T} w7 ww, T QAT AT wiey
o fr % w0 ¥ @ 3T #OT AL
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Aifa f& g9 @ @ i AT @
Al AT ATET § | ST fadw wE
Y ifor ge ot @, W @Rt 0, ww
7 ALY 719 9F § i qrg Fre-
A AR TTIE AN AL, FET AT
7 |IAT 24T E1 @I &, Wy
man & meErem &1 oAm @R g
fo oamq ama 1 ar TR AR
1 9w @ FEfEt gro agg s
it g1 1 ASEAT AT AT W

M@ aTaH A1 4 F =i
A% ark sfem 71 fazdr foslt o f
A f& famar dar s ¢ faemom
Ted? AT qTET TETH! FT ACH F |
IH1 W AT wf q@qE A4 fam o
Ta# w¢ fzur aa av f& A oA &
AT W frma aam F gy A aw
FAFTE AR 0 721§ 1 i 3w
w1 T A W | AT AR TF F A
Fga1 7z ¢ fx qro fa=fasr woog
FIm TR TG RO R
Arwmaw fazeit qEr w1 A, e
g 1 far famt <t 7 faa w=ht ow
mA R g 2 & @ frgem
mm T AEA E, I IA D A
T afrar &1 Ferfaar aga @A q
71 Qi A% 7 T o § W ag AT
F== %1 "wafy 1w & | a7 OF
HATF AT 2 A1 oe: g i adn
z 1 1 fox & 7 A wgw g e
AT AT ATH I AT | AA G
FE 1wy oA fam o a7 oaw
w1 fat & | qramT 377 aga W
ar T | owa ag fom A g A
ww w1 faort wma AT AT oA g9
fr % qfrar 7 T wfm ¥
fomen qATer amrn ¢ 7 afe § oo
F%7 w1 qEW W AF oA
7 SATEY ATH AEY gAT TTAT § | T EATC
w13 7 g § A 0% faw am w3
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T

AR Diay 2
annf‘wﬁmg;ﬁrtﬂmﬂh
e oy § 1 3% A fo ad wvwr
ot waue 97 GEt gt § fr orE
W ey fmaar §, afam s =
frrer fem ¢ gmfee oo qa ) g%
T wwfedm a1 oF 79 & A g
7 § 5 oft gw st forgra a1 2
HEA T THFT FA97 § 0N Ag @ TT
fa@® 15-17 a9t § faq fom wfami
NI FofEd agrman q
FATAI § A5 TTZ AR W & ATH 9T G4
A T g A wifgw o oqw v\w wré
aawa A7 B 3w qan faedt @ @
T AfFT ITH 9 I @1 v afgm
g T FOTHTHIN RS THF F (6 I
A IS A g R ag A it ¥
faq w2 @ § & &7 ma =, ™ e
At & avaen # & onq #1 amen g fe
agl a% Avwan wran ¢ f 39 qewi @
i 7% 121 & Ry faw fe s
FTT ATITT H 9T | I FY "rwA faw
faq Amgdw fom n srafe &2 w17
s &1 shaen 97 i 7 fogr @ 1
N qIE A 7w, A6 A S ) oAt
aree zar fzar qam

The Minister of Healtp (Dr. Sushila
Nayar): May 1 request you to give
your guidance, and say whether this
is relevant? We are talking of some
drugs and some spurious sampleg that
were seized, How do the licences

for rice ang all kinds of things come
into this?

Mr. Deputy-Speaker:
Lohia's way.
st wy fewd (A7) : faesit A7
&1 T & ATHAT

To TR WY Wifgan - 2fa@ w10
qHren AT S, & wa Y a@ens
fre=h 2@ it wiq w5 Ty 4
1 qe # foedt a% w@ran fr za

It is Dr.
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[ere T e wfian)

g ¥ wadr fmlar At Aaw
T L WqOAT A w I Y

WoOW WEEW . ITRY ATEA 9%
IR AT F A F F71 &)

Fo TN WAL |ifgan : qrg Az
¥ ar og wrd g A §, e,
Ty, Aramma qAarer Wi fadv
qET Y WY | gwwareT & art H &
Faarar § | w9 A foedr o% wEw
fors famar av fe ot sl gad wrEw
AT TATH A1 & a7 GZ TH AFAI A
1 T & A1 Mo GAAT ATAT KT AZT
AT R 1% 4§ AFAT F1 T 07 7
g T I ATEE & fF Iy aww
ag 8 uT a%7 fF § FEe /@y ¢
A g wmeman g fe oag AwEr
At ? g fad QL I o aw
F e ¥ e o A ama &) e
& g aaen § i elt g ag v
FEOAT TAT AFAT & | OF, A7 AT *
FT 5-10 G} T AFe AT T &V
H HATH & {77 ag a7 A€ &, g
T gy ¥ a9 & fo amr awdr
wifs o faegw g w7
A IWF FAL AT ATIHT AT A | EW
% fa wwir ArET # WS ¥ T949
&Y sy | vy ane &g @ wafag
fF gzad wmEy FeT #) Y §o aEErd
Y gt 7 ? Wi ag 9 =, o
TH AT AAA a7 7 7 § IEH w7 g
qr{ F¥IAT qgi WAAT F OF T AT T
FEr o v 7OR ¥ gEd w1
Y Wit & | ag dar a9 9T | ag |rd
&= ¥ gfrat @1 6 & 1o gawre AT,
T W9 ST AT A A o f ey
w woar o frmadw a,

IATH WERT © TMo ATFA & TAE
frrz @Y b 1
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To WIS AT ¢ IF JUAl A
qar &g w9 dfay

e THWAET AMfgan w10 garar
AT q@ W w3 A fawtor &
T & A qf wver wmy A faen
aifgg |

IJAEON WEY  aF WA 52 AT
w=fg

WMo W wAEx g & & an
¥ 21 fame & w=w wwmar Bl a1 g
o I a7 & fF aw O & g
=R ¥y gawt Tear & | A weTan -
aF & ATaeT & | W dfams & wmew w
g g fF qEad wme Az A
¥eT N A weafEr § FemETd
AIET T IWE wRE A AW w1 A 1
gomETg A fam oaet f) oad
I gat w0 wrafwar faw fF oy &
g gAWT AET FEA & W AW R g
T & % ag 4, A = 7 e
& & a1 & e A 6 fver oe
targy Witeew fafwee & fao+sr =
30 ATY T@T FATE | A7 @A OF
e At feufa 2 @ TAw
¥ wel £ Ty 9T AAF 3, 4 FOT
w1 Iy faww Ay afs 10 @1 s
w0y 7Y #fgme grit o\ s oo Wt
Wt sareT Y w6ifE @ R ogE dm
afyu fe 9t s AW @ A A
faret & ama dar A€ &, sy A 2
A T T W A AT A ZTAAT R
Fawy (ot zad frara & aawy ww ¥
T ST WY OF AT AT mieEdr § AT
AT T K I A wAT O A7 A
ARVIRFELE R e R LRk S0
fear ot gag Tg°r SO T W
= & o q@fae 5 4w ow A
a oy oft 5 17 ad & gArh o
foadt == @ 7EY § | v IAH 1 wwr
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f¥ fegmm w3 T & 3o = w
wifrwr &30 1 & aw wyE TR aE
A 71T faafar & wmy # e
Sq T WIAAT g7 IHA Qa7 A1, A
T HTHAT 47 | 3T w3 I W A
39 A9 TE § 97 YA WA A A §Y
IR ¥ #2039 #7 @ A F wmw § 4@
wgaT AfdA &4 39 7 71 f famet
AATT gATE FIT &, T aATH F AT
{3 §Q 379 &7 T FEAT w1 @ { AfwA
A AYF 7T ft o 3w F) ofew FA A
wifew 91 a7 g7 Q0T 47T AW &H
EY AR | 38 AT AR AT HFRATR |

Shri Hari Vishnu Kamath (Hosh-
angabad): The wminister stated on the
last occasion, when the question was
raised in the House, that three
balches of this so-called tonic were
tound to be spurious and unfit for hu=
man consumption. Bug actually the
malp answer was to the effect that
only two batches were seized. 1 do
not know how it came about that
though {hree batches were foung to be
gpurtous and unfit for human con-
sumption, only two batches were seiz-
ed by the State authorities. What
happened to the third batch? Is 11
still in circulation and being sold by
the dealers? Why have the dealers
not been srrested for selling this spu-
rious product? Has any enquiry
been made as to whether manu-
facturers, the Anglo-Thai Corporation
tlso have been making this unfit tonic
or whether only the dealers have
committed the offence of adulteration?

ot fewar qeanaw (TeEeyT) -8R
Faver qw & farg Arw waw o

ot wifeTe A A (F7E) AW
W AT AT AT

Mr. Deputy-Speaker: [ have got
enly two chits from Mr. Kamath and
Mr, Yashpa] Singh; no other chits.
The rule is it must be given before
the discussion begins.
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it fomm gz - s i Afed
{6 gt & agd AT For amen @ W IE
Hanfas 3 amy fowan faar &

Mr_ Deputy-Speaker: It
previous to the discussion.

it femm qzamae G871 & AR
¢ v ifrow 7 & freewa @) g
q@t ¥ ¥ A fawar Wi A
e &% gt

ot 7y foerd & worEY ety A
FATA TEAT ATEAT |

Mr., Deputy-Speaker: That is my
interpretation.

means,

Mr. Deputy-Speaker: The procedure
has been that it should be given before
the discussion begins.

off aare falf o (FwrAr) o oW
qORTC #1 §ad W 35T w1 wavEr @
ardt  fr @A fog aw o wizfems
zart fawdt @Y w17 T & | &
a1q faaTe g w5 —ag &1 79 WA
g T, Afe IEE aa s W wTET
oI qF Tg 997 4@ o qay fEouw
WATAEY TATE T FATH qTAT F F WY
fegy wad Ifedr ¥ amal w9 F7om
¥ w0 & 7 W wEETC THET W qat
FEY T A%, ot e aw IaE e i
T T AT IOHT FTAHAE 7

ot vy fod yyrenw wElEw, 0w
qaT |

Mr. Deputy-Speaker: Order, order.
1 am not allowing. If [ allow him I
wil] have to allow three or four other
Members also.

ﬂ“hﬁ:ﬁﬁﬂ[ﬁ#-litvﬁ

areT Feafaal & TToterT W amr A
WY et sATEn FATt § | T A
FATE 9TAT AT 1 HYo Hro 2mTE § Wi
Re dre fg ot g1 —wf Amgw & 1,
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Wo GEIET ATAT | IAEAL WEIA,
AtfeaT st 3 St ag wA Fom E, THE
a1z 7 % ag g AEAr g 6 A
¥ 79 afaw §iF T &, wyfoaw &, it
#, ag frema g5 are & mifel 41 77w
@ s 4t | AR AET T AT FY
nt, T @R, Fﬂﬂmaﬂ%aﬂﬁ
Ft Wifow %t W g8 § T F fog
"1 gt g | wfeT 57 ¥ T aga aw
ey = Atfean oft & 23 £t wiferor A
2 o gfan w3 & w9 O, 1,
IHF AT AVEA AT F0W AT 1 G Tq
F9 ¥ HATA F 1AL T g F AW )

gy agm wEA g B oaw
AN I AL H A9 F1 TqF §—aAfew
T surer i—faaa sifgar oft 1 ogw
07 o sfegx §9 A=W WA T 9
# o' fly %1 o sarfaw == & f et
a&ar - Frgver v Fea wrd A7 et awen
T[T AT AT AT I FTH H4F a9 F
frrTe FTAATET 7 A 917 | g e
HqA F1 TG G197 A7 A=E qAAT ¢ 1§
21939 AN qAW gt §, O ag qar
Mm@ REAT I,
fagm & 1 & wwifaa s feam-amar
TG TgT SaTET AE AT g, A &
T F AR § IO ATAAT ——T=AT Y
I A MA@ AT = F art
o o 9T W A oY &1 @ wifge,
AY gEE ¥ o |

To T FART wifgm - ¥ faw

&1 ATA-FF §aAAT @O ¢ o g o @

sTfge W ¥
o FIAT ATAT : A7 F OET-TE
Fgiee & 7 & iz A F W WK
I qar I w9t #1 fgama @ 6 & o
CE1G AN SO

Messrs. Anglo-Thai Corporation,
Bombay are the owners of the trade-
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mark of Woodward Gripe Water
They make use of the manufacturing
facilities available with  Messra.
Orient Pharma Private Limited who
also holg a separate manufacturing
licence under the Drugs and Cosme-
tics Act and pget the preparations
made by them. Messtss. T T
Krishnamachari & Co., are their dis-
tributors, distrfbutors of this gripe
water for the southern zone. They
have three other distributors for other
zones. Dr. Lohia's charge is that the
spurious drug was probably made In
collusion by these two or three people
together in order to make money.
And when 1 expresseq surprise how
thy owners and the manufacturcrs
themselves could do such a thing, Dr
Lohia explained it on the basis of my
ignorance, Sir, I do not deny that I
am ignorance about many things.
But I do know this, that there is a
procedure by which very strict scru-
tiny is made before a manufacturing
llcence is given. Then, the manu-
facturers are expected to keep a re-
cord of the analysis of each batch of
drugs that they prepare, and our ins-
pectors make surprise checks to see
that everything is going on all right,
according to the rules. So, under such
strict conditions of vigilance, checks
ang counter-checks, it is rather wun-
likely that bona fide licensed manu-
facturers would deliberately manu-
facture and distribute for sale spu-
rious drugs with a view to make more

13650

=it Ay fawd ;o s & A
QLA R FATHMA AT AT 7

Dr. Sushila Nayar:
Anish.

Please, let-me

...... or even to evade income-
tax. 1 wish to say that the price of
these drugs is mostly due to the trade
name and the goodwill that a particu-
lar product has earned. For the
manufacturers to risk losing al] thut
goodwill by doing a thing of that
port, trying to damage themselves,
trying to cut one’s nose to spite lhe
face, 1 do not think the businessmen
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arce so foolish as that and they are
not likely to do it

It Is a well-known practice for the
fake-makers to fake those things
which have become so popular among
the people; and they have become
pooular because thesn, manufacturers
carrv on a lot of publicity and pro-
paganda.

Shri Joachim Alva (Kanara): Does
the hon. Minister know that an in-
ternational firm like Parke Daviz was
held ghilty of violation of the Custom
Act?

Dr. Soshila Navar: Shri, Joachim
alva is lefting hic imagination po
eompletely, off the mark. A customs
offenen iz completely different  from
an offence of manufacturing spurious
Arugs.

Tle TR AAWRT AfEgr: o
AT e TAT T AR AT ars F 7

it wy fermrdt : wr wAETE F
v 7 Frr S F 0

Dr. Snshila Navar: Anart from this,
the second point that T wish to suhmit
for the eonsideration of Dr. T.obia is
that  a  high-vowered committec
worked for nearly a vear, it contacted
and interrogated a large number of
nennle. manufacturers, traders, scirn-
tists and <0 on and it gave its verdict
that snurious drugs are not being
made hv licensed manufacturers hit
"o uplicensed  manufacturers  like
higers or cheats,

A auestion that mav he askeq is
whother we have heen able to 17V
~anr hands on the spurious mann-
factirers. But ever.. offender i not
alwave discovered. All that T ran sav
is. it was in the light of this that we
tnnk stenr to make lists of licensed
manufacturers all over the countrv.
and we Wive made it an offence for
nroduets which  are  nproduced hv
lirensed manufacturers to be snld hv
anvane and whoever trades in thero
products is brought to book.
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Mo T T wHfiy @ E-aTE
FIT IO WY TEAE A UTST ATET FIGHY
1 A fa2elt wET wew ¥ wveT awT
2 &, 72 e femma 3 91 § aif omeft
27 =i ferer s AT 2 7

TTo FHET ATAE : AT FTH A AT
Y wfdy & 7 e ) & Afn
ATER & araa wwT et g e fadef
2T %7 fewma ¥ mme ¥ ¥ qrersac
formd ag areer® TawT 2, W Ag S
THT W, A weRT A

To T WAL W ;5 FoorH-
SR T R aw aEi e

st femrar qEAmae AT QT WTw
T &y

Dr. Sushila Nayar: May 1 now try
to conclude?

13652

sft fima gzame - K oow wE oW
saz frar @1 f fomiw fafieer amt
97 HYe 7E, FifE T FAOT W sarar
T TN R

Mr. Deputy-Speaker: I am not all-
o wing that point of order....(Inter-
ruptions).

Dr. Sushil, Nayar: I wish to say
that it is highly unfair to involve the
Finance Minister in this manner. If
they have any proof against any one
of us let them bring them up and
whatever action is pecessar, will be
taken. Wn arc not afraid of being
cxposed for anything that any of us
might have done. If we have done
wrong, hang....(Interrup'ion). But
it is extremely Improper to bring in
indirect insinuations and try to bring
in the Finanee Minister at every step.
The matter does not concern the
Finance Minister. Tt is a matter of
snurious products. Tt is Drug Control
Administration of the Madras Govern-
ment and. to some extent, the Drueg
Contro] Administration of the Health
Ministry that are concerned. There-
fore let us talk of the mattér of
spurious products,
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[Dr. Sushila Nayar]
18 hrs. ordinary onf and ajwain in water and

1 wish to say that there were thesc
three batches and the complaint was
made by the Anglo-Thaj Curporatiun,
Cases have been instituted against
several traders ang aclion hasg becn
teken in & number of places. We
know of the districts where these
drugs are circulating jn the Stales ol
Andhra Pradesh, Maharashtra, My-
sore elc. Press notes have been given
that whoever sees these balches
should immediately report to the au-
thorities.

Shri Hari Vishnu Kamath: Why
only two? All the three were not
seized. Only two were seized accosd-
ing to your own statemeni or ans-
wer. What about the third batch?

Dr. Sushila Nayar: Since I made
that statement a third batch has come
to light and I can give you the uum-
bers of those batches if you would
like to have them.

Shri Hari Vishnu Kamath: That
you gave last time itself, but you seid
that the State authorities seized only
two batclres ang not all the three
batches, What about the third batch?
Sep the main answer on the Jasl
occasion.

taken in a number of places. We
had given thag answer......(Inter-
ruption).

Shri Joachim Alva: Why does not
Government, through its Hindustan
Antibiotics or any other concern,
manufacture cheap gripe water cost-
ing eight annas or so for poor child-
ren?

Dr. Sushila Nayar: Skgi Joachim
Alva is unnecessarily confusing anti-
biotics ete. with gripe water. Gripe
water is a carminative mixture. It
contains some very simple things, It
is popular because of the high pres-
sure publicity; otherwise 1f you boil

give Lo the children it will be equal-
ly good and the poor people do it all
the time. But when we have a pro-
duct, it is necessary that nobody plays
with that product and spurious sub-
stances are not broughy on the market.
That is why we have taken secrious
action against the people whe are
dealing with this and cases have been
instituted,

Shri Kishen Patnayak: What is the

,serious action that you have taken
and against whom?
Dr. Sushila Nayar: Against all

those people who have been found.

ot wy fowd : oF fafre seEAOn
fran mar &, 99 A |

Mr. Deputy-Speaker: Hon. Member
cannot get up and go on like that.

W g A

Tto QST ATAT : FFT FgT 9T Ig
za1 et § agiagn ™ 2z aaifEe
7 oxwe fAar g

In Andhra, drug inspectors of Rajah-
mnudry, Vijayawada and Nellore have
scized stocks of spurious products
and prosecution proceedings against
dealers arp in progress, Investigations
made at Kurnool have so far proved
futile. Manufacturers of the spurlous
products have not been located des-
pite intensive investigations. The au-
thorities in the suspected pockets have
been alerted g be watchful.

In Orissa, stocks of spurious pro-
ducts labelled with Batch Nos. 72M
463 and 4M 463 have been seized at

Khurda and Rambha and samples
seny for test to the Central Drugs
Laboratory, Calcutta. The Govern-

ment have issued a Press Note to stop
the purchase and sale of these two
batches and another batch of spurious
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products, that is, 86M 762 which they
had also come across,

Shri P. Venkatasubbaiah (Adoni):
In spite of the vigilance exercised and
the investigations going on, it jg ne
denying the fact that in many places
these spurious drugs are In vogue.

Mr. Deputy-Speaker: She s ans-
wering that guestion,

Dr. Sushila Nayar: I wish to say
that so far as this product is con-

cerned, it has gone ip certain districis
in the States that 1 have mentioned
and action has been taken in every
one of them. Analysis has been made
and we have found that sodium
bicarbonale contents and some other
things are a little less in quantity than
they should be. The Anglo-Thai Cor-
poration, who are responsible for the
quality control of this medicine being
the ovwners of the trade wmark, have
released the batches after testing
that they are of the right quality.
Every batch has been analyseq ana
the records are there in the com-
pany's books. Therefore, to say that
it might rave been doneg by the whole-
sale is pot eorrect.

As far as the prices and the profits
are concerned, all that | can say 1s
that price control is not with us but
certain laws, commodity controls, etc.
regulate those prices. The Health
Ministry has taken the initiative to
sce that the prices of drugs are frozen
on the level of 1sy April, 1963. Be-
yond that, we have also tried to in-
vestigate the cost of production, the
sale price and the profit ete, of cer-
tain life-saving drugs. W are going
into that and we would very much
like that the prices of drugs are kepl
at as reasonable a level as possible s0
that the common man, the masses, in
the country cap have quality drugs
at reasonable prices which they can
afford.

wft ) forwrdt : forvordy & wpewry w7,
A TEORTAG |

for children
(H. A. H. Dis.)
Dr, Sushila Nayar: I am glad that
the hon. Member has brought in
Pimpri factory. They have done a
magnificent job. I want to take this
opportunily to give them a public
complaint. Before Pimpri factory
came into being, the price of penicil-
lin was terrifically high and the price
was brought to a fraction of what it
used to be before. In spite of the
fact that they have lowered the prices
severa] limes, there are substantial
profits, Those profits are being
ploughed back into the public sector
enterprise so that besides penicillin
we are today producing streptomycine
and several other drugs in that com-

1887 (SARA) ]3656

pany. (Interruption),
st Wy fema : Sard & w9
oo 7 Fifeg
Dr. Sushila Nayar: Surely, the
hon. Membeg  should wappreciate
that here is #n instance where the
public money is going back for
the service of the public and not
into the pockets of a few people.

As o matter of fact, it is as a result
of our experlence at Pimpri that we
have extended the public sector pro-
duction of drugs and we are also
able to say to the trade that there are
substantial profits and they can afford
not to raise the prices and if possible
reduce them.

Sir, I am gratefu] to Dr. Lohia for
raising thig discussion because it has
given me an opportunity to explain
the position. 1 hope he will agree
with me that so far ag the spurious
drugs are concerned, the Government
is doing everything possible angd is
determined io do evrything possible
to put them down.

Shri Hari Vishnu Kamath: Why
was the third batch not seized? That
point remains unanswered,

Dr. Sushila Nayar: Wherever the
Inspectors see that it is being sofd, it
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[Dr. Sushila Nayar]
is taken up. In the first instance,

they might have received the samples
of two batches but later on they re-
ceived samples of the third batch also.

Shri Hari Vishnu Kamath: Look up
the answer that you gave last time—
vour own answer,

1065 for children 13658
(H. A. H. Dis.)
Mr. Deputy-Speaker: The House

stands adjourned to meet again to-
morrow at 11 Am.
1810 hirs, e

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, May
7, 1965/Vaisakha 17, 1887 (Saka),

GMGIPND—LS 11—596 (Ai) LSD—g-6-65—070.



